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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 07, 2006/Phalguna 16, 1927 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. Speaken in the Chair

[English]
MR. SPEAKER: Q. No. 222, Shri Hiten Barman.
...(Interruptions)

SHRI KINJARAPU YERRANNAIDU (Srikakulam):
Sir, there is large scale corruption in the Government of
Andhra Pradesh in sanctioning irrigation projects. What
has happened in the Andhra Pradesh Legislative
Assemply?...(Interruptions)

MR. SPEAKER: Shri Yerrannaidu, | will allow you
to raise it after the Question Hour.

...(Interruptions)

[Translation]
MR. SPEAKER: This is not the proper way.

...(Interruptions)

[English]
MR. SPEAKER: This is not to be recorded.
(Interruptions)*

MR. SPEAKER: You are a responsible leader. | will
allow you after the Question Hour. Do not record anything.

(Interruptions)*

MR. SPEAKER: Please sit down. | will allow you
after the Question Hour.

...(Interruptions)

MR. SPEAKER: Do not do that. It is no pleasure or
credit to be unruly.

...(Interruptions)

*Not recorded.

MR. SPEAKER: Please sit down. If you do not listen
to me, | will not allow you even after the Question Hour.
Nothing is being recorded, Shri Yerrannaidu. Why are
you shouting?

...(Interruptions)

SHRI KINJARAPU YERRANNAIDU: Sir, | am
requesting you...(Interruptions)

MR. SPEAKER: | am requesting you now to sit
down. | will allow you at 12 Noon.

...(Interruptions)

MR. SPEAKER: Please do not disturb.

[Translation]
This has become a fashion.

...(Interruptions)

11.02 hrs.

ORAL ANSWERS TO QUESTIONS
[English]
Multipurpose National Identity Cards (MNICs)

+
*222. SHRI HITEN BARMAN:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the areas in thirteen States/UTs
which have been covered under the pilot project on
Multipurpose National Identity Cards (MNICs) scheme
initiated in April, 2003 alongwith the status of the project
as on date;

(b) the be<is for selecting these areas under the
pllot project;

(c) the details of States/places contemplated to be
covered by the scheme in the subsequent phase and it
time-frame,

(d) whether any steps have been initiated to ensure
that the MNICs are not issued to illegal migrants;
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(e) if so, the details thereof;

(f) whether the work relating to preparation of
National Register of citizens has been started by the
Govemment; and

(g) if so, the details thereof alongwith the steps
taken for its computerisation?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (g) A
statement is laid on the Table of the House.

Statement

(a) The pilot project is under implementation in
selected sub-districts of 12 States and one Union Territory
viz. Andhra Pradesh, Assam, Delhi, Goa, Gujarat, Jammu
and Kashmir, Rajasthan, Tripura, Uttar Pradesh,
Uttaranchal, Tamil Nadu, West Bengal and Pondicherry.
The details of the areas selected for issue of Multipurpose
National Identity Cards (MNICs) in these States/UT are
given in the enclosed annexure.

The baseline survey of population involved including
the integration of photographs and finger biometrics has

MARCH 07, 2008
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been completed. The task of verification of citizenship
status has also been completed for 59 per cent of the
population being covered under the project, excluding
Assam. The physical infrastructure facilities and
manpower required at each MNIC centre are in place.

(b) The areas for the pilot project were selected
taking into account various factors such as proximity to
the border, good birth and death registration system and
the possibilility of integration with the already existing
data base etc.

(c) The Government propose to implement the
scheme in the entire country after completing the pilot
project and after having tested the feasibility of processes
and technologies involved.

(d) and (e) The identity cards would be issued to
the Indian citizens after determining citizenship of each
individuai enumerated in the pilot project.

(f) and (g) The preparation of National Register of
Citizens would begin with the decision on the national
roll-out of the pilot project.

Annexure

Areas selected for the Pilot Project

Sl. No. State District Sub-districts
1 2 3 4
1. Jammu and Kashmir Kathua Bilawar
(All Tahsils) Hiranagar

Basohli

Kathua
2. Gujarat Kachchh Lakhpat
3. | Uttaranchal Pithoragarh Pithoragarh Tahsil
4. Rajasthan Jaisalmer Jaisalmer Tahsil
5. Uttar Pradesh Maharajganj Nowtanva Tabhsil

6. Assam

Karimganj

Pathankardi Revenue Circle
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7. Andhra Pradesh Medak

Narsarpur
Hathnoora
Jinnaram
Kowdipalle

Shiwampet

8. West Bengal Murshidabad Murshidabad-Jiaganj CD Block

Murshidabad MC

9.  Tripura West Tripura Agartala East Tahsil

1. (a) Agartala Sheet No. 13-24
Agartala West Tehsil

1. (b) Agartala Sheet No. 1-12
Lankamura Tahsll

1. Singerbil

2. Lankamura

Barjala Tahsil

1. Ramnagar

2. Barjala

Iindiranagar Tahsil

1. Indiranagar

2. Kunjaban

10. Tamil Nadu Ramanathapuram Tiruvadanai Taluka

11. Goa North Goa Tiswadi Taluka

12.  Pondicherry Pondicherry Karaikal Sub-Taluka

13. Delhi North-West District Narela Tahsil

Village Pooth Khurd (CT)

SHRI HITEN BARMAN: Sir, Muiltipurpose National
Identity Cards are issued by the district authorities under
the order of the Union Government in the Indo-

Bangladesh border areas to the people living beyond the
border fencing and also to the people who are living on
the side of the border fencing. After the issue of the



7 Oral Answers

MNICs by the district authorities, will the movement of
the border people who are ldentity card holders be
restricted in the border areas? Will these Identity cards
be valid or not for their free movement in the areas of
border fencing?

SHRI SHIVRAJ V. PATIL: Sir, we have not issued
the cards. We are in the process of issuing the cards.

SHRI HITEN BARMAN: Sir, what is the policy of
the Union Government in introducing the MNICs when
there are enough proof of residence for the Indian citizens
like ration cards, land deeds, birth certificate, photo
identity cards, etc.? What is the need for the people to
hold MNICs in the border areas in addition to these
documents?

SHRI SHIVRAJ V. PATIL: Sir, in 1986, it was
decided that the cards of this nature should be issued.
Then, in 2003, it was decided that these cards will be
issued only in some districts. These districts will be those
which are adjoining the neighbouring countries, so that it
becomes possible to identify the citizens from the non-
citizens. The name "multi-purpose” itself suggests that
this card can be used for many purposes. It can be used
for travelling, bank transactions and for getting some
assistance from the cooperatives. At this stage we are in
the process of finalising the scheme. Then, we will see
as to how it can be done. First, it will be done on pilot
basis and then it will be done at the national level.

SHRI ANANDRAO VITHOBHA ADSUL: Sir, the idea
of issuing Multi-purpose National Identity Cards, which is
a unique system, was introduced during the NDA regime.
It would enhance the national security and restrict the
illegal immigration on its completion.

What kind of facilities or benefits proposed to be
given through these Multi-purpose National Identity
Cards? How far will it be helpful in identifying the illegal
immigrants?

SHRI SHIVRAJ V. PATIL: | have already mentioned
as to how this card can be used by the citizens. One of
the uses to which this card can be put is to identity the
citizens from the non-citizens.

It was suggested that the citizens should have one
kind of card and that the non-citizens should be issued a
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card of different colour. Later on it was thought that if we
issue cards to the non-citizens, then they will get a kind
of legal right, which is not equal to that of the citizens, so
it should not be done. These matters are being looked
into very carefully for proper and final decision.

[Translation]

SHRI HARISINH CHAVDA: Mr. Speaker, Sir, the
State of Pondicherry has been included under the pilot
project on the Multipurpose National Identity Cards. The
refugees from Tibet who came to Pondicherry forty years
back have their families and children there. Will they get
the Indian citizenship? What kind of identity cards would
be issued to them? What kind of cards would be issued
to the children who were born in Pondicherry and are
now of 25 years of age?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it would
be scrutinized under the provisions of the Citizenship
Act as to who is citizen and who is non-citizen. Those
who are residing in Pondicherry, can they be treated as
citizens or not, it would be decided by going through the
provisions of the Act.

[English]

SHRI KHAGEN DAS: It is reported that a large
number of families have been left out from taking
photographs.

May | know from the hon. Minister whether any
system for taking photograph and finger biometrics of
the left out families have been put in place in all the pilot
porject areas, especially in Tripura? If not, what measures
will be taken to do the needful in this respect?

SHRI SHIVRAJ V. PATIL: In the pilot project, nearly
31 lakh persons will get these cards. These cards will be
given to those people who are in the sub-districts which
are adjoining to other countries. In Tripura, these cards
will be issued in some sub-districts.

One of the most important and difficult issues which
is being faced in preparing these cards is to get the
information. First of all, the officers have to go from house
to house and collect the information about the name,
age, parcentage, profession, documents etc. Then,
biometrics and finger prints will have to be collected.
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After collecting’.’.the*inforfnation relating to these things,
they have to be ‘mixed in such a fashion that there is no
mistake committed. So, the task of doing it on this scale
is very complicated.

As far as'the pilot project is concerned, there is no
‘problem. But doing it for one billion people in the country
{8 going to be a huge task. We have prepared some
‘rules and regdletions. given them machines, trained the
people etc. Yet it is found that there is a likelihood of
committing some mistakes somewhere. That is why
supervision has to be done in a proper manner, which is
what we are trying to do.

[T ranslation]'

- DR. VALLABHBHAI KATHIHIA .Mr.. Speaker, Sir,
.through you, | would.like to submit that there are many
‘RTOs, courts, selected collector courts and public
enterprises which issue identity cards of their own. The
‘Election Commission also issues identity cards and a lot
of money is spent on this work. | want to know as to how
quickly the Government will stan making MNICs after
completing the entire procedure so that it puts an end to
the/pw:ﬁce of making separate identity cards and
Jannecessary expenditure as well as administrative
procedure involved in this work and in place of these
separate identity cards a multipurpose National Identity
card be issued. This will also help in reducing expenditure
vincurred on this count by the Elect|on Commission. May
| know his views on thls?

o,

SHRI SHIVRAJ V. PATlL Mr. Speaker, Sir, it is a
huge task. We will have to make cards for more than
100 crore people and for making these cards we will
~have to collect the technologies required for the purpose.
'Moreover it |s .going to be a multi-purpose card. For
example, for use in banks for admission in schools and
for going abroed this  card :will be ‘useful, but for this
~-purpose we will have to make changes in other laws or
enact a law by virtue of which we can use this card for
all these purpoéesQ But when we look at this aspect and
the number of people to whom these cards are to be
issued, should we_give them smart card or simple card,
that is also a questlon Because those living in rural
areas, hilly or forest areas can do with simple card,
perhaps without smart card. | want to tell for your

PHALGUNA 16, 1927 (SAKA)
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information that we require 15 thousand crore rupees for
making cards for so many people. So, while doing so,
we need to keep this aspect in view also. Besides, there
is a law called the Citizens Act. But we have to see if
other laws need to be enacted or not and we have also
to keep its political implications in view.

Sir, for your information, | would like to submit that
such cards were issued in Australia and Shri Fraser was
the Prime Minister at that time. People there opposed
this which led to large scale disturbance there. So we
have to keep political implications and psychology in view
also. It is a complicated and huge task, but we have to
do it. And the Government is trying to do it. But how
much time it will take in view of the large number, it is, in
fact, difficult to say. .

DR. VALLABHBHAI KATHIRIA: Three years have
passed by now...(Interruptions)

CHAUDHARY LAL SINGH: Mr. Speaker, Sir,
through you, | would like to know from the Hon. Minister
that so many districts have been covered under it, but
the border districts like Poonch and Rajouri have not
been covered whereas large scale border crossing takes
place there. | want to know whether there is any policy
of the Government to include these districts in it.

[English]

MR. SPEAKER: It is now a pilot project. How can
you include all these things?

,..(Intern)ptions)
CHAUDHARY LAL SINGH: Sir,...(Interruptions)
MR. SPEAKER: No, further elucidation.
...()nterruptions)
MR. SPEAKER: Nothing to be recorded.

(Interruptions)*

[Translation]

SHRI SHIVRAJ V. PATIL: As has been stated, it is
a pilot project, so we have to take up this big project

*Not recorded.
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After collecting the information relating to these things,
they have to be mixed in such a fashion that there is no
mistake committed. So, the task of doing it on this scale
B very complicated.

! As far as the pilot project is concerned, there is no
roblem. But doing it for one billion people in the country
1> going to be a huge task. We have prepared some
ules and regulations, given them machines, trained the
neople etc. Yet it is found that there is a likelihood of
sommitting some mistakes somewhere. That is why
supervision has to be done in a proper manner, which is
what we are trying to do.

}Translation]

. DR. VALLABHBHAI KATHIRIA: Mr. Speaker, Sir,
| rough you, | would like to submit that there are many
hTOs, courts, selected collector courts and public
enterprises which issue identity cards of their own. The
Election Commission also issues identity cards and a lot
of money is spent on this work. | want to know as to how
quiokly the Government will start making MNICs after
;icompleting the entire procedure so that it puts an end to
the practice of making separate identity cards and
| nnbcessary expenditure as well as administrative
rocedure involved in this work and in place of these
oparate identity cards a multipurpose National Identity
}:ard be issued. This will also help in reducing expenditure
incurred on this count by the Election Commission. May
| know his views on this?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it is a
huge task. We will have to make cards for more than
100 crore people and for making these cards we will
t.ia&e to collect the technologies required for the purpose.
Moreover, it is going to be a multi-purpose card. For
exgmple, for use in banks, for admission in schools and
-,lor going abroad this card will be useful, but for this
purpose we will have to make changes in other laws or
enact a law by virtue of which we can use this card for
all these purposes. But when we look at this aspect and
the number of people to whom these cards are to be
issued, should we give them smart card or simple card,
that is also a question. Because those living in rural
areas, hilly or forest areas can do with simple card,
perhaps without smart card. | want to tell for your
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information that we require 15 thousand crore rupees for
making cards for so many people. So, while doing so,
we need to keep this aspect in view also. Besides, there
is a law called the Citizens Act. But we have to see if
other laws need to be enacted or not and we have also
to keep its political implications in view.

Sir, for your information, | would like to submit that
such cards were issued in Australia and Shri Fraser was
the Prime Minister at that time. People there opposed
this which led to large scale disturbance there. So we
have to keep political implications and psychology in view
also. It is a complicated and huge task, but we have to
do it. And the Government is trying to do it. But how
much time it will take in view of the large number, it is, in
fact, difficult to say.

DR. VALLABHBHAI KATHIRIA: Three years have
passed by now...(Interruptions)

CHAUDHARY LAL SINGH: Mr. Speaker, Sir,
through you, | would like to know from the Hon. Minister
that so many districts have been covered under it, but
the border districts like Poonch and Rajouri have not
been covered whereas large scale border crossing takes
place there. | want to know whether there is any policy
of the Government to include these districts in it.

[English]

MR. SPEAKER: It is now a pilot project. How can
you include all these things?

...(Interruptions)
CHAUDHARY LAL SINGH: Sir,...(Interruptions)
MR. SPEAKER: No, further elucidation.
...(Interruptions)
MR. SPEAKER: Nothing to be recorded.

(Interruptions)*

[Translation]

SHRI SHIVRAJ V. PATIL: As has been stated, it is
a pilot project, so we have to take up this big project

*Not recorded.
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keeping in view the difficulties likely to come in its way
and how these difficulties could be removed. To begin
with, some districts have been selected from each state,
though the entire district has not been covered and this
is how we are going about it. So what will be done
today, it is difficult to say. The decision which has been
taken earlier in regard to the pilot project, is to be
restricted to that only.

[English]

MR. SPEAKER: You sese, if you have 7 or 8
supplementaries after every question, then we cannot
proceed. This Question Hour becomes meaningless.

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker,
Sir, at present, the whole world has converted into a
global village. We have enough technology. We are facing
a lot of problems in the country. By providing this
Multipurpose National Identity Cards (MNICs), we can
solve so many problems that we are facing at present.
Even the Governments are also providing the
Multipurpose Identity Cards.

MR. SPEAKER: Please put your question.

SHRI KINJARAPU YERRANNAIDU: | will come to
the question. So, like that, we are wasting a lot of money.
Our hon. Home Minister has stated that instead of States,
he has taken up the sub-district in the Pilot Project. This
is not good for the States also. Instead of sub-districts, it
is better to go State-wise. It is better to take one or two
States. We have to complete everything. We can save
the money. We can give some help to the States. Will
the hon. Minister consider taking up the States instead
of the sub-districts?

MR. SPEAKER: It is a suggestion for action.

[Translation] "

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, we
cannot act as suggested in the question by the hon.
Member. According to the decision taken by the
Government in the year 2003, a sub-district i8 considered
instead of the district adjacent to international boundary
with any neighbouring country and we are doing so. If
we discontinue this practice and consider one state after
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another, the other states will make such a demand.
Hence, we cannot effect changes in the pilot project.

[English]

MR. SPEAKER: Shri Tapir Gao, | am calling you
because you are sitting quietly.

SHRI TAPIR GAO: Sir, | am always a disciplined
Member. Hon. Speaker, Sir, in this Pilot Project, only
one district from Assam has been taken. Sir, your birth-
place, the North-East, is in danger because of the illegal
migrants.

MR. SPEAKER: He will look after it.

SHRI TAPIR GAO: Wil the hon. Minister put the
entire North-East under this Pilot Project? Is there any
way of doing it? | would like to know from the hon.
Minister about this.

[Translation]

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the
Government has to be prepared for such questions.
Suggestions keep coming into include a district or State
just because its adjacent district or State has been
included. But the Government has taken a decision to
cover only 13 States and that too sub-districts only of the
districts sharing boundary with the neighbouring country,
be it Jammu-Kashmir, Bangladesh, Srilanka, Rajasthan,
Guijarat, Uttaranchal or Uttar Pradesh. After these states,
Tripura or other North-Eastern states have been covered.
So it is difficult to cover all the districts of a state.

[English]

Promotion of Tea

+
*223. SHRI BALASHOWRY VALLABHANENI:
SHRI MAHBOOB ZAHEDI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

A

(a) whether the Govermment has created a special
tea tund;

(b) if so, the details and the purpose thereof;
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(c) whether any amount was regularly allocated from
this fund to each State during each of the last three
years and thereafter;

(d) it not, the reasons therefor; and
(e) the steps taken to encourage production of tea?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRIKAMAL NATH): (a) and (b) A special fund has been
created with the Additional Excise Duty of Re. 1 per kg.
collected on tea for the year 2003-04 and 2004-05 for
the development of the indian tea industry. In addition,
Govarnment proposes to set up a Special Purpose Tea
Fund for financing replantation and rejuvenation of old
tea bushes, the modalities of the scheme are being
finalized.

(c) to (e) A statement is laid on the Table of the
House.

Statement

(c) and (d) Two schemes with an estimated outlay
of Rs. 93 crores for financing from the special fund created
with the collections of Additional Excise Duty on tea viz.
incentive for production of orthodox teas and assistance
to the two Research and Development Institutions in tea
were sanctioned in June, 2005. Allocation of funds from
this special fund for financing these two schemes are
not made State-wise as it depends on the actual
production of orthodox teas and the assistance to be given
to the two R and D institutions viz. Tea Research
Association in Assam and the United Planters' Association
for Southern India—Tea Research Foundation (UPASI-
TRF) in Tamil Nadu. While the modalities for setting up
of the Special Purpose Tea Fund for financing replantation
and rejuvenation of old tea bushes are being worked out,
allocation from this Fund would depend upon actual
individual borrowings.

(e) The focus of the Tea Board during the 10th Five
Year Plan period is on improvement of the quality and
productivity of tea. In addition to the scheme for providing
incentives for production of orthodox teas, a number of
developmental schemes are being implemented by the
Tea Board during the 10th Five Year Plan for enhancing
productivity, quality and marketability of tea produced in
the country under which financial and technical assistance
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is provided for undertaking replantation, rejuvenation, new
planting in non-traditional areas in North Eastern States
and Uttaranchal, creation of irrigation facilities, setting up
of self help groups among the small tea growers,
modernization of factories, etc. The Special Purpose Tea
Fund being set up for financing replantation and
rejuvenation of old tea bushes also aims at enhancing
the productivity and quality of tea.

SHRI BALASHOWRY VALLABHANENI: Sir, for
quite sometime, there has been a talk of promoting the
consumption of tea as a health drink. Is it true that the
industrialists are convinced at the India International
Millennium Tea Convention held in New Delhi that tea
can be promoted as a health drink? What are the
comments of the hon. Minister in this regard?

SHRI KAMAL NATH: The domestic demand for tea
is a very important factor because tea production by us.
the CTC variety, is largely to the Indian taste. We produce
the orthodox tea, green tea. It is increasing in the world
market. Our production of this is very little. So, the Tea
Board is carrying out various schemes of enhancing
drinking of tea. But we must understand that tea has
competition with coffee and other beverages also. So,
whatever can be done would be dona. Really, tea is very
common in India. To promote it as a heaith drink or a
medicinal drink, the Tea Board continues with these
efforts.

SHRI BALASHOWRY VALLABHANENI: There has
been a decline in tea exports. In the year 2004, it was
198 million kilograms. It has come down to 117 million
kilograms in 2005. Has the Ministry studied the reasons
of decline in the tea sxports?

SHR!I KAMAL NATH: Sir, it is true that the tea
exports have been declining. In the current year, it is
likely that we may not even reach the last year's figure.
We must understand that new producers of tea have
come into the world and both in terms of quality,
productivity and competitiveness, we are having a
problem. Our export market does not merely depend
upon our desire to export tea but it depends on our

competitiveness, and it depends upon our quality. In the'
various schemes, which have been launched, especially Y

in terms of getting Gl certification of Darjeeling tea, efforts
are being made. But with the increased competition from
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Sri Lanka, Kenya, China and Indonesia, this continues
to remain a serious problem.

MR. SPEAKER: Shri Mahboob Zahedi : Not present.

SHRI NAKUL DAS RAl: Mr. Speaker, Sir, in view
of the great international demand for organic tea today, |
would like to know, through you. Sir, from the Minister,
how many States in India are growing organic tea. What
steps are being taken by the Government to promote
those farmings?

SHRI KAMAL NATH: Sir, we have started a scheme
for orthodox tea. At the moment, there is no specific
scheme for organic tea. The first thrust has to be towards
increasing our production in orthodox tea. We have a
scheme, which | have stated in my answer, in the
statement laid, that we have introduced a scheme of
orthodox tea. We have got to increase our production of
orthodox tea. Orthodox tea is what is getting an increased
demand worldwide and that is the scheme to which we
are giving priority at the moment. Of course, organic tea
is something which needs to be looked into in the future.

SHRI BIR SINGH MAHATO: Sir, | would like to
know from the Minister what type of incentives are given
for tea plantations in the non-traditional areas. | would
also like to know whether financial assistance for
plantations and rejuvenation from old bushes is being
given directly to the individual planters. Or, is it being
given in the name of subsidy?

SHRI KAMAL NATH: Sir, | have answered it in my
question that we have a scheme for promotion of orthodox
tea, which we had announced in June of 2005, of Rs. 93
crore. We received 423 claims from various States. The
number of applications which have been processed are
286. Sir, 137 continue to be in process. As far as
replantation and rejuvenation are concerned, that lies at
the heart of the problem. It is because there is no
replantation. The bushes in India are old. Unfortunately,
investment in the last two-three decades has not been
done by the tea garden owners in replantation and
reiuveq%on of bushes. So, we have proposed a scheme
to rep!ebt and rejuvenate 2,12,000 acres roughly covering
Rs. 4,761 crore. This is now irr various stages of
examination, in the Planning Commission etc. The
Finance Minister in the Budget of this year has announced
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a Rs. 100 crore rolling amount for this. This is really
going to be the main thing because interest subsidy etc.
are only short-term measures and do not lead to a long-
term perspective of this.

DR. P.P. KOYA: Mr. Speaker, Sir, | thank you very
much for permitting me to ask a supplementary question
on tea which is a very sweet drink. This is a drink which
gives stimulation. At the same time, it is not treated as
an intoxicating drink which is very good. India was known
from time immemorial for exporting varieties of things,
mainly tea, coffee and other commercial crops. Tea export
was almost the monopoly of India and we had a very
good internal market also. But as the Minister has stated,
now the production has started coming down, the export
has also started coming down and the tea industry has
become a sick industry. When the Minister is proposing
Rs. 4,000 crore for rejuvenation of the tea industry, what
the Finance Minister is announcing is only Rs. 100 crore.
| do not think it is going to help.

MR. SPEAKER: What is your question?

DR. P.P. KOYA: My question is this. What more
proposal is there before the Ministry to revitalise this
falling industry?

SHRI KAMAL NATH: Sir, | have said that we have
a scheme coming up for Rs. 4,761 crore, That is on the
anvil. It is being discussed. Now, that is the biggest of all
schemes and that is going to be the solution to it.

I have said in my answer that we do have a scheme
for promotion of orthodox tea. | agree that our export
has come down. India's share in world export was 50
per cent. Today, our export is only 12.84 per cent because
the world is buying orthodox tea and green tea. Our
production of orthodox tea and green tea is very little
whereas we are producing a large quantity of CTC tea.
So, we need to increase our production of orthodox tea
and green tea. My friend has just now suggested organic
tea which we are also producing. | did not say so at that
time, but we are producing 8.5 million kilograms of organic
tea.

[Translation]

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, the
farmers in areas like Katihar, Pumea, Kishanganj and
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Thakurganj in East-Bihar had voluntarily started tea
growing. It is learnt that good quality tea is being grown
in these areas. Is the Government contemplating to
formulate any scheme to encourage these tea growers
"and increase production? Has the Government any plans
to explore potential of growing tea in other areas also by
conducting climatic and soil tests?

[English]

SHRI KAMAL NATH: Sir, we have a scheme and
we have set up a Small Growers Development Fund.

[Ti ranslationj

We have set up a Development Wing in Tea Board
for help, encouragement and convenience of small
growers and efforts are bieng made to fulfil their needs.

[English]

MR SPEAKER: Shri Santasri Chatterjee. This will
be the last supplementary on this question.

[Translation]

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir,
as stated by the hon. Minister, for quite sometime due to
competition and various other reasons, the industry has
been facing problems. May | know from the hon. Minister
whether he has received any proposal from the
Government of West Bengal for rejuvenation and
revitalisation of the tea industry, particularly in Darjeeling
and Jalpaiguri Districts of West Bengal.

SHRI KAMAL NATH: Sir, this is a Central
Government scheme. Meetings have been held with the
Government of West Bengal. | have personally held
meetings with the Chief Minister of West Bengal. We
looked at what can be done for the tea industry there.
After all, this proposal, which has been made out is a
proposal where Darjeeling is included and we have to
identify which areas will come in, how many hectares
per area will be looked at etc. At the end of the day, the
Tea Board consults all State Governments and State
Governments also remain in continuous interaction with
the Tea Board and with my Ministry in the formulation of
all these schemes.
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SHRI SANTASRI CHATTERJEE: What about
Jalpaiguri District?

SHRI KAMAL NATH: Jalpaiguri District is also there.

[Translation]
Production by Agro and Rural Industry Units

+
*224. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI HARIKEWAL PRASAD:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) the number of registered rural industries/
institutions, State-wise;

(b) the details with regard to the value and quantity
of production of agro and rural industrial units during
each of the last three years, state-wise;

(c) the present financial status of these industries;

(d) whether any scheme has been formulated to
provide assistance to loss incurring industries;

(e) if so, the details thereof; and

(f) the success achieved by the Government as a
result of the promotionary steps taken, if any, for agro
and rural industries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRIMAHAVIR PRASAD): (a) to (f) A statement is placed
on the Table of the House.

Statement

(a) Village industry (VI) units are established
by eligible entrepreneurs under the Government's
Rural Employment Generation Programme (REGP),
implemented through the Khadi and Village Industries
Commission (KVIC). The State/Union Territory (UT)~ ,
wise number of such units is given in the enclosed at
Annexure |.

(b) and (c) The State/UT-wise details of the
estimated value of production in the khadi and village
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industry (KVI) sector during 2002-03, 2003-04 and 2004-
05 are given in the enclosed at Annexure Il. In view of
the widely diverse types of KVI products, information
regarding quantity of production is not maintained
centrally. The State-wise details of production and value
of the coir industry products, also of many types, are not
maintained centrally. Similarly, the information on the
present financial status of individual or groups of units of
these industries is not maintained centrally. In fact, the
efforts involved in regular compilation of such detailed
country-wide and/or State-wise data on product-wise
quantity of production, etc., are not commensurate with
the likely benefit of such compilation.

(d) No, Sir.
(e) Does not arise.

(f) During the period 2002-03 to 2004-05, the total
value of production and the employment in agro and
rural industries, i.e., khadi, village and coir industries, in
the country are estimated to have gone up by 22.08 per
cent and 14.67 per cent respectively.

Annexure-|

State/Union Territory-wise details of projects
established under REGP since its commencement on
01 April, 1995 and upto 31-03-2005

Sl. States/Union Territories Projects set up

No. (number)

1 2 3

1. Andhra Pradesh 14858

2. Arunachal Pradesh 422

3. Assam 3865

4. Bihar 1100

5. Goa 2439
1474
6249

8. Himachal Pradesh 2374
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1 2 3

9. Jammu and Kashmir 7556
10. Karnataka 14093
11. Kerala 9341
12. Madhya Pradesh 19884
13. Maharashtra 21684
14. Manipur 840
15. Meghalaya 3293
16. Mizoram 1070
17. Nagaland 4941
18. Orissa 4157
19. Punjab 10467
20. Rajasthan 27434
21. Sikkim 286
22. Tamil Nadu 6741
23. Tripura 666
24. Uttar Pradesh 17725
25. Waest Bengal 19807
26. Andaman and Nicobar Islands 422
27. Chandigarh 156
28. Dadra and Nagar Haveli 15
29. Delhi 228
30. Lakshadweep 10
31. Pondicherry 956
32. Chhattisgarh 1787
33. Jharkhand 1058
34. Uttaranchal 2307
Total 209705
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Annexure-l
State-wise estimated value of production of KVI sector during 2002-03,2003-04 and 2004-05
(Rs. in Lakh)
Sl. No.  States/Union Territories 2002-03 2003-04 2004-05
1 2 3 4 5
1. Chandigarh 1581.49 1624.93 1741.20
2. Delhi 5503.32 5567.55 5602.22
3. Haryana 18038.04 26180.40 3514292
4. Himachal Pradesh 23657.87 26500.91 28589.82
5. Jammu and Kashmir 19673.17 20686.17 24487 .61
6.  Punjab 40353.57 43900.12 . 47625.97
7.  Rajasthan 77583.59 90578.78 102621.96
8. Andaman and Nicobar Islands 491.92 609.76 619.27
9. Bihar 18680.39 19518.18 21148.46
10.  Jharkhand 2534.91 3290.63 3708.59
11.  Orissa 12169.18 15540.23 19549.19
12.  West Bengal 30004.39 35685.98 42003.66
13.  Arunachal Pradesh 317.88 524.67 794.55
14. Assam 6074.74 8368.55 9576.05
15.  Manipur 5997.52 6197.16 6520.07
16.  Meghalaya 3100.46 3709.57 4495.16
17.  Mizoram 3796.44 3936.02 4648.13
18.  Nagaland 4583.94 4962.48 5715.15
19.  Tripura 2235.29 3145.11 3355.82
20.  Sikkim 373.51 767.26 967.12
21.  Andhra Pradesh 38207.91 44486.50 59481.87
22. Karnataka 74916.52 82516.59 87874.74

23. Kerala 38005.87 48762.44 53646.16
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1 2 3 4 5

24. lLakshadweep 73.44 104.85 104.85
25.  Pondicherry 526.36 570.16 578.51
26. Tamil Nadu 71743.59 76849.24 83002.17
27. Dadra and Nagar Haveli 70.58 92.26 92.26
28. Daman and Diu 0.00 0.00 0.00
29. Goa 2873.35 3003.30 3297.42
30. Gujarat 46993.38 47466.30 50691.98
31.  Maharashtra 132128.00 133197.45 140157.87
32. Chhattisgarh 4672.85 9932.22 16021.17
33. Madhya Pradesh 48083.13 53698.90 62610.01
34.  Uttaranchal 5136.79 9567.56 11774.93
35.  Uttar Pradesh 116779.89 136635.40 154796.67
Total 856936.82 968177.63 1092043.53

[English] and training have been posted. Action has been initiated

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir,
it is heartening to note that during the period 2002-03
and 2004-05, the total value of production and
employment in the agro and rural industry sector in the
country is estimated to have gone up by 22.08 per cent
and 14.67 per cent respectively. But still | want to know
what are the future plans of the Government to further
encourage the agro and rural based industries.

[Translation]
MR. SPEAKER: Is there any policy in this regard?

SHRI MAHAVIR PRASAD: Yes Sir, under the same
policy of NCMP in this very House we had resolved to
progwe Khadi and Village Industry and passed a Bill for
its promotion and growth. Under the said Bill, the entire
country has been divided into six zones and experts
from the fields of technology, rural employment, marketing

to promote Khadi and village industries in each part of
the country and our government is committed to eradicate
regional backwardness on that basis. We are carrying
it on.

SHRI MAHAVIR PRASAD: Yes Sir, under the same
policy, under NCMP, in this House.

[English]
MR. SPEAKER: Anything else left for you?

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir,
it was a very comprehensive reply.

My secondary supplementary is, why is there no.
...(Interruptions)

[Translation)

SHRI RAJIV RANJAN SINGH ‘LALAN': Mr. Speaker,
Sir, the reply should also come....(Interruptions)
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[English]

MR. SPEAKER: Very emphatical reply has been
given.

SHRIMATI SANGEETA KUMARI SINGH DEO: Why
is there no support system to help the loss incurring
industries to recover and stand on their own feet?

[Translation]

MR. SPEAKER: Are you doing something for the
loss incurring industries?

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, | have
just replied to this point as well in the original question
also. We are conducting REJP. Through you, Sir, | want
to inform the House that rural industry in the country was
launched from 1-4-1995 and upto 31-3-2005, under rural
industry scheme 2 lakh 9 thousand and 705 units have
been established with Rs. 1372 crore subsidy provided
as margin money. It provided employment to 28 lakh
people. So far as the issue of participation of Scheduled
Castes and Scheduled Tribes is concemned...(Interruptions)

[English]

MR. SPEAKER: If you are not prepared to listen,
then | will go to the next question.

...(Interruptions)

[Translation]

SHRI MAHAVIR PRASAD: Shri Prabhunath Singhii
is a very senior Member, | am replying to his question.
...(Interruptions)

SHRIMATI SANGEETA KUMARI SINGH DEO: You
reply to my question...(Interruptions)

SHRI MAHAVIR PRASAD: Madam, | am replying
to your question only. We have taken initiative to address
the shortcomings prevailing in the industries.
...(Interruptions)

SHRI ASHOK PRADHAN: Mr. Speaker, Sir, Madam
has asked about the sick units which are closing down.
...(Interruptions)

MR. SPEAKER: Everything has been covered, you
did not listen attentively.

...(Interruptions)
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[English]
MR. SPEAKER: You are not Harikewal Prasad.

...(Interruptions)

[Translation]

SHRIMATI SANGEETA KUMARI SINGH DEO: Mr.
Minister, you have given a long speech like the one
delivered from the ramparts of the Red Fort. But you
have not given reply to my question.

...(Interruptions)
MR. SPEAKER: There is a lot to do yet.
...(Interruptions)

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, the
reply given by the hon. Minister is quite satisfactory. He
has informed that information regarding financial status
of the agro and rural industries is not maintained centrally.
| want to ask if such information is not maintained then
how the government will promote agro and rural
industries? In addition to this, he has informed that the
government has formulated a scheme to reduce the
number of unemployed persons in the country. | want to
ask the hon. Minister two questions as to how the
Government is formulating these schemes when the
Central Government has no information about the
financial situation and secondly whether he is aware of
any action being taken by the Government to revive the
industries lying closed since three years?

SHRI MALAVIR PRASAD: Sir, through you, | would
like to tell the hon. senior member that a package has
been announced by the hon. Finance Minister on 10th
August, 2005 and on the basis of that the Reserve Bank
of India and all the nationalised banks have been directed
to provide one time loan facility in order to help the
revival of the labour intensive units lying closed
...(Interruptions)

MR. SPEAKER: You have to be satisfied with the
reply given.

...(Interruptions)
[English]

MR. SPEAKER: You cannot put another question



27 Oral Answers

today. You have already put your Supplementary. He
has answered your question.

...(Interruptions)

[Transitiona]

MR. SPEAKER: Prabhunath Singhji it was
anticipatory, the hon. Minister has given reply to your
question.

...(Interruptions)

SHRI PRABHUNATH SINGH: What reply can the
hon. Minister give it | had not asked a question?
...(Interruptions)

MR. SPEAKER: All right, ask a short question.

SHRI PRABHUNATH SINGH: | will only ask a short
question. This question is related to agriculture and rural
industries. From the reply given by the hon. Member, it
seems that the Central Government does not monitor it
and that is why it does not have the financial information.

MR. SPEAKER: You should ask question.

SHRI PRABHUNATH SINGH: According to the hon.
Minister, agro and rural industry means Khadi industry
only. Through you, | want to know from the hon. Minister
whether he would provide funds for setting up of a new
industry based on the agro product in the agriculture
dependent states after holding talks,with the state
govarnments? In addition to it, whether the Government
propose to set up agro and rural industries by giving
encouragement to the farmers or the educated
unemployed persons or technical persons in those states?

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, the
hon. Member has asked a very original question. If you
remember, it has been provided in the Bill brought forward
by me to formulate a scheme by including both the State
governments and KVIC to revive the agro-based
industries or other industries. | would ask the hon.
Member to have patience—all this would appear before
him.

MR. SPEAKER: Hon. Minister has given a very
good reply.
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[English]

DR. K.S. MANOJ: Mr. Speaker, Sir, because of the
implementation of the globalised liberal policy by the
Government, many of the small-scale industries, agro
and rural industries were crushed down, and many have
become sick industries. In order to get out of the clutches
of this disaster, one of the measures is diversification
and value addition of the products from SSI, agro and
rural industries. The Minister in his reply has mentioned
that the Ministry has formulated and divided the various
regions of the country into several zones.

I would like to know from the hon. Minister whether
there are any measures from the Ministry at present for
the diversification of the small-scale industries as well as
for the value addition of the products from the small-
scale industries and agro and rural industries.

[Translation]

MR. SPEAKER: He has asked a question about
diversification.

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, | have
told Dr. Manoj that in the six zones to be set up, all the
industries, whether it is coir or khadi or rural industry,
would be considered at length. We have appointed four
experts who are bringing programmes on the basis of
the map of the country and taking note of the sentiments
of the people. The Government intends to promote the
SSis and agro industries as decided in the NCMP.

[English]

Functioning of Anganwadi Kendras

+
*225. SHRI D.V. SADANAND GOWDA:
SHRI N.N. KRISHNADAS:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of women working in Anganwadi
Kendras, State-wise;

(b) the total amount released/utilized by the
Anganwadi Kendras during each of the last three years,
State-wise;
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(c) whether the Government proposes to augment
the number of Anganwadi Kendras and also to enhance
financial assistance for them;

(d) if so, the details thereof; and

(e) the measures taken by the Government to check
misutilisation/diversion of funds and to make the
tunctioning of Anganwadi Kendras more effective?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (e) A statement is laid
on the Table of the House.

Statement

(a) State-wise number of women working as
Anganwadi Workers and Helpers in Anganwadi Kendras,
as on 30-9-2005, is given in Annexure-I.

(b) Integrated Child Development Services (ICDS)
Scheme is a Centrally sponsored Scheme implemented
through the States/UTs. State-wise details of funds
released and expenditure incurred States/UTs, during
the last three years, are given in Annexure-Il.

(c) and (d) In pursuance of Government's
commitment as enunciated in the National Common
Minimum Programme, the ICDS Scheme has recently
been expanded to cover 461 additional Projects and 1.88
lakh Anganwadi Centres. Further expansion to increase
the outreach of the Scheme to hitherto uncovered areas,
if any, is under consideration.

(e) The funds under the Scheme are released to
the State Governments as per norms laid down by the
Government. The utilization of funds released by the
Government of India is watched through the statements
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of expenditure and utilization certificates in which the
States certify that the funds have been utilized for the
same purpose for which they were released. [The
accounts of the State Governments are also audited by
the State Accountants General.]

Some of the measures and initiatives taken by the
Government, in the recent past, to improve the
effectiveness and impact of the programme include:—

— Expansion of the Scheme from existing 5652
Projects and 7.54 lakh Anganwadi Centres to
6113 Projects and 9.42 lakh Anganwadi
Centres.

— Doubling of financial norms for supplementary
nutrition.

— Sharing of 50% cost of supplementary nutrition
with the States.

— Increase in the rent of Anganwadi Centres.
— Constant emphasis on States to;—

* Operationalise all sanctioned projects and
Anganwadi Centres (AWCs).

® Fill up all vacant posts of ICDS

functionaries.

®* Ensure regular supply of supplementary
nutrition as per schematic norms.

®* Make available medicine and pre-school
education kits in all AWCs.

®* Ensure effective convergence of heaith
nutrition. education and safe drinking water
services under various programmes.

Annexure-l
St State/UT Number of Anganwadi Number of Anganwadi Total
No. Workers inposition Helpers inposition
1 2 3 4 5
1. Andhra Pradesh 55025 54879 109904
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1 2 3 4 5

2. Arunachal Pradesh 2359 2359 4718
3. Assam 25416 25416 50832
4. Bihar 60041 59797 119838
5. Chhattisgarh 20108 20020 40128
6. Goa 998 986 1984
7. Gujarat 35852 36353 72205
8. Haryana 13446 13526 26972
9. Himachal Pradesh 7125 7324 14449
10. Jammu and Kashmir 10398 10398 20796
11. Jharkhand 19478 19148 38626
12. Karnataka 39859 40240 80099
13. Kerala 25260 25012 50272
14. Madhya Pradesh 46846 46760 93606
15. Mabharashtra 61896 60670 122566
16. Manipur 4496 4491 8987
17. Meghalaya 2218 2218 4436
18. Mizoram 1361 1361 2722
19. Nagaland 2769 2770 5539
20. Orissa 33342 33789 67131
21. Punjab 14618 14613 29231
22. Rajasthan 35600 35555 71185
23. Sikkim 499 499 998
24. Tamil Nadu 42677 38961 81638
25. Tripura 3789 3761 ‘ 7550
26. Uttar Pradesh 98777 97998 196775
27. Uttaranchal 6584 6540 13124
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1 2 3 4 5
28. West Bengal 53441 52958 106399
29. Andaman and Nicobar Islands 527 527 1054
30. Chandigarh 300 300 600
31. Delhi 3842 3842 7684
32. Dadra and Nagar Haveli 138 138 276
33. Daman and Diu 87 87 174
34. Lakshadweep 74 74 148
35. Pondicherry 677 677 1354
Total 729923 724047 1453970
Annexure-il
State-wise position of funds released/utilised under ICDS Scheme (General), W.B. assisted ICDS Projects,
Udisha during the year 2003-04, 2004-05 and 2005-06 (upto 03-03-2008) and SNP (upto 03-03-20086)
(Rs. in lakh)
Sl State/UT 2003-04 2004-05 2005-06
No. Released
Released Expenditure Released Expenditure
1 2 3 4 5 6 7
1. Andhra Pradesh 11135.88 14726.03 13271.47 15404.84 26115.94
2. Arunachal Pradesh 1552.73 1551.53 1697.61 1655.59 1632.32
3. Assam 4489.45 7729.51 15999.37 9897.27 24974.55
4. Bihar 5354.59 10525.49 13611.47 9913.88 16177.85
5. Goa 420.70 428.20 294.52 359.50 492.66
6. Gujarat 9894.54 12720.74 12465.58 11068.99 13582.36
7. Haryana 4446.88 5486.45 4782.27 5054.29 6899.04" ¢
8. Himachal Pradesh 1603.66 2890.14 2687.26 2729.70 3733.08
9. Jammu and Kashmir 2415.88 1832.25 3457.78 4085.62 5642.75
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1 2 3 4 5 6 7
10. Karnataka 11341.87 11862.03 11253.50 12526.78 21258.08
11. Kerala 9585.50 7952.08 8403.16 8222.48 9113.93
12. Madhya Pradesh 16002.77 15150.14 13757.61 15756.39 19379.86
13. Maharashtra 19598.87 22048.67 14824.19 20674.59 29790.73
14. Manipur 1453.55 1384.89 2065.65 1292.15 2344 .45
15. Meghalaya 881.52 1243.21 1467.81 1030.86 2813.65
16. Mizoram 852.63 755.17 795.68 694.44 1952.90
17. Nagaland 1509.28 1318.70 1383.50 1563.50 2430.51
18. Orissa 11523.81 12544.37 11682.93 11027.37 17164.67
19. Punjab 4943.21 5159.88 3956.27 4861.91 6798.17
20. Rajasthan 11727.65 12097.20 11863.17 11700.19 12654.99
21. Sikkim 173.69 292.08 332.88 224.17 313.86
22. Tamil Nadu 10855.27 15456.69 14526.30 13013.60 19266.53
23. Tripura 1822.82 1119.89 1452.32 1240.50 3103.73
24. Uttar Pradesh 19095.23 20873.71 23564.37 23380.17 49706.06
25. West Bengal 15873.69 12322.63 13069.59 17231.46 26581.24
26. Chhattisgarh 6581.19 5740.98 6411.96 5875.25 8598.68
27. Jharkhand 3081.25 3646.24 7719.66 4165.25 6249.82
28. Uttaranchal 1862.83 1785.01 2458.77 1970.98 3898.67
29. Delhi 1172.42 1141.69 1138.36 1232.93 2000.06
30. Pondicherry 205.54 218.90 236.89 230.59 319.40
31. Andaman and Nicobar 187.31 187.31 188.39 194.07 312.50
Islands
32. Chandigarh 141.71 132.43 155.26 130.64 212.28
33. Dadra and Nagar Haveli 48.50 44.43 48.27 49.81 §7.59
34. Daman and Diu 41.37 41.41 38.98 38.98 51.62
35. Lakshadweep 35.09 33.25 25.15 35.96 . 40.19
Total 191912.88 212443.33 221087.95 203129.86 345664.70

In the case of NE States, funds include tor construction of AWCs but the exp. reported is only for ICDS.
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SHRI D.V. SADANAND GOWDA.: Sir, we are fully
aware of the fact that the Anganwadi worker, who is but
an honorary worker, is yet the most visible village-level
functionary of the Government, and is being increasingly
used for delivery of many other programmes and schemes
of the Central and State Governments. These Anganwadi
Workers are paid very little honorarium in spite of their
doing scheduled works, which are allotted to them by
the Central and State Governments. Is there any proposal
before the Government either to make them permanent
employees or to enhance their honorarium, which is very
meagre at this present juncture?

SHRIMATI RENUKA CHOWDHURY: Sir, |
appreciate the Member's concem for the Anganwadi
workers. | also agree that the honorarium is not
commensurate to the kind of services that they are
rendering. What needs to be understood is that though
the Anganwadi worker has been initiated by the Ministry
of Women and Child Development, other Ministries also
ride on her shoulders and utilize her services.

While | do agree that it is woefully inadequate
amount that is being paid to them, | am, in the loop,
trying to work out a situation where we may consider
enhancing their remuneration. In the meantime, 1 do think
that all the Members of Parliament who understand and
appreciate the work that they are putting in must at least
contribute from the MPLAD funds for the structure of
permanent Anganwadi Centres in their respective
constituencies because that will go a long way to give
some support to the Anganwadi worker and make her
job conditions better.

SHRI D.V. SADANAND GOWDA: Sir, it is a
relationship between the Central and the State
Governments, There are certain requests made by the
Central Government to contribute some additional
monitoring incentives for additional work being done by
Anganwadi Workers and helpers pertaining to other
Schemes/Departments from their own resources. | want
to know whether the Government is making up its mind
to have any welfare fund for these Anganwadi Workers
at the State level. | also want to know whether the
Government has received any such proposal from the
State Government to implement such programmes in the
State.
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SHRIMATI RENUKA CHOWDHURY: Sir, we are not
aware of any such request from any State Government
at present on record.

MR. SPEAKER: Shri N.N. Krishnadas—Not present.
Now, Shrimati Satheedevi.

SHRIMATI P. SATHEEDEV!: Sir, the survey shows
that even after 30 years of introduction of ICDS, only
one-third of the eligible children are covered by the
Scheme. The Supreme Court has directed the
Govemment to universalise the Scheme. It is only possible
by opening one Centre for every one thousand population.
Hence, | would like to know from the Minister whether
there is any move from the Ministry to introduce one
Anganwadi Centre per one thousand population at least
in the tribal areas.

Now, the Central Government is allotting money
considering the expenditure incurred by the State. In
some States, the money is not spent for the ICDS.

So, | would like to know from the Minister whether,
without considering the status of expenditure, a
permanent amount would be allotted under this
programme to the State Government.

SHRIMATI RENUKA CHOWDHURY: First of all, |
would like to place on record in this House that it is this
Government in the past 18 months that has taken
cognizance of the Anganwadi Centres commensurate to
what the Supreme Court had directed us. | am happy to
let you all know that yes, universalisation of the scheme
is taking place. There has been relaxation of the norms
which were established earlier. So, today we will be able
to give Anganwadis even for a population as small as
500 people. So, that will go a long way in addressing
some of the issues which the hon. Member had raised.

Now, as regards the monies that are used by the
State Governments, | am sure all of you will appreciate
that this is a partnership relationship that we have
between the Central Government and the State
Government, and quite often the State Governments have
used these funds for different areas. We have taken up
our Central Monitoring Scheme whereby we keep some
kind of liaison and control over what the State Govemment
is doing with this money and to see that it is remitted at
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its earliest. Sometimes, the State Governments find it
convenient to keep this money parked in other places.

Particu!arly, in regard to the relaxation of norms of
these Anganwadi Centres to be set up in tribal and hilly
desert areas, the norms have been relaxed to a large
extent. One Anganwadi Centre can be set up as against
the 500 which were declared earlier. We have almost
1,88,000 Anganwadi Centres already established and
we are going to expand them in a big way.

[Translation]

SARDAR SUKHDEV SINGH LIBRA: Mr. Speaker,
Sir, how many Anganwadi Centres in Punjab are they
going to expand out of all the Anganwadi Centres to be
expanded? Regarding rent, | would like to ask the rent
paid by them earlier and currently and the rent paid to
Punjab?

[English]
MR. SPEAKER: Have you got the figures?

SHRIMATI RENUKA CHOWDHURY: Sir, we do not
pay rent to the Anganwadi workers. Sir, | appreciate that
the hon. Member has come forward requesting about
Punjab. Punjab has a number of Anganwadi workers in
position. Their number is 14,618. If we look at the helpers
also, in Punjab, we are able to give 14,613 helpers. We
have 2,691 Centres in Punjab, part of them is also
sanctioned in the expansion. So, it is very, very visible
there. But | will take this opportunity to request the hon.
Member to use his influence with his local State
Government to see that these Anganwadi Centres are
set up. Punjab has a dismal record on disappearing of
the girl child. So, | would appreciate if all of them would
use their might to support the girl child there. Punjab is a
prosperous State and it should reflect it in the growth of
the girl child there.

{Translation] .

SHRI MADHUSUDAN MISTRY: Mr. Speaker, Sir,
Anganwadi workers are forced to work for long hours.
They are forced to work from moming till evening and
have to face harassment during work. Has any grievance
redressal cell been set upto redress the grievances of
those having some complaints?
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[English]

It is because they all go around and they have
been hardly heard. | would request you to set up some
kind of a permanent redressal system within your system
so that they can go and narrate their problems.

SHRIMATI RENUKA CHOWDHURY: Actually, it is
very heartening that the House shares the kind of concem
that we also have towards the Anganwadi workers. It is
a fact that these women go too far and remote flung
areas and sometimes they do not even have
transportation to reach those areas. If you look at it, the
kind of service that they render is really incalculable
because if we had to hire someone's skill and appoint
someone for that, it would have cost us a fortune.
However, in regard to redressal of grievances of the
Anganwadi workers, we have tried to set up cells which
are already in existence in most of the States so that
they can take recourse to those cells. We have
established cells to redress the grievances at the
Government, the State and District levels. | also propose
in the very near future to have one-to-one meeting with
all the federations and the women in the State level to
see what we can do to facilitate them.

[Translation]

SHRI RAUNARAYAN BUDHOLIA: Mr. Speaker, Sir,
ICDS scheme has recently been expanded and it has
been expanded in 461 additional projects and 1.88 lakh
Anganwadi centers. Through you, | would like to know
from the hon. Minister the number of additional projects
and Anganwadi centers of Uttar Pradesh included in it,
their location and the time by which the scheme is likely
to be implemented in the areas deprived of it? Besides, |
would like to know the time by which the honorarium of
the workers is likely to be hiked?

MR. SPEAKER: This is not right. Ask one question.
[English]

SHRIMATI RENUKA CHOWDHURY:: Sir, of course,
every State is equally important and relevant to us and
with regard to Uttar Pradesh, being such a big State,
‘yes', of course, we will look into it. As far as various
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details are concemed, if the hon. Member so wants, |
can give him a written reply. But to give State-wise
numbers, it takes a long time.

SHRI B. MAHTAB: From the answer that has been
given, expansion of the scheme from 7,54,000 Anganwadi
centres that are there in this country, it is going to be
increased to 9,42,000 centres. Though on 30th
September, 2005 there are 7,29,000 centres operational
in this country, the answer clearly states that 25,000
centres are not operational and yet in the answer the
hon. Minister has stated that they are going to increase
these centres. It clearly demonstrates in part-C of the
answer in the Annexure-li that the money that was spent
in 2003-04, though amount released in Rs. 1,919 crore,
the expenditure was Rs. 2,124 crore. The expenditure
was much more than the amount released. But in the
next year, that is, 2004-05, amount released was Rs.
2,210 crore but the expenditure is Rs. 2,030 crore. The
expenditure is less than the amount released. This has
happened after the UPA Government has come into
power. So, should we presume that the amount is not
being spent because you have less Anganwadi centres
in operation? Of course, the State is going to appoint the
Anganwadi workers. But how are you going to ensure
the expansion of Anganwadi centres when you are talking
so much about the Anganwadi centres?

SHRIMATI RENUKA CHOWDHURY: That is very
astute of the hon. Member that he has noticed the figures
given in the Annexure. | also want to tell you all that
establishing Anganwadi centres is not just the
responsibility of one Minister sitting in the Government
of India. | think it is for all of us. It reflects on our
constituencies and it is politically important if nothing
else, and it is a great measure of reaching out welfare
projects to the citizens at the remote areas and at the
grass root level. So, some kind of colective interpretation
and facilitation of this must take place and any shortfall
or excess in expenditure is adjusted in the releases to
the next year and aiso the gestation period of sanctioning
an Anganwadi centre and actually ground it, is anywhere
between six and eight months. The process has to be
done by the respective State Governments. We, of
course, sit in the Centre and do try to put some pressure
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there. But it would be of great valuable help and support
if the hon. Members would take it upon themselves to
see that this facilitation is done by the State Governments
in their respective constituencies. It will get you a Iot of
women support and a lot of votes, if nothing else.

MR. SPEAKER: It is good. Now you have got new
ideas of getting some support.

[Translation)]

Special Economic Zones

+
*226. SHRI CHANDRAKANT KHAIRE:
SHRI TATHAGATA SATPATHY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the norms fixed for setting up of Special
Economic Zones;

(b) whether the investment in Special Economic
Zones has been assessed during the last three years
and thereatfter;

(c) it so, the details thereof alongwith revenue
eamed and achievements made thereunder;

(d) whether some companies set up under the
Special Economic Zones in various States are violating
the rules by selling their products in the domestic market;

(e) it so, the details thereof;
(f) the steps taken by the Government in this regard;

(g) the special package given by the Government
to Special Economic zones to attract Foreign Direct
Investment (FDI); and

(h) the sectors which are likely to be benefited,
Zone-wise?

+
’

[English]

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (h) A statement is laid on
the Table of the House.
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(a) The minimum area requirement for setting up of Special Economic Zones (SEZs) are:—

44

Type Area Area for Special
States/UTs
Multi-product 1000 hectares 200 hectares
Multi services 100 hectares 100 hectares
Sector specific 100 hectares 50 hectares

IT, gems and jewellery bio-tech,
non-Conventional energy

FTwz

10 hectares (min. built up
area of 1 lakh sq. mtrs.
for IT)

40 hectares (min. built up
area of 1 lakh sq. mtrs.
for IT)

10 hectares (min. built up
area of 1 lakh sq. mtrs.
for IT)

40 hectares (min. built up
area of 1 lakh sq. mtrs.
for IT)

The Special States are Assam, Meghalaya,
Nagaland, Arunachal Pradesh, Mizoram, Manipur,
Tripura, Himachal Pradesh, Uttaranchal, Sikkim, Jammu
and Kashmir and Goa.

The other factors kept in view while considering
proposals for setting up of Special Economic Zones
(SEZs) include generation of additional economic activity,
promotion of exports, promotion of investment from
domestic and foreign sources, creation of employment
opportunities and development of infrastructure facilities.

(b) and (c) The investment by entrepreneurs for
establishment of units in the SEZs in the 15 functioning
SEZs is of the order of about Rs. 2200 crores. Approval
has been given for setting up of 110 SEZs in the private/
joint sector or by the State Governments. Investment to
the tune of about Rs. 100,000 crores over the next 3
years in infrastructure develpment of SEZs and in setting
up of units therein has been estimated on the basis of
projections made by the promoters at the time of seeking
approval for establishment of SEZs by them. Since the
SEZs are being encouraged to be set up in the private/
joint sector or by the State Government, no revenue
earnings are envisaged. ’

(d) to (f) Units in the Special Economic Zones are

to be Positive Net Foreign Exchange earners over a
period of five years. The units are allowed to sell their
goods in the domestic market on payment of duties as if
the goods are being imported. No specific instances of
violation regarding sale of goods in the domestic market
by the units in SEZs has come to notice of the
Government.

(g) Incentives and facilities offered to units in SEZs
for promotion of investment, including foreign direct
investment include duty free import/domestic procurement
of goods for development, operation and maintenance of
SEZ units, 100% Income Tax exemption for SEZ units
under Section 10AA of the Income Tax Act for the first 5
years, 50% for next 5 years and 50% of the ploughed
back export profit for next 5 years, exemption from Central
Sales Tax, exemption from Service Tax and single
window clearance mechanism for establishment of units
etc.

(h) The incentives and facllities offered to the SEZs
are sector neutral and all the sectors are eligible for the
same benefits. Available indications are that
manufacturing, information technology, textiles, auto parts,
leather, pharmaceuticals are the sectors likely to be
benefited.
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[Translation}

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir,
the hon. Minister has taken a commendable step by
taking the initiative of creating Special Economic Zones
to promote trade and industry in the country but many
proposals in this regard are still pending. As of now,
thirty three proposals for creation of SEZ's from State
Governments are lying pending with the government,
out of which seven proposals have been submitted by
the Maharashtra Government. One of the said proposals
is regarding Shendra Complex spread over 517 acres
which falls in my constituency. Maharashtra Industrial
Corporation has recommended that this area be deemed
an SEZ for the automobile sector. Similarly, Jalna has
been recommended to be treated as an SEZ for the bio-
technology sector, Latur for the agricultural sector, Butibori
and Kadal for the textile sector, Pune as the IT sector.
Maharashtra government has submitted seven such
proposals. No meeting has been held in this regard for a
long time. The last meeting had taken place on 25th
November. | would like to request, through you, that
proposals should be sanctioned at the earliest so that
trade and industry in the country is able to derive optimum
benefits from expansion of SEZ regions.

[English]

MR. SPEAKER: All your projects should be cleared
soon.

[Translation]

SHRI KAMAL NATH: The hon. Member has made
a valid point. No meetings have been held for almost
more than two months because although the SEZ Act
had been passed by the House, Rules had yet to be
formulated. The Rules have now been announced. We
were waiting for the rules to be announced. The hon.
Member is correct in saying that there are many proposals
from Maharashtra. | am waiting for a proposal from
Maharashtra which would bring Chhindwada, which is
my parliamentary constituency, within its ambit.
Thereafter, all the proposals would be considered
together. A meeting in this regard has been fixed to take
place on the 17th.
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MR. SPEAKER: Add Bengal also to the list.

SHRI CHANDRAKANT KHAIRE: Sir, Butibori region
is adjacent to your constituency. It would be fit for the
purpose. You have allowed for creation of SEZ on private
land. What | mean to say is that Rs. One lakh crore is
proposed to be invested on private and other lands.
Suppose there is a big company which has a large-
sized, vacant plot adjacent to its property. For example,
the Bajaj Company has a 500 acre plot of land in my
constituency. This company wants an SEZ for
automobiles to be created on this plot of land. | would
like to know if you would sanction such a proposal.
Similarly, an automobile SEZ has been created in 517
acres of land in Shendra which falls in my constituency.
Permission for SEZ spread over 250 acres for the
pharmaceutical industry has been sought through MIDC
in a nearby area.

[English]

MR. SPEAKER: You go and meet him.

[Translation]

SHRI CHANDRAKANT KHAIRE: Okard company,
Lutrene and Ajanta Pharma are the companies involved.
Would you grant permission for SEZ for pharmaceutical
companies near a place where an automobile SEZ
already exists | would like the Hon. Minister's answer.

SHRI KAMAL NATH: If the SEZ is Sector-specific,
that is to say, there is a stipulation that at least 100
hectares of land should be available to create an SEZ. It
the land area is more than 100 hectares and all the
requirements are fulfilled then permission would definitely
be granted. If for some reason the proposal is not
sanctioned then other districts are available for creation
of SEZ. There is my district, it can be done there also.

[English]

SHRI TATHAGATA SATPATHY: Sir, the SEZ
concept is certainly a very brilliant concept. Nobody can
criticise it. But my question is, in my State of Orissa we
are seeing that a Korean company, Pohan Steel
Company is setting up a steel plant. It is setting up a

to Questions 46

I’
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parallel port near Paradip. When Paradip is not
prospering, they want to set up a parallel port. When
other steel industries are competing and the steel market
is going up and down, the Government, especially the
federal Government, is very keen on allowing them SEZ
facility.

| would specifically like to know what sort of benefit
will the State get if there is a SEZ where a company like
POSCO is allowed to function because they will be
exploiting our mines, our facilities. What will we get?

MR. SPEAKER: There is no time left for the answer.

SHRI KAMAL NATH: All these SEZs in the end can
only be approved and can only function if they have
support from the State Government. So, if the State
Government does not want to support a particular project
because it feels that this is not in the interest of the
State, does not bring benefit to the State, the State
Government can certainly write and say that we do not
want this. Nobody is thrusting this down anybody's throat.

So far as the issue of POSCO is concerned, this is
for the State Government to evaluate what benefit it brings
to the State. There has been an evaluation that this
does bring benefit and so, the State Government has
taken a position to extend all support to them.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Smuggling of Narcotics

*227. SHRI MAHESH KANODIA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether narcotics are being smuggled into India
from neighbouring countries;

(b) it so, the detalls in this regard;

(c) the quantum of various narcotics seized during
each of the last three years; and

(d) the steps taken by the Government to check
smuggling of narcotics?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
Seizures made and reports received indicate that Heroin,
Hashish and Ganja continue to be smuggled into the
country from and through neighbouring countries, across
the borders of India.

(c) Following are the figures of seizures made during
the last three years by various drug law enforcement
agencies:—

Qty. (in Kilogram.)

ltem 2003 2004 2005
(provisional)*
Heroin 991 1162 877
Opium 1720 2237 1027
Morphine 109 97 47
Ganja 79653 144055 108446
Hashish 3013 4599 3793

*Due to late receipt of figures from various enforcement agencies,
particularly States.

(d) The Government has taken a number of steps to
check smuggling of narcotics which, inter alia, include:—

(i) Strict surveillance and enforcement at import
and export points, land borders, airports, foreign
post offices etc.

(ii) Intensive preventive and interdiction efforts a
long known drug routes.

(iii) Improved coordination between the various
drug law enforcement agencies in order to
impart greater cohesion to interdiction.

(iv) Strengthening of intemnational liaison to improve
the collection, analysis and dissemination of
operational intelligence.

(v) Increased international co-operation for
exchange of information and investigative
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assistance in administering controts over the
movement of precursor chemicals.

(vi) Building of an electronic data base of offenders
and suspects.

(vii) Targeting illicit manufacturing units of brown
sugar and methaqualone.

(viii) Conducting raining programmes for law
enforcement officials for upgrading their skills
to combat drug trafficking.

[English]
Price/import of Spices

*228. SHRIMATI P. SATHEEDEVI:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the prices of various spices including
pepper and cardamom have gone down due to liberal
import of these spices during the last three years and
thereafter,

(b) if so, the detalls thereof;

(c) whether the Government has received any
request from spices growers to restrict the liberal import
of spices;

(d) if so, the details thereof; and

(e) the steps taken by the Government to overcome
this crisis and to protect the farmers?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) The domestic prices of
pepper, cardamom, cinnamon, cassia, saffron and vanilla
have shown a declining trend during the last three years.
However, in the case of ginger, turmeric, celery, ajwan
seed and tamarind, the domestic prices have improved
during this period. In the case of other spices, prices
have moved both upwards and downwards.

The decline in the domestic prices of various spices
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including pepper and cardamom cannot be attributed to
the liberal import of these spices during the last three
years and thereafter. The domestic price movement is in
line with the change in international prices of these
commodities. The decline in international prices has been
largely due to the increased global production and larger
world supply.

(c) Yes, Sir.

(d) and (e) The Government of Inida has received
some representations from various quarters including
spice growers for restricting the import of spices. The
steps taken in this regard as well as those measures
directed to benefit the spice growers include:—

— Duty-free import of pepper for re-export purpose
through fresh Advance Licenses has been
discontinued with effect from 14-12-2004 except
for light pepper required by the oleoresin
industry for re-export.

— Sale of processed pepper products in the
Domestic Tariff Area by 100% Export Oriented
Units has been banned.

— Current imports on the basis of Advance
Licenses issued prior to the ban for re-exports
would be allowed only if value addition is at
least 15% and it exports are completed within
90 days of customs clearance of the imports.

— Recently, an FTA Cell has also been
constituted in the O/o DGFT where problems
arising out of increased import could be posed
for remedial action.

— Subsidy for export of pepper covering
international and internal transport was
announced with effect from 27th October, 2005.

— The import duty on cardamom has been
increased from 35% to 70% from the year 2002-
03.

— To regain the lost market in the Middle East
region, an air freight subsidy was given on
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exports to make cardamom exports from India
competitive.

— Department of Revenue has been alerted to
be vigilant to curb the smuggling of cardamom
into India. Preventive measures have been
taken for possible illegal import of cardamom
from Guatemala.

— Planting material is supplied at subsidized cost.

— Farmers are given assistance for setting up of
on-farm vanilla curing units.

— The Speices Trading Corporation Limited
(STCL) has agreed to procure 3 metric tonnes
of cured vanilla beans for extraction of natural
vanillin to be sold in the domestic and
international market.

— Spices Board is promoting the recently
launched "Flavourit" brand in order to increase
the demand of selected grades of spices.

[Translation]
Deemed Universities

*229. SHRI SANJAY DHOTRE:
SHRI BAPU HARI CHAURE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of "Deemed Universities" functioning
in the country as on date;

(b) the number of the Deemed Universities accorded
approval during the last three years;

(c) the details of proposals received from various
State Governments for granting "Deemed to be University"
Status as on 31st January, 2006, State-wise;

(d) the action taken by the Government or- University
Grant Commission thereon; and

(e) the mechanism available to assess the quality
of education imparnted by the Deemed Universities and

MARCH 07, 2008

to Questions 52

also to watch the exercise of autonomy by such
Universities, particularly in financial matters?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) There are 100 institutions, declared
as 'Deemed to be University', as on date, in the country.
During the last 3 years, i.e. from January 2003 till date,
25 institutions have been accorded the status of “Deemed
to be University".

(c) and (d) Applications for granting "Deemed to be
University" status is made by the institutions themselves
and not by the State Governments. An institution is
notified as a "Deemed to be University" by the Central
Government on the recommendations of the University
Grants Commission (UGC), in terms of the provisions of
the UGC Act, 1956. As on 31st January, 2006, no
proposa's for "Deemed to be University" have been
received from the State Governments.

(e) The institutions notified as "Deemed to be
University" function in accordance with the provisions
under their Memorandum of Association, Rules and
Regulations, which provide for an appropriate authority
to manage the administrative, financial and academic
affairs of these institutions and, Representatives of the
Central Government and the UGC are represented on it.
The UGC in exercise of its statutory authority maintains
and co-ordinates standards of higher education in all
such institutions, which enjoy autonomy in managing their
aftairs.

Impact of Import of Goods

*230. DR. CHINTA MOHAN:
SHRI RAJIV RANJAN SINGH "LALAN":

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the import of consumer goods has been
constantly increasing in the country during the last three
years and thereafter;

(b) if so, the details thereof alongwith the value of
these goods imported during this period, year-wise;
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(c) the value of capital goods and industrial raw
material imported during the corresponding period year-
wise alongwith the reasons therefor; and

(d) the overall assessment of the Government on
the impact of the above imports on the economy?
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THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) The details of import of
consumer goods and capital goods during the last three
years and thereafter are given below:—

(Value in Rs. Crores)

2002-03 2003-04 2004-05 April 2005-
September 2005
Consumer goods* 6253.9 9005.2 8436.3 6416.0
Capital goods** 24829.4 31857.5 41880.6 24469.4
Other imports* 266122.5 318245.0 4402148 255473 .4

* Includes industrial raw material.

** Chapter 84 (which primarily relates to capital goods) of the ITC(HS) Classification of imports and Exports.

(c) The value of industrial raw materials imported
cannot be given separately as many consumer goods
are used as raw material by some industries and
consumed as final products by some others.

(d) The overall trend of import of consumer goods
as well as capital goods has shown healthy growth. Export
has also increased by 21% and 26% in terms of US §
during 2003-04 and 2004-05 respectively over the
previous year. The increasing trend of investment as a
proportion of GDP (at current prices) is manifested by
the increasing import of capital goods. Foreign trade
regime has ensured access to imports which are essential
for meeting the requirements of consumption, growth and
development.

[English]
Industrial Production

*231. SHRI RANEN BARMAN:
SHRI IQBAL AHMED SARADGI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the industrial production during last two years,
till date, sector-wise;

(b) whether the Industrial Production index in some
sectors, especially in mining and agriculture sector, had
gone down during the said period;

(c) whether the industrial growth in some States
has also gone down;

(d) if so, the details thereof alongwith the reasons
therefor;

(e) whether the Prime Minister had called a mesting
of National manufacturing Competitiveness Council
recently;

(f) if so, the matters discussed and the outcome
thereof; and

(g) the steps taken by the Government to boost
industrial production during 2006-07?

THE MINISTER OF COMMERCE AND INDUSTRY -
(SHRI KAMAL NATH): (a) As per the Quick Estimates of
Index of Industrial Production (lIP), released by the
Central Statistical Organisation (CSO), the sector-wise
Index and the growth rate, over the previous period, is
indicated below:—
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Sector Index of Industrial Production Growth Rate (%)
(Base year 1993-94)
2003-04 2004-05 (Apr.-Dec.) 2003-04 2004-05 (Apr.-Dsc.)
2005-06 2005-06
Mining 146.9 153.4 150.0 5.2 4.4 0.4
Manufacturing 196.6 214.6 227.4 7.4 9.2 8.9
Electricity 172.6 181.5 189.6 51 5.2 48
General/Overall 189.0 204.8 215.4 7.0 8.4 7.8

(b) There has been decline in the growth rate of
the mining sector in the year 2004-05 and during the
current year. The contribution of agriculture sector is not
counted in the Index of Industrial Production.

(c) and (d) As per the CSO data, Rajasthan,
Himachal Pradesh, Jammu and Kashmir, Kerala, Madhya
Pradesh, Meghalaya, Orissa, Pondicherry and
Chandigarh recorded a decline in 2004-05 in the industrial
growth rate compared to the previous year. The general
reasons for declining industrial growth rate in some of
these States were slow physical infrastructure
development, difficulties in obtaining requisite raw
materials and the relatively less favourable industrial
climate.

(e) and (f) Ways and means to hasten the pace of
development of the manutacturing sector was one of the
issues discussed when the members of the National
Manufacturing Competitiveness Council had called on
the Prime Minister on 13th January, 2006.

(g) Measures being taken to step up industrial
production in 2006-07, inter-alia, include improving the
physical infrastructure of power, roads, ports, telecommu-
nication etc. required by the industrial undertakings.
Rationalisation of both direct and indirect taxes, including
excise and customs duties is also aimed at giving a
boost to the pace of industrialization. Also in the Budget
proposals for 2006-07, besides announcing several new
measuras, the Government has proposed higher
provisions for sector-specific schemes pertaining to
textiles, jute, handioom, food processing, plantation and
small and medium enterprises.

Navodaya and Kendriya Vidyalayas

*232. SHRI ADHIR CHOWDHURY:
SHRI CHENGARA SURENDRAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has taken any steps in
order to make Navodaya and Kendriya Vidyalayas in the
country technically advanced;

(b) if so, the details in this regard;

(c) whether the basic infrastructure facilities in these
Vidyalayas are not in pace with the time;

(d) if so, the details thereof alongwith the reasons
therefor and the action taken thereon;

(e) whether Kendriya Vidyalaya Sangathan and
Navodaya Vidyalaya Samiti are likely to be converted into
statutory bodies; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) Following steps have been taken to
make Jawahar Navodaya Vidyalayas (JNVs) and Kendriya
Vidyalayas (KVs) technically advanced:—

(i) Computer laboratories are available in 461 out
of 507 Jawahar Navodaya Vidyalayas and in
857 out of 919 Kendriya Vidyalayas.



57 Written Answers

(i) Intemnet connectivity has been provided to 461
JNVs and 820 KVs.

(iii) 33 JNVs and 31 KVs have been upgraded as
“Smart Schools" under the Scheme “ICT @
Schools". These schools are provided with 40
Computers each and Internet Connectivity,
alongwith software.

(iv) 614 KVs and 28 JNVs have their own web-
sites.

" (c) and (d) Provision of basic infrastructure tacilities
in JNVs and KVs is a continuous process. It naturally
takes sometime before all infrastructural needs of newly-
opened schools are provided. After opening of Vidyalayas
and transfer of land by sponsoring authority, construction
of school building is taken up. Time lag in getting
necessary land from sponsoring authorities and delay in
construction work in difficult areas result in delayed
creation of permanent infrastructure.

(e) No such decision has been taken so far.

(f) Does not arise.

Export of Marine Products

*233. SHRI RAYAPATI SAMBASIVA RAO:
SHRI S.K. KHARVENTHAN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the marine products exported during the last
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three years and thereafter alongwith the foreign exchange
eamed therefrom, country-wise;

(b) whether the export of marine products has
declined;

(c) if so, the reasons therefor alongwith the steps
taken to enhance the export of marine products;

(d) the steps taken by the Government to produce
high quality products to compete in the intemational
market;

(e) whether the Government has permitted import
of raw materials for the processing of sea food to be
consumed in the domestic market;

(f) if not, the reasons therefor;

(g) whether the Marine Product Export Development
Authority has introduced any subsidy assistance scheme
to promote export of marine products; and

(h) if so, the details thereof and the time by which it
is likely to be implemented?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH). (a) and (b) As per the export
figures compiled by the Marine Products Export
Development Authority (MPEDA), on the basis of shipping
bills and invoices, the export of marine products to the
major importing countries during the last three years and
the current year (upto December, 2005) have been as
follows:—

(Q: Quantity in Metric Tonnes, V: Value in Million US §)

Country 2002-03 2003-04 2004-05 2005-06
Export % Growth Export % Growth Export % Growth  Export % Growth

1 2 3 4 5 6 7 8 9 10
EU Q. 94541 14.50 96284 1.84 117742 22.29 90692 6.64
V. 28784 19.43 319.95 11.16 405.40 26.71 335.21 14.74
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1 2 3 4 5 6 7 8 9 10
USA Q 61703 25.82 53153 -13.86 50045 -5.85 42937 8.28
v 424.51 41.95 365.84 -13.82 345.52 -5.55 296.39 9.61
Japan Q 54918 -15.39 50020 -8.92 57832 15.62 41521 -2.59
v 317.17 -17.20 253.86 -19.96 266.96 5.16 205.26 -2.78
China Q. 170811 26.75 123738 -27.56 124826 0.88 84545 -16.83
V. 158.23 25.92 151.60 -4.19 154.10 1.65 120.07 -2.10
Total export Q. 467297 10.09 412017 -11.83 461329 11.97 341929 -3.58

from

India V. 1424.90 13.69 1330.76 —6.61 1478.48 11.10 1190.44 5.63

(c) and (d) The reasons for the negative growth of
exports to some of the markets have been market factors,
quality issues, anti-dumping duty, sanitary/phyto-sanitary
measures, efc.

In order to encourage quality, Govemment has been
extending financial assistance for up-gradation of
processing facilities; setting up/up-gradation of labs for
testing, arranging of training programmes for capacity
building.

(e) and (f) Except for the sea food items put in the
negative list, other items are freely importable on payment
of prescribed duty.

(g) and (h) In order to increase the export of marine
products, the Marine Products Export Development
Authority has been extending financial assistance aimed
at implementing programmes for capacity building,
upgradation of processing facilities, expansion of
aquaculture, assistance for production of value added
products and marketing support.

Reforms in Existing Educational System

*234. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether there has been any recommendation

from the National Advisory Council with regard to the
prevailing educational system in the country;

(b) if so, the details thereof alongwith the action
taken in this regard;

(c) whether the Government intends to introduce
reforms in the existing educational system by ensuring
qualitative training to teachers and uniformity in education
throughout the country;

(d) if so, the details thereof;

(e) whether any steps have been taken by the
Government to introduce accountability in the educational
system; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) National Advisory Council (NAC) had
given certain suggestions for effective implamentation of
Sarva Shiksha Abhiyan (SSA), which aims to universalise
elementary education. The Council's suggestions in this
behalf included, inter alia, operationalisation of National
SSA Mission, focus on quality and leaming achievements
with independent assessment of the latter, Recruitment
and Training of Teachers, People's participation,
Accountability of Teachers and Government officials,
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using new technologies, etc. Most of these issues have
been addressed.

(c) and (d) A Centrally Sponsored Scheme for
improvement in Teacher Education is already being
implemented since 1987-88. Besides, the National
Council for Teacher Education (NCTE) regulates
standards in Teacher Education. The National Policy on
Education does not envisage a uniform education system
throughout the country, but, instead recommends a
National System of Education which is based on a
common core alongwith other components that are
flexible. A revised National Curriculum Framework has
been approved in 2005.

(e) and (f) Village Education Committees (VEC)/
Parent-Teacher Associations (PTA)/School Management
Committees (SMC) have been set up by various States
to monitor and supervise functioning of elementary
schools including performance of their teachers. Besides,
Central and State Legislatures, Local Bodies, and
regulatory institutions like AICTE and NCTE ensure
accountability of educational institutions in accordance
with the responsibility vested in them under the
Constitution or concerned legislation, as the case may
be.

Nationai Literacy Mission

*235. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the National Literacy Mission has lost
its focus as reported in the Times of India dated
December 17, 2005;

(b) if so, the reasons therefor;

(c) whether the Government proposes to revamp
National Literacy Mission; and

(d) if so, the detalls of the changes and modifications
proposed by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Sir.

(b) Does not arise.
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(c) and (d) In order to explore the possibilities of
convergence of the schemes of National Literacy Mission
with development programmes of other Departments,
initial meetings have been held with the representatives
of Non-Governmental Organisations, literacy activists and
representatives of various Departments for further
strengthening the existing programmes.

Upliftment of Tribals

*236. SHRI D. VITTAL RAO:
SHRI SANAT KUMAR MANDAL:

Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(a) whether the tribal belt has wamed of ecological
destruction and cultural indoctrination in some parts of
the country;

(b) if so, the reaction of the government thereto;

(c) the details of the schemes/programmes being
implemented for welfare of tribals living in forests, State-
wise, particularly in West Bengal;

(d) the steps taken/proposed to be taken by
Government for providing alternative livelihood to such
tribals due to shrinking of forest areas; and

(e) the steps taken/being taken by the Government
for the upliftment of such tribals?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) No specific
cases of ecological destruction and cultural indoctrination
in tribal areas of the country have been reported to the
Ministry of Tribal Affairs.

(c) to (5} The Ministry of Tribal Affairs implements
several Central Sector/Centrally Sponsored Schemes/
Programmes for the socio-economic development of tribat ,
people in all the States/Union Territories, including those
living in forests. The schemes of the Ministry relate to
income and employment generation, infrastructure
development, educational development and improvement
in literacy of all the tribal people. Some schemes pertain
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to ensuring fair prices for minor forest produce besides
the promotion of voluntary effort in the area of tribal
welfare. The list of schemes/programmes of the Ministry
of Tribal Affairs, being implemented in the country,
including in the State of West Bengal, is enclosed as
statemnent.

There is ro separate scheme specifically for the
tribal people living in forests or those affected due to
shrinking of forest areas. While land-based activities under
various programmes of the Ministry are taken up for
providing livelihood opportunities to Scheduled Tribes,
the scheme of Grant-in-aid to State Tribal Development
Cooperative Corporations (STDCCs) for Minor Forest
Produce operations aims at ensuring remunerative prices
to tribals engaged in collection of MFPs. This Ministry
has, however, decided to take up integrated development
of forest villages in 13 States of the country during the
remaining period ot the Tenth Five Year Plan. The
development envisaged would be in terms of providing
basic minimum facilities and service, like, safe drinking
water, health care, primary education, approach roads
and other infrastructure facilities. The Planning
Commission has earmarked additional funds to the tune
ot Rs. 230 crore to this Ministry for this purpose under
the Special Central Assistance to Tribal Sub Plan during
2005-06, out of which an amount of Rs. 21.04 crore has
been given to the State of West Bengal during the current
financial year for the development of 170 forest villages
in the State.

The Ministry of Tribal Affairs has also introduced a
Scheduled Tribes (Recognition of Forest Rights) Bill, 2005
in the Lok Sabha on 13-12-2005, which seeks to
recognise and vest the forest rights and occupation in
forest land in forest dwelling scheduled tribas who have
been residing in such forests for generations but whose
rights could not be recorded, and to provide a framework
for recording the forest rights so vested. The Bill when
enacted would recognise the rights of forest dwelling
scheduled tribes relating to their (a) tenurial security,
providing them relief against the physical and
psychological alienation of land belonging to them; (b)
livelihood, in terms of subsistence agriculture and
ownership of minor forest produce, includlng rights to
collect, trade and process the same; and (c) traditional
and customary rights.
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Statement

Major Schemes/Programmes of the Ministry of
Tribal Affairs for the Welfare and Development
of Scheduled Tribes

Central Sector Schemes

1. Grantin Aid to NGOs for Scheduled tribes including
Coaching and Allied and award for exemplary
service

2. Vocational Training in Tribal Areas
3. Educational Complex in Low Literacy Pockets

4. Grant-in-Aid to State Tribal Development
Cooperative Corporations for Minor Forest Produce

5. Development of Primitive Tribal Groups

6. Rajiv Gandhi National Fellowship for Scheduled
Tribe Students

Centrally Sponsored Schemes

7. Scheme of Post Matric, Book Bank and Upgradation
of Merit of Scheduled Tribe Students

8. Girls Hostel and Boys Hostel for Scheduled Tribes
9. Ashram Schools in Tribal Sub Plan Areas

10. Research Information and Mass Education, Tribal
Festival and Others

Special Area Programmes
11. Sppcial Central Assistance to Tribal Sub Plan

12. Grant-in-aid under Article 275(1) of the Constitution

Review of Centrally Sponsored Schemes

*237. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of AGRO AND RURAL INDUSTRIES be
pleased to state:

(a) whether the Government has reviewed the
implementation of the Centrally Sponsored Schemes
meant for the development of agro and rural industries;

(b) if so, the shortcomings noticed in the implemen-
tation of these schemes; and
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(c) the steps taken by the Government to overcome
these shortcomings?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) Only one
Centrally-sponsored scheme, namely, Scheme for Co-
operativisation in the Coir Sector, is implemented by the
Government in the Ministry of Agro and Rural Industries.
It has been decided to phase out the scheme on account
of low response of the State Governments. A token
allocation has been included in the budget estimates for
2006-07 to meet the balance committed liabilities on
activities under the scheme.

{c) The Coir Board, a statutory organisation under
the Ministry of Agro and Rural Industries, implements a
number of Central sector schemes for promotion,
development, technological upgradation, marketing
support, etc., of coir industries in various coconut-growing
States.

Rehabilitation of Displaced Tribals

*238. SHRI JUAL ORAM:
SHRI ANANTA NAYAK:

Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(a) the number of people belonging to Scheduled
Tribes displaced due to the establishment of industrial
units, particularly in tribal areas of the country such as
Orissa, Chhattisgarh and Jharkhand during Ninth and
Tenth Plans, State-wise;

(b) the number of tribals out of them rehabilitated
so far; and

(c) the steps taken by the Government to rehabilitate
all the displaced people?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (¢) 'Land' and its
management falls under the exclusive legislative and
administrative jurisdiction of the States as per the
Constitution. Therefore, the records of various land use
and land reforms, the figures of people displaced as well
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as rehabilitated including STs, due to establishment of
various development projects, including industrial units,
are maintained by the respective State/UT Governments.

However, for ensuring and strengthening the
resettiement and rehabilitation (R and R) process in case
of development projects, the Government of India in the
Ministry of Rural Development has formulated and notified
a comprehensive National Policy on Resettlement and
Rehabilitation, 2003, on 17-2-2004 for Project Affected
Families, including tribals. The guiding principles as
enshrined in this policy are required to be followed by
various State/UT Governments and project authorities
while preparing the R and R Plans. The policy, inter-alia
provides a special package for R and R benefits for the
Scheduled Tribes in addition. Further, the policy also
emphasizes that the compensation package proposed in
the policy would be the minimum, and States where
Resettlements and Rehabilitation packages are higher
than proposed in the said policy, are free to adopt their
own packages.

Standard of the Quality of Mid-Day
Meal Scheme

*239. SHRI RAGHUNATH JHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether any standards have been laid down for
the quality of mid-day meal being served to children under
Mid-Day Meal Scheme in schools all over the country;

(b) if so, the details thereof;

(c) whether the Government has received complaints
about the inrferior quality of the meals provided under
the Programme;

(d) if so, the details thereof; and

(e) the steps taken to enforce of the meals served
thereon?

)

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. Guidelines of
Mid-Day Meal Scheme stipulate that food served to
children should conform to hygiene, wholesomeness and
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variety, and should be of minimum 300 calories with 8-
12 grams of protein.

(c) and (d) Stray incidents of inferior quality/
unhygienic food have been reported in the States of Uttar
Pradesh, Haryana, Orissa, Maharashtra, Chhattisgarh and
Delhi.

(e) Government has been continuously exhorting
States to give full attention to the issue of quality and
regular supply of meal. A new initiative has been
launched, w.e.f. 1-1-06 to mobilize mothers to take turns
to oversee preparation of meal and feeding of children.

Rashtriya Mahila Kosh

*240. SHRI RAVI PRAKASH VERMA: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the total amount earmarked in the Tenth Five
Year Plan period for the Rashtriya Mahila Kosh (RMK);

(b) the quanteum of loan disbursed so far from the
Rashtriya Mahita Kosh (RMK) to women in the country
during the said Plan;

(c) whether the Government has issued any fresh
guidelines to States for the effective implementation of
schemes under the Rashtriya Mahila Kosh (RMK);

(d) it so, the details thereof; and

(e) the achievements made in the improvement of
living conditions of women after implementation of the
schemes?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Rs. 148 crores has been
earmarked for Rashtriya Mahila Kosh (RMK) in the 10th
Five Year Plan.

(b) Rashtriya Mahila Kosh has disbursed loan
aggregating Rs. 5,973.73 lakhs to NGOs and Government
Organizations for lending to women beneficiaries from
1-4-2002 to 23-2-2006.

(c) and (d) In August, 2005 a request was made to
all States/UTs to popularize the loan schemes of the
Kosh. States were urged to avail of RMK foan to meet
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credit requirements of Self Help Groups formed under
the Schemes of Swayamsidha and Swa-Shaki.

(e) As a result of implementation of schemes,
Rashtriya Mahila Kosh has effected remarkable
improvement in the status of women in the society, such
asi—

— Improved economic and social status of women.

— Increased participation of women in Panchayati
Raj.

— Lesser dependence upon moneylenders.
— Increased confidence level among women.

— Increased awareness about importance of
schooling.

— Better health care of family members.
— Improvement in nutritional status.

— Improved financial security as a result of easy
access to credit.

[Translation]
Deployment of PMF Personnels

*241. SHRI MOHAN SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government deploys para-military
forces in various States from time to time to protect the
States from internal disturbances;

(b) if so, the percentage of expenses shared by the
States and the Centre in this regard;

(c) whether any amount of deployment charges are
outstanding against various States;

(d) if so, the details for each of the last three years,
State-wise;

(e) whether the Government proposes'to provide
any package to tide over this situation;

(f) it not, the reasons therefor,

(g) whether the Government has deducted any
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amount from the '‘Plan' Head of these States to recover
arrears; and

(h) if so, names of the States whose funds have been
deducted?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) The Central Para Military Forces (CPMFs) are
provided to the State Governments at their request to
deal with the internal security, communal and public order
situations. The deployment charges as fixed by the
Government from time to time are payable by the States
except by those which are exempted from such payments.
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(c) and (d) A statement indicating the outstanding
amount for deployment of CPMFs against various States
during the last three years is enclosed.

(e) and (f) Depending upon the prevailing internal
security situation in various States, the Government
exempts States from recovery of deployment charges. In
addition the expenditure on deployment is also reimbursed
under the scheme of re-imbursement of Security Related
Expenditure in insurgency affected States.

(g) No, Sir.

(h) Does not arise.

Statement

Outstanding dues in Respect of Deployment of CPFS in the States

(Rupees in Lakh)

Sl. No. Name of State 2002-03 2003-04 2004-05
1 2 3 4 5
1. Andhra Pradesh 1,89,73 2,31,07 2,80,59
2. Assam 39,67 44,59 44,00
3. Bihar 1,61,31 30,27 2,45,59
4, Chhattisgarh 0 30,27 82,56
5. Delhi 3,51,44 2,87,70 2,42,68
6. Delhi Police 20,22 2,61,88 1,79,21
7. Goa 52 0 2,24
8. Guijarat 32,35 28,92 26.98
9. Haryana 48,46 35,96 4,40
10.  Jharkhand 64,61 1,08,03 1,63,45
1. Kerala 29 36 55
12. Kamataka 7,22 6,24 13,19
13. Maharashtra 80 23 1,54
14. Madhya Pradesh 1,53 1,60 15,56
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1 2 3 4 5
15. Orissa 12,58 33,31 70,19
16. Pondicherry 5 0 19
17. Punjab 3,28,78 3,23,99 3,23,93
18. Rajasthan 16 34 7,03
19. Tamil Nadu 1,17,50 1,27,81 1,44,56
20. Uttar Pradesh 2,61,10 3,07,91 3,70,06
21, Uttaranchal 1,31 4,83 8,78
22. West Bengal 6,08 30,14 60,17
Total 164571 189545 229745
[English] from Automotive Tyre Manufacturers Association against

New Scheme for Agro and Rural Industry

1671. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of AGRO AND RURAL
INDUSTRIES be pleased to state:

(a) whether the Government is considering/
implementing any new scheme for agro and rural industry;
and

(b) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) The Central
Government has recently approved a new schems, viz.,
Scheme of Fund for Regeneration of Traditional Industries
(SFURTI). This Scheme envisages the development of
100 clusters of the khadi, coir and village industries over
five years beginning 2005-06. The guidelines of SFURTI
are available on the website of the Ministry of Agro and
Rural Industries at http./ari.nic.in.

Import of Tyres

1672. SHRi NAVJOT SINGH SIDHU: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has received complaints

the import of bus/truck tyres from China/Thailand;
(b) if so, the details thereof; and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) and (b)
Application for initiation of anti-dumping investigation
against import of Bias tyres for bus and lorries/trucks from
China PR and Thailand was received from Automotive
Tyre Manufacturers Association (ATMA). In their
application, ATMA has alleged that dumped imports of
Bias tyres for bus and lorriesftrucks from China PR and
Thailand are causing injury to the domestic industry.

(c) Anti-dumping investigations have been initiated
in the case of import of Bias tyres for bus and lorries/
trucks from China PR and Thailand on 30-12-2005.

[Translation]

Reduction in Fee by IIM's

1673. SHRI TUKARAM GANPATRAO RENGE
PATIL:

SHRI HARISINH CHAVDA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Indian Institute of Managements
have effected or propose to effect any reduction in fees
to enable poor students to take admission in such
institutes;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) The matter relating fixation of fees falls
within the jurisdiction of respective Board of Governors
(BoG) of Indian Institutes of Management (lIMs). These
Institutes also provide need based financial assistance
to their students.

Shortage of Metals

1674. PROF. MAHADEORAO SHIWANKAR: Will
the Minister of SMALL SCALE INDUSTRIES be pleased
to state:

(a) whether any quota for the supply of zinc, copper
etc. to the industrial units of all the States has been fixed;

(b) if so, whether the quota fixed is being provided
to these units;

(c) if not, whether the domestic industries of the
country are getting affected due to the current shortage
of zinc, copper etc.;

(d) if so, the details thereof alongwith the measures
taken to meet this shortage;

(e) whether certain big industrial houses are
hoarding these raw materials; and

(f) if so, the details thereof alongwith the action
taken in this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRi MAHAVIR PRASAD): (a) The Central Government
has not fixed any quota for supply of copper and zinc to
industrial units in States.

(b) Does not arise.
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(c) No shortage of zinc and copper has been reported
to the Central Government.

(d) Does not arise.

(e) No case of hoarding of these raw materials has
come to the notice of the Central Government.

(f) Does not arise.

Donation from Foreign Countries

1675. SHRI RAGHUVEER SINGH KOSHAL: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether a restriction has been imposed on the
Vaishno Devi Shrine to accept donation from foreign
countries;

(b) is so, the details thereof; and

(c) the details of other such organisations on which
the Government has imposed such restrictions during
each of the last three years till date?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! SHRIPRAKASH JAISWAL): (a)
and (b) Yes, Sir. Recently, on November 18, 2005, 8,673
associations, including Vaishno Devi Shrine, were placed
under prior permission category under section 6(1) of
Foreign Contribution (Regulation) Act, 1976 from receiving
foreign contribution, for not filing prescribed annual FC-3
retums, of receipt and utilization of foreign contribution
received by the associations, for the preceding three
years 2001-02, 2002-03 and 2003-04. However, the order
placing Vaishno Devi Shrine in prior permission category
has been revoked on 28-2-2006 after the association
submitted accounts for receipt of foreign contribution for
preceding four years.

(c) Associations found violating the provisions of
the Foreign Contribution (Regulation) Act, 1976/Foreign
Contribution (Regulation) Rules, 1976, after field
inspections or detailed inquiry are placed either in
prohibited category u/s 10(a) or prior permission category
u/s 10(b) of the Act for accepting foreign contribution.
The list of such associations is available on the Ministry
of Home Affairs' web-site http://www.mha.nic.inffore.htm.
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[English]
Implementation of Janashala Programme

1676. SHRI JOACHIM BAXLA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has launched
Janashala programme in collaboration with United Nation
for implementation of the 'Education for All' resolution;

(b) if so, the sailent features of the ‘Janashala’
programme;

(c) the number of districts of various States
particularly West Bengal covered under the programme,
State-wise;

(d) whether any review of implementation of the
Janashala programme has been carried out in the country
particularly in West Bengal; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) Janashala Programme was
a collaborative programme of Government of india and
five UN agencies—UNDP, UNICEF, UNESCO, ILO and
UNFPA—to provide programme support to the ongoing
efforts of Government of India towards achieving
Universalization of Elementary Education (UEE). The
objective of this community based Programme was to
target girls and marginalized children in the project areas
and to improve their attendance and performance in
primary education. Notable achievements of Janaghala
have been in the areas of community-based management,
multi-grade teaching to overcome constraints in
infrastructure and trained teachers, and inclusive
education.

The programme covered 139 blocks including ten
cities in 30 districts of nine States of Andhra Pradesh,
Chhattisgarh, Jharkhand, Karnataka, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan and Uttar Pradesh. The
programme commencer in 1998 and has concluded on
31st December, 2004.

The programme was externally evaluated by eight
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agencies in 2003-04. The State-level Evaluation Reports
submitted by the agencies were synthesized by the Indian
Institute of Education, Pune and a "National Report* was
submitted to Government of India in October, 2004. The
Programme was not running in West Bengal and, hence,
was not evaluated.

[Translation]
Sick Prisoners in Tihar Jail

1677. SHRI KAILASH MEGHWAL.: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government is aware that large
number of prisoners in Tihar Jail are suffering from
diseases as reported in Jansatta dated February 04, 2006;

(b) if so, the details of medical facilities being
provided to these prisoners;

(c) whether the specialized doctors for Cardiac
disease, mental iliness and skin disease are available in
Tihar Jail;

(d) if not, the reasons therefor;

(e) whether any operation theatre is available in
the hospital at Tihar Jail; and

(f) if not, the measures taken by the Government to
provide the services of specialized doctors alongwith the
establishment of operation theatre in the hospital at Tihar
Jall, Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) As per
information given by Tihar Jail authorities, during the
year 2005, 3,284 prisoners (out of an annual turnover of
72,000 prisoners) were diagnosed for different ailments.

(b) In each jail, there is a dispensary which functions
on round the clock basis. One Senior Medical Officer
assisted by Doctors and para medical staff treats
prisoners in the OPD. Medicines are also dispensed to
the prisoners from the dispensary itself.. Specialized
Senior Residents in various specialties visit jail
Dispensaries on fixed days and examine the patients
requiring such examination. In cases of serious ailments,
they are sent to the Hospital situated in Central Jail No.
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3 from where, depending upon the gravity of the case,
referrals are made to specialized hospitals outside.

(c) and (d) There are Specialists in Psychiatry and
Skin in Tihar Jail. Any prisoner requiring consultation/
treatment from Cardiologists is referred to hospitals
outside.

(e) and (f) Yes, Sir. A minor operation theatre is
available in Tihar Jail with effect from March, 2005.

Status of Primary Education

1678. PROF. RASA SINGH RAWAT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the status of primary education in various States

to Questions 78

particularly in Rajasthan as a result of implementation of
welfare schemes like free distribution of textbooks, free
education and ‘Mid-day Meal Schemes', State-wise; and

(b) the time by when the target of cent percent
literacy is likely to be achieved, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) A Statement showing the State-
wise educational indicators at primary level such as Gross
Enrolment Ratio (GER), Drop out rate and Pupil Teacher
Ratio (PTR) as on 30-9-20083 is enclosed.

(b) The goal of National Literacy Mission (NLM) is
to attain a sustainable threshold literacy rate of 75% by
2007.

Statement

The State-wise educational indicators at primary level such as Gross Enrolment Ratio (GER),
Dropout Rate and Pupil Teacher Ratio (PTR) as on 30-9-2003

Si. No. States/UTs Gross Enrolment Ratio Dropout Pupil Teacher Ratio
1 2 3 4 5
1. Andhra Pradesh 87.72 42.61 35
2.  Arunachal Pradesh 109.56 46.34 39
3. Assam 88.16 53.15 40
4. Bihar 72.57 59.03 74
5.  Chhattisgarh 123.29 —_ 47
6. Goa 97.96 -1.9 20
7. Gujarat 113.41 26.02 32
8. Haryana 75.25 13.31 45
9. Himachal Pradesh 106.47 16.98 21

10. Jammu and Kashmir 82.10 24.39 21
11.  Jharkhand 79.09 - 73
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1 2 3 4 5
12. Kamataka 108-91 9.75 34
13. Kerala 96.92 0.00 29
14. Madhya Pradesh 106.59 23.78 41
15.  Maharashtra 107.60 13.07 37
16.  Manipur 137.51 26.41 28
17. Meghalaya 105.51 53.41 36
18.  Mizoram 120.17 55.61 18
19. Nagaland 80.48 32.81 19
20. Orissa 110.91 38.19 56
21.  Punjab 73.45 22.03 42
22. Rajasthan 115.07 57.94 46
23.  Sikkim 116.51 53.85 19
24, Tamil Nadu 116.51 3.23 35
25.  Tripura 122.76 448 30
26.  Uttar Pradesh 94.75 13.51 57
27.  Uttaranchal 106.85 - 27
28.  West Bengal 107.33 33.46 55
29. Andaman and Nicobar Islands 116.05 -0.35 19
30. Chandigarh 71.44 -3.62 38
31. Dadra and Nagar Haveli 126.06 28.40 49
32. Daman and Diu 111.35 0.00 43
33. Delhi 90.10 22.03 40
34. Lakshadweep 106.37 3.03 21
35. -Pondicherry 120.37 0.00 24

India 98.31 31.36 45

Source: Selected Educational Statistics 2003-04 (as on 30th September, 2003).
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[English]

Status of Forces on Assam-Nagaland
Territory Dispute

1679. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the para military forces are finding it
difficult to maintain status quo along the disputed Assam-
Nagaland territory as reported in the Assam Tribune dated
January 30, 2006;

v

(b) if so, the details and facts thereof; and

(c) the steps taken by the Union Government to
augment the forces and to maintain status quo?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c)
Adequate Central Police Forces (CPF) are deployed on
the Assam-Nagaland boundary to assist the State
Governments to maintain the status quo in the area.
Both the State Governments have also been advised not
to take any step which may precipitate the situation on
the ground.

Loan to Entrepreneurs

1680. SHRI G.M. SIDDESWARA: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the total amount/number of loan sanctioned to
the entrepreneurs under the Khadi and Village Industry
during the last three years;

(b) the percentage of women entrepreneurs
sanctioned loan during this period;

(c) whether the Government proposes to reserve
some of the items to be manufactured by the women
only; and

(d) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) Loans are sanctioned by
banks to eligible entrepreneurs for setting up village
industries under the Rural Employment Generation
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Programme (REGP), implemented by the Khadi and
Village Industries Commission (KVIC).

Further, under the Interest Subsidy Eligibility
Certificate (ISEC) Scheme, banks sanction loan to the
khadi institutions registered with the KVIC/State Khadi
and Village Industries Boards (KVIBs).

The amounts of loans sanctioned by the financing
banks under the REGP and the ISEC Scheme, during
the last 3 years, are as under:-—

(Rs. crore)
Year Bank loans sanctioned
REGP ISEC Total
Scheme
2002-03 440.69 329.73 770.42
2203-04 604.55 362.70 967.25
2004-05 665.21 278.47 943.68

(b) 26 per cent of the REGP units were sanctioned
to women entrepreneurs during this period.

(c) No, Sir.

(d) Does not arise.

Mining Survey

1681. SHRI GIRIDHAR GAMANG: Will the Minister
of MINES be pleased to state:

(a) whether the Geological Survey of India and State
Mining and Geology Department of Orissa have
conducted any survey to find out the major and minor
minerals in the State;

(b) if so, the names of the major and minor minerals
located area-wise, quantity and quality-wise;

(c) the policy adopted for leasing the minerals by
the State to public sector and private sector industries;
and
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(d) the steps taken by the government of India and
the State Government of Orissa to exploit these minerals
without exploiting the tribal populations of the area by
giving constitutional and legal protections?
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THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Yes,
Sir. Details of major mineral occurrences in Orissa are as

under.—
(fig. in million tonnes otherwise stated)

Mineral Location (District-wise) Grade Reserves Remaining
Resources
1 2 3 4 5
Bauxite Koraput, Kalahandi, Keonjhar, 40-45% Al203 332.19 1159.12
Bolangir, Sambalpur, Sundergarh
and Phulbani
Iron-Ore Keonjhar, Sundargarh, Cuttack, 60-65% FE 1822.31 1967.00
Mayurbhanj and Koraput
Chromite Jajpur, Keonjhar, Dhenkanal and 30-52% Cr203 45.49 129.53
Phulbani
Manganese Ore Sundargarh, Keonjhar and Koraput 35-46% MnO2 36.50 67.20
Lead Ore Sargipalli, Sundargarh — 1.08 0.67
Nickel Ore Jajpur (Sukinda), Mayurbhanj 700 ppm—2600 — 174.48
(Simlipal) ppm reaching upto
0.15% Ni
PGM Keonjhar (Boula-Nausahi, Sukinda) Upto 0.03 ppm Pi — 14.20
and 0.03-0.15 ppm Pd (tonnes)
Limestone Koraput, Sambalpur and Sundargarjh SMS, LD and Cement 925.09 1113.25
Dolomite Koraput, Sambalpur end Sundargarh SMS, LD and Cement 175.58 665.14
Graphite Sambalpur, Dolangir, Kalahandi, — 0.82 1.80
Phulbani and Dhenkanal
Diamond Search for Kimberiite/Lamproite -_ One -—
continued in the Eastern part of Lamproite
Bastar craton mainly restricted idyke
in river valleys located
near Sakri
in Nuapada
Coal Angula (Mahanadi valley coal Non-coking power coal 60998 —_

field), Jharsuguda (Talcher
coal field)
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Ganjam, Bhudrak, Balasore,
Gajapati, Koraput, Cuttuck,
Puri and Keonjhar.

Granite

Berhampur Blue, Pink 80 1763
Granite, Silver Grey, Million Million
Sea-Weed, Green, cu.m. cu.m.
Chitka Blue, Grey,
Red Pearl, Jeypur
Black, Keonjhar Black.

(c) The State Government follows the provisions of
Mines and Minerals (Development and Regulation) Act.
1957 and the Mineral Concession Rules, 1960 for grant
of Mining leases of major minerals. The Orissa Minor
Mineral Concession Rules, 2004 has been formulated by
the State Government, for grant/administration of minor
minerals of the State. The Orissa Gem Stone Policy, 1998
has been formulated for administration and development
of gemstones and processing units in the State.

(d) Policy on Grant of Mining Lease and Transfer of
Land for Commercial Projects in Scheduled Area 2003
has been formulated to protect the interest of tribals in the
Scheduled Areas. As per provisions of the policy inter-alia
preference in given to the tribals and the persons displaced
because of mining operations under the Mineral
Concession Rules 1960. Rehabilitation and resettiement
is as per the Rehabilitation and Resettlement Policy of
the Government of Orissa.

Export of Meat

1682. SHRI SUGRIB SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the quantity of meat exported during each of
the last two years and thereafter alongwith the names of
the countries and foreign exchange earned therefrom;

(b) whether the export of meat has decreased due
to recent bird fiu;

(c) whether any country has refused to import meat
from India;

(d) if so, the reasons therefor and the likely loss of
foreign exchange as a resuit thereof; and

(e) the steps taken by the Government to protect
the Indian meat industry in the international market?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH); (a) The quantity
and value of meat and poultry products exported during
the last two years are as below:—

(Quantity in MTs; Value in Rs. Crores)

Product 2003-04 2004-05 April 2005-Nov. 2005
Quantity Value Quantity Value Quantity Value
Meat and meat product 370467 1654.79 319760 1696.52 183280 1492.45

Source: DGCI and S, Kolkata.

Country-wise data on export of meat and poultry
products is available in the publication of Directorate
General of Commarcial Intelligence and Statistics (DGCI
and S).

(b),to (d) There is no impact on the export of meat
and meat products. However, the recent outbreak of bird
flu in some parts of the country is likely to affect our
pouitry meat export. USA, Bangladesh and Saudi Arabia
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have banned poultry meat from India. Japan has also
suspended import of poultry meat from India. It is difficult
to assess the loss of foreign exchange on account of
such a ban at this stage.

(e) The steps taken by the Government to increase
export of poultry products include specification of
standards, monitoring of pesticide residues, financial
assistance to exporters for developmental and export
promotional activities, development of infrastructure/export
promotion marketing assistance etc. Further, following
steps have been taken to contain the bird flue:—

— Culling and Stamping out all domestic poultry
within a radius of 3-4 kms. of the affected area
followed by thorough disinfection of premises.

— Vaccination of all poultry with in a zone of
approx. 6-7 km. around the zone of culling/
stamping out.

— Movement control within the infected zone.

— Surveillance has been intensified around the
infected area as well as in the entire country.

— Rapid response teams, both from veterinary
and public health authorities, are in place.

Production of Aluminium

1683. SHRIMAT!I MANEKA GANDHI: Will the
Minister of MINES be pleased to state:

(a) whether the International Aluminium Industry (lAl)
report has stated that in 2002 there has been an 18-fold
expansion of world aluminium production since 1950;

(b) it so, whether muitinational companies such as
the Arab Aluminium Company are entering into agreement
with Indian firms to mine bauxite for the production of
aluminium;

(c) if so, whether a large scale mining of bauxite to
meet the demand of developed world will devastate the
environment specially the areas rich in bauxite such as
Kashipur, Kodingamali in Orissa; and .

(d) if so, the steps the Government proposes to
take to stop devastation of land and water as well as the
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displacement of local population by large scale bauxite
mining?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) Aluminium
production has increased from 15,07,000 Metric Tonnes
in 1950 to 2,61,01,000 Metric Tonnes in 2002 as per
information made available by International Aluminium
Institute (1Al).

(b) As per available information, a multinational
company from the Middle East is seeking joint venture
with an Indian company for production of alumina/
aluminium in Orissa.

(c) and (d) The mining is done only after approval
of a mining plan including a progressive mine closure
plan, by Indian Bureau of Mines which deals with scientific
mining, conservation of minerals and the environment
management activities. Besides this, Ministry of
Environment and Forests also gives environmental
clearance without which no mining activity can commence
for fresh areas.

Government of Orissa has, in place, a comprehensive
Rehabilitation and Resettlement Policy of 1998 which
ensures that the interests of the displaced persons are
taken care of.

Private Educational Institutions

1684. SHRI BACHI SINGH RAWAT "BACHDA":
SHRI EKNATH MAHADEO GAIKWAD:
SHRI KIRTI VARDHAN SINGH:
SHRI SUGRIB SINGH:
SHRIMATI NIVEDITA MANE:
MS. INGRID MCLEOD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether large number of private educational
institutions like management and engineering institutes
bearing the prefix "Indian" and "National" is affecting the
brand equality of IIMs, IITs and lISs as repotted in Times
of India dated January 6, 2006;

(b) if so, whether the Government has taken any
action against such private institutions;
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(c) if so, the details in this regard; and

(d) the steps taken by the Government to check
such practice of private institutions in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHR! M.AA.
FATMI): (a) to (d) In August, 2005 this Ministry wrote to
the Ministry of Consumer Affairs that certain institutions
are prefixing the word Indian and National which is not
permitted in terms of Section 3 of the Emblems and
Names (Prevention of Improper Use) Act, 1950. The
Ministry of Consumer Affairs, Food and Public Distribution,
(Department of Consumer Affairs), the nodal Ministry for
implementation of the above-said Act, were requested to
take necessary action against such institutions which were
using names in violation of the provisions of the Act. The
AICTE and UGC were also requested to ensure
implementation of relevant provisions of the Act.

The AICTE, through their Approval Process
Handbook has been bringing to the notice of all concemed
that the use of word Indian and/or National and/or All
India and/or all India Council and/or Commission in any
part of the name of a Technical Institution and/or any
name whose abbreviated form leads to IIM/IIT/IISc./HIT/
AICTE/UGC shall not be permitted. The AICTE through
public notice is also advising all approved Institutions to
change their names by dropping the word ‘Indian and
National etc.' failing which, it may withdraw its approval.
AICTE is not granting any fresh approval to the Institutes,
which wishes to use the word India, National etc.

Financlal Assistance for setting up of
Agro and Rural Industries

1685. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) whether difficulties are being faced by the people
in rural and backward areas of Maharashtra in obtaining
loans from Nationalized Banks for setting up Agro and
Rural Industries;

(b) it so, the reasons therefor; and

(c) the details of financial support provided for setting
up Agro and Rural Industries in Maharashtra during the
financial year 2005-06?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) The Government
in the Ministry of Agro and Rural Industries provides
tunds for its two credit-linked subsidy schemes of
employment generation, namely, (i) Rural Employment
Generation Programme (REGP) by assisting
entrepreneurs in setting up village industries, in rural
areas and small towns, and (ii) Prime Minister's Rozgar
Yojana (PMRY) by providing assistance to the educated
unemployed youth in the rural as well as urban areas in
setting up self-employment ventures. Subsidy admissible
to the beneficiaries of both these schemes is released
through banks in combination with the loans provided by
these banks. The PMRY is implemented by the States
while the REGP is implemented by the Khadi and Village
Industries Commission (KVIC) and State Khadi and
Village Industries Boards.

Instances of diufficulty, if any, faced by the eligible
applicants in obtaining loans from banks for setting up
REGP/PMRY units are taken up by the KVIC/State
Governments concerned in the meetings of the District
Level Coordination Committees, District Task Force, State
Level Coordination Committees, etc., to sort them out.

(c) Rs. 14.84 crore as margin money and Rs. 30.74
crore as bank loans under the REGP and Rs. 1.28 crore
as grant for entrepreneur development and Rs. 37.60
crore as bank loan under the PMRY, have been provided
as assistance to the entrepreneurs in Maharashtra during
2005-06 (upto December 2005). The latest State-wise
amounts of Central Government subsidy released during
2005-06 to the banks by the Reserve Bank of India (RBI)
(with which the Central Government deposits the amount
of subsidy) have not yet been fully reported by the RBI
to the Government.

[Transiation]
Attack on Members of Parliament

1686. SHRI BRAJESH PATHAK:
SHRI PRABHUNATH SINGH:
SHRI RAGHUNATH JHA:
SHRI HEMLAL MURMU:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Government is aware of the fatal
attacks on hon'ble Members of Parliament during each
of the last three years;

(b) if so, the details thereof as on date;

(c) whether the Government has received request
from hon'ble Members to provide them 'Y' category
security;

(d) if so, the details thereof as on date;

(e) whether the Government has taken any steps
or propose to take steps to provide security to hon'ble
Members;

(f) if so, the details thereof; and

(g) the amount spent by the Government on the
security of VIPs during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (g) There have been no fatal attacks on Members of
Parliament during the last three years as per available
information. Several MPs from Lok Sabha and Rajya
Sabha have requested for providing them with security
cover due to security scenario in their constituencies.
The categorised security is provided to VIPs either on
the basis of the position being held by them or on the
basis of threat from terrorist, militants, organized criminal
mafia etc. as assessed, in consultation with the central
security agencies. Otherwise, the concemed State/local
authorities are advised to provide appropriate security as
per local threat perception. Representations received from
hon'ble Members of Parliament are invariably sent to the
concemed State Governments for immediate review of
their security and for taking appropriate action.

The amount spent by the Government on security
of VIPs in difficult to assess accurately as different
agencies are involved for varying durations in various
States/UTs for providing effective security to the VIPs.

[English]
Exemption of NEC Projects from CCEA

1687. DR. ARUN KUMAR SARMA: Will the Minister
of DEVELOPMENT NORTH EASTERN REGION be
pleased to state:
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(a) whether the NEC projects were exempted from
CCEAJ/EFC/PIB procedure and other clearances;

(b) if so, whether this exemption is still continued to
be given,;

(c) if not, the reasons therefor;

(d) whether execution ot NEC projects got delayed
due to endless procedural scrutiny at various levels:

(e) if so, the reasons therefor and the time
consumed in giving clearance to each project during 10th
Plan;

(f) whether all projects of NEC requires 'in principle’
clearance from Planning Commission;

(g) if so, the reasons therefor; and

(h) the extent to which NEC is an independent
planning and executing authority?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (c) NEC Projects
were not being subjected of SFC/EFC procedures prior
to 1998-99. it was observed that many NEC projects
ware suffering from cost and time over-run because of
deficient project formulation and monitoring. After a careful
review it was decided by the Central Government that
scrutiny by SFC/EFC/PIB helps in observance of financial
prudence and that the interests of NEC would be better
served by implementing projects which are considered
viable by SFC/EFC/PIB.

(d) and (e) Due to the requirement of obtaining the
Planning Commission's in principle' approval for new
schemes costing more than Rs. 5 crores and consultation
with the Planning Commission, line Ministries, Ministry
of Finance (in certain cases) and the State Governments
for requisite clarifications and additional information
required from implementing agencies, there have been
delays in according approval to some projects. The Details
are given in the enclosed statement.

(f) and (g) No, Sir. As per the Guidélines for
Formulation, Appraisal and Approval of Government
funded plan schemes/projects issued by the Ministry of
Finance, 'in principle' approval of the Planning
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Commission is required for projects costing more than
Rs. 5 crore so that the projects are properly formulated
and appraised on only such projects which are financially
and economically viable are approved for sanction and

implementation.

(h) The North Eastern Council Act, 1971, as
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amended in 2002 provides that the NEC shall function
as a Regional Planning Body for the N.E. States including
Sikkim. it has also been provided that the council shall
have such power as may be delegated to it by the Central

Government. NEC schemes are generally being
implemented by the State Governments, the BRO and

other agencies.

Statement
Sl. No. Name of the Scheme State Time taken
1 2 3 4
1. Bhairabi Zamuang Mizoram 1 year 6 months 26 days
2.  Saitual Saichal NE-Bualpui Mizoram —do—
3.  Keitum Artahkawn Mizoram 1 year 5 months
4. Pasighat Koyu Ego Arunachal Pradesh 11 months 13 days
5.  Saichar Dwarbond Phaisen Assam and Mizoram —do—
6. Nari Telem Rema Arunachal and Assam 1 year 3 months 17 days
7. Mahadev Tolloi Manipur 1 year 1 month 4 days
8.  Barapani Umroi Mawlasnai Meghalaya 11 months 8 days
9.  Saitual Phullen Mizoram 1 year 6 months 26 days
10.  Upgradation of Mamit Bhairabi Mizoram 1 year 5 months 4 days
11.  Hazo Nalbari Sarthebari Assam 11 months 8 days
12. Lanka Garampani Assam —do—
13.  Upgradation of Bhaga Anipur Assam 1 year 13 days
Kanaibazar
14.  Upgradation of Agartala Mohanpur Tripura 1 year 9 months 19 days
Chebri
15.  Rymbai Jallalpur Assam and Meghalaya ? vears 3 months 21 days
16.  Upgradatation of Singhat Sinzawl Manipur 2 years 5 months 13 days
Tuivai River
17.  Upgradation of Agia Mehendipara Assam and Meghalaya 2 years 3 months 21 days/

Phulbar Tura

2 years 3 months
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18.  Integrated Conservation and
Development of Loktak Lake

19.  Medziphema Jalukie Athebong

20. 'lmproving Air Connectivity in NER

Manipur

Nagaland

2 years 5 months 18 days

2 years 6 months 17 days

1 year 1 month 17 days

Lease of Chiria and other Mines to IISCO

1688. SHRI SUNIL KHAN: Will the Minister of
MINES be pleased to state:

(a) whether the Government has framed any policy
to restore the mines in the Indian hands and the State
should not be the sole authority to crash the public sector
undertakings;

(b) if so, whether 1ISCO will get the lease of Chiria
and other mines situated in Jharkhand;

(c) if so, the details in this regard; and

(d) the detalils of the decision taken in regard to
POSCO?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) The policy
framework for mining and utilization of minerals is set
out in the Mines and Minerals (Development and
Regulation) Act, 1957 and the National Mineral Policy,
1993. Anyone can undertake mining, based on the
economic viability of the project, provided such a person
is an Indian national or a company registered in India.

(b) and (c) As per the Mines and Minerals
(Development and Regulation) Act, 1957 and Mineral
Concession Rules, 1960, the power for renewal of mining
lease in respect of minerals specified in part C (which
includes iron ore) of the First Schedule of MMDR Act
vest with the State Governments. IISCO had filed an
application for renewal of the mining lease for its iron ore
mines located in Mouza Jhilingburu, Mouza Budhabura
and Mouza Ankua reserved forests in West Singhbhum,
Jharkhand before the State Government which were
rejected by the State Government. Subsequently, ISCO
had filed revision applications before the Tribunal (Mines)

against the orders of the State Government. After due
hearing, the Tribunal (Mines) has quashed the orders of
the State Government and remanded the cases to the
State Government for reconsideration of the renewal
applications for the above said areas.

(d) No proposal seeking prior approval of the Central
Government for grant of mineral concession in favour of
POSCO has been received by the Ministry of Mines as
yet from the State Government of Orissa.

., Desmed University Status to IASE
1689. Sth RAM KRIPAL YADAV:
SHRI D.P. SAROJ:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission
(UGC) has not given permission to Institute of Advanced
Studies in Education (IASE) a deemed University in
Rajasthan to set up study centres;

(b) if so, the details thereof alongwith reasons
therefor;

(c) whether IASE has set up more than 900 study
centres all over the country;

(d) if so, the action taken in this regard;

(e) whether Income Tax Department raided the
IASE's Delhi Study Centres;

(f) it so, the details thereof alongwith outcome of
the raid; ‘

(g) whether the Universities in Chhattisgarh on being
directed to shut down by the Hon'ble Supreme Court are
trying to obtain affiliation from IASE; and
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(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) According to the information received
from the University Grants Commission (UGC), Institute
of Advanced Studies in Education (IASE) was not
permitted to set up any off campus centre or study centres
outside its Headquarters in Sardarshahr (Rajasthan), as
they were not covered under the UGC's Guidelines on
‘Deemed to be Universities' and did not have the prior
approval of the Distance Education Council, which is the
competent authority in matters of standards of education
in the distance mode.

(c) UGC has informed that as per latest information
furnished by IASE, there are 216 study centres. However,
earlier, IASE submitted a list of about 700 study centres.

(d) UGC has repeatedly asked IASE to close down

all its unauthorized study centres. UGC has also posted’

notice on its website informing general public about non-
recognition of study centres of certain institutions declared
as 'Deemed to be Universities', including those of IASE.

(e) and (f) As per the information furnished by IASE,
there was a report of an Income Tax raid at KCC
Software, a study centre of various universities including
that of IASE.

(g) and (h) UGC has stated that it had received a
letter from the Government of Chhattisgarh on the issue
of Private Universities. The State Government was
informed by UGC that the |IASE cannot affiliate any
institute or college.

Chrysotile Asbestos Mining

1690. SHRI SAlI PRATHAP:
PROF. RASA SINGH RAWAT:
SHRI BHANWAR SINGH DANGAWAS:

Will the Minister of MINES be pleased to state:

(a) whether the Chrysotile Asbestos Mining has come
to a standstill on account of ban imposed on expansion
of asbestos mining and renewal of mining lease;

(b) if so, the details thereof,
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(c) whether thousands of poor rural people have
become unemployed as a result of this ban;

(d) if so, the action taken in this regard;

(e) whether the Government proposes to lift the
ban imposed on asbestos mining;

(f) if so, the details thereof;

(g) whether a huge amount in foreign exchange is
being spent for importing Chrysotile Asbestos;

(h) if so, the details thereof; and

(1) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (d) In view
of the deleterious effect of asbestos mining on the heatlth
of the workers, the government have ordered the State
Governments in 1986 not to grant any new mining lease
for asbestos (including chrysotile variety) in the country.
In June 1993, government stopped the renewal of existing
mining leases of asbestos in the country.

(e) and (f) In 1998, Ministry of Mines approved a S
and T Project titied 'Study of Pollution Level in Asbestos
Mines and processing plants in Rajasthan' to be
undertaken by Indian Bureau of Mines (IBM) to assess
the feasibility of lifting the ban on expansion of asbestos
mining through a scientific study of pollution level in
asbestos mines and processing plants in Rajasthan and
in Andhra Pradesh and to suggest appropriate mitigation
measures. The Study recommended that the ban imposed
on grant and renewal of mining leases and expansion of
mining may be lifted subject to control of pollution level
in work environment of various operations and other
remedial measures. IBM has been asked to work out
necessary safeguards/measures in consultation with
Central Pollution Control Board subject to which chrysotile
asbestos mining can he permitted so as to ensure
worker's safety. The guidelines have not been finalized
yet.

() to (i) As per information available, Rs. 125.82
crores, Rs. 182.74 crores and Rs. 198.81 crores
(provisional) were spent on import of chrysotile asbestos,
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during the years 2002-03, 2003-04 and 2004-05
respectively.

[Translation]

Agreement with China to Check
Narcotic Smuggling

1691. SHRI SANTOSH GANGWAR:
SHRI KAILASH NATH SINGH YADAV:
SHRI SHISHUPAL PATLE:
SHRI ASHOK KUMAR RAWAT:

Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has agreed to
cooperate China at the intemal level to stop the smuggling
of narcotics;

(b) if so, the details thereof;

(c) the country through which maximum opium and
heroin is being smuggled in India;

(d) whether the Government is holding talks with
such countries to check this smuggling;

(e) if so, the time by which an agreement is likely to
be signed; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY). (a) and (b)
For cooperation in the field of prevention of illegal
production, distribution and trade in narcotic drugs and
psychotropic substances including chemical precursors
and cyber crimes, a Memorandum of Understanding
(MoU) was signed on 8-9-2005 between the Ministry of
Home Affairs, Government of India and the Ministry of
Public Security of the Peoples Republic of China.

(c) The maximum quantity of heroin is reportedly
being smuggled into India from Pakistan.

(d) to (f) Regular talks are being held with Pakistan
to check smuggling of drugs across the border and for
signing Agreement/MoU on narcotic drugs and related
matters.
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Construction Activities on the Borders

1692. SHRI SAJJAN KUMAR:
SHRI HANSRAJ G. AHIR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Pakistan has recently stepped up its
work of constructing bunkers, watch towers and dams
on Indian borders;

(b) if so, the details in this regard;

(c) whether the sector commanders of Indian side
have made suggestions to their Pakistani counterparts
for conducting joint survey under global positioning;

(d) if so, the details thereof;

(e) the reaction of the Government of Pakistan in
this regard; and

(f) the action taken by the Govemment to check
such activities of Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) It
has been reported that Pakistan Rangers/Army troops
are engaged in the construction of bunkers/pill boxes,
new posts, observation towers, defence bundhs, etc.
along/in close proximity of Intemational Border.

(c) No, Sir.
(d) and (e) Does not arisse.

(f) Strong protest notes are lodged by Border Security
Force with their counterparts in Pakistan. Pakistani
activities are being closely monitored and suitable remedial
measures are being adopted to deny advantage to them.

[English]
IIT Students

1693. SHRI KISHANBHAI V. PATEL:
SHRI ANANTA NAYAK:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether IIT has sent group of students in the
rural areas of the country;

(b) if so, the details of research assigned to such
groups;

(c) the details of report submitted by such groups;
and

(d) the extent to which such research will be helpful
in the development of rural areas through science?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (d) In some IITs Ph.D. Students especially
in Centre for Rural Development and Technology visit
rural areas in different parts of the country to carry out
detailed field studies on various research topics related
to rural development. Also, each year, several B. Tech.
students opt for Industrial Training in rural areas and
NGOs. Periodically the Departments of the institutes do
send students to rural areas for project work.

Research work on deyelopment/upgradation of
technologies related to reducing drudgery of women,
artisans and farmers, value addition of natural products
for increased wealth generation, organic food production
and storage, renewable energy Agri-horticulture,
wasteland reclamation etc. have been very useful for
village rooted development. All these help in developing
opportunities for employment generation in the rural
sector.

[Translation]
Cultivation Along the Border

1694. SHRI RASHEED MASOOD: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether farmers are facing problems in
cultivation along the border,

(b) it so, whether any inconvenience in cultivation
has been reported by farmers on Bikaner border;

(c) whether secessionist guerrillas have converted
Manipur Valley into death field by laying landmines in
fields and barns; and
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(d) if so, the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY): (a) Farmers
are permitted to cultivate their fields ahead of the fencing.
However, due to security considerations, some restrictions
have been imposed like not to cultivate crops having a
height more than four feet, etc. Cultivation has also been
restricted to hours of daylight.

(b) Yes, Sir.

(c) It has been reported that underground outfits
have laid landmines/booby traps in and around villages in
Thanlon and Tipaimukh sub-Divisions of Churachandpur
District.

(d) The army has taken steps to demine these areas.
The State Government has been advised to launch
awareness campaign in coordination with local media to
educate the populace with regard the dangers of
Improvised Explosive Devices.

[English]
lodised Salit

1695. SHRI P. MOHAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the names of the industries which are producing
iodised salt in the country;

(b) the import/export of salt during the last two years
and thereafter alongwith foreign exchange eamed/paid,
State-wise;

(c) whether the Government proposed to modify
the Salt Policy; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) There are 807 iodised salt producing units
registered with Salt Commissionerate. Statement-I
showing the State-wise break-up of iodised salt producing
units is enclosed.

-,
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(b) State-wise details of Import/Export of salt are 1 2 3 4
not ceritrally maintained. Statement-l showing details of
salt, Imported/Exported during the last 2 years and foreign 5. Maharashtra 13 131
exchange paid/earned is enclosed.
6. Karnataka 5 32
(c) and (d) No, Sir. Does not arise.
7. West Bengal 39 75
Statement-l
8. Orissa 8 78
The State-wise break-up of iodised salt producing units
9. Assam 3 Al
Sl. State Total No. Installed 10. Nagaland 1 10
No. of Plants Capacity
(In ‘000 11. Tripura 3 16
Tonnes) 12. Himachal Pradesh 1 12
1 2 3 4 13. Jammu and Kashmir 5 64
14. Uttar Pradesh 2 16
1. Andhra Pradesh 35 432
15. Meghalaya 1 15
2. Tamil Nadu 71 134, ;
16. Arunachal Pradesh 1 2
3. Guijarat 320 7476
4. Rajasthan 299 1866 Total 807 11845
Statement-i

The year-wise break-up of import/export of salt during the last 2 years and foreign exchange paid/earned

Year Import (Quantity in Value (Rs. Export (Quantity in Value (Rs.
thousand kg.) in lakhs) thousand kg.) in lakhs)

2003-04 21,604.53 408.88 370,518.05 4,851.80
2004-05 29,595.95 414.65 2,119,294.77 15,301.84
2005-06 6,524.71 94.26 1,134,835.95 8,530.59

Source: D.G.C.I. and S. Data.

[Transiation]
Foreigners Visit in India

1696. SHRI SHISHUPAL PATLE: Will the Minister
of HOME AFFAIRS be pleased to state the number of
foreigners visited the country during each of the ast

three years, till date?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): As
per the information available, the number of foreigners
arrived in India during 2002, 2003 and 2004 are
24,49,937; 28,03,240; and 34,78,444 respectively.
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[English]
Unutlllgatlon of Funds

1697. DR. THOKCHOM MEINYA: Will the Minister
of DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:

(a) whether huge funds are lying unutilized in the
NE Non-lapsable Account;

(b) if so, the details thereof alongwith the steps
taken to utilize this fund; and

(c) the measures taken by the Government to ensure
that the funds deposited to NE Non-lapsable Account
are fully utilized?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (c) As per
provisional figures, on 01-04-2005 the notional balance
under Non-lapsable Central Pool of Resources (NLCPR)
was Rs. 3676.61 crore. In the current financial year (2005-
06) Ministry was provided budgetary provision of Rs.
585.00 crore and out of this so far we have already
released Rs. 563.73 crore leaving a balance of Rs.
3112.88 crore in the notional pool. Against this balance
amount we have the committed liabilities of Rs. 1438.92
crore to be met for the already sanctioned projects.
Projects worth Rs. 1635.89 crore are in the pipeline at
different stages of preparation and sanction.

Setting up of Science University

1698. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up Science
University in the country as reported in ‘Nav Bharat Times'
dated January 14, 2006,

(b) if so, the details of the place where they are
likely to be located;

(c) the time by which they are likely to be set up;
and
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(d) the total expenditure likely to be incurred
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (d) While no proposal to set up any Central
Science University in the country is under consideration,
the Government is in the process of setting up two Indian
Institutes of Science Education and Research at Pune
and Kolkata with an expenditure of Rs. 500.00 crores
each spread over a period of seven years.

Appointment of Heads of
Educational Institutions

1699. SHRI ADHIR CHOWDHURY:
SHRI NIKHIL KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has not been following
DOPT rules with regard to the appointment of Heads of
Government Educational Institutions as reported in
Hindustan Times dated January 19, 2006.

(b) if so, the details in this regard,

(c) whether the Ministry has proposed to remove
differences between Ministry and DOPT; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No, Sir.

(b) to (d) Do not arise.

[Translation]
Scholarship to ST Students

1700. SHRIMATI SUMITRA MAHAJAN:
SHRI AJIT JOGI:
SHRI VIJOY KRISHNA:

Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(a) the number of students belonging to Scheduled



107  Written Answers

Tribe category provided scholarships during the last two
years, State-wise;

(b) whether the scholarships have been given to
the students living below the poverty line;

(c) if so, the details thereof,

(d) whether the Government proposes to introduce
new scholarship scheme for research scholars of
Scheduled Tribe;

(e) it so, the details thereof;

(f) whether Government is aware that crores of
rupees of scholarship is being embezzled every year by
false registration of students in certain States;

(g) if so, the States where such cases have come
to light during the last three years; and

(h) the action taken against guilty persons?

THE MINISTER OF TRIBAL AFFAIRS A.:D
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) The State-wise
number of students belonging to STs provided
scholarships under the "Post Matric Scholarship (PMS)
Scheme for STs" of the Ministry of Tribal Affairs, during
the last two years is given in the enclosed statement.

(b) and (c) As per the PMS Scheme, those students
were eligible for the Post Matric Scholarship (during the
aforesaid years) whose parents’/guardians' income from
all sources was upto Rs. 1.00 lakh per annum.

(d) and (e) During the current financial year the
Ministry of Tribal Affairs has launched a new Central
Sector Scheme called "Rajiv Gandhi National Fellowship”
Scheme for ST students to enable them to pursue higher
studies leading to M.Phil and Ph.D. The scheme covers
all Universities/Institutions recognized by the University
Grant Commission (UGC) under section 2(f) of the UGC
Act. The scheme is implemented though UGC, and the
beneficiaries are entitied to get fellowship on UGC pattem.

(f) to (h) Itis not true that every year crores of rupees
of Scholarship are being embezzied. However, during the
last three years one case of false registration of students
in the State of Andhra Pradesh during 2002-03 has been

ay

MARCH 07, 2008

to Questions 108

brought to the notice of Government. The Andhra Pradesh
State Government has constituted a Committee to enquire
into the matter. Based on the findings of the Enquiry
Report action was taken against guilty officials i.e.
suspension/dismissal/attathment of properties/freezing of
Bank Accounts.

Statement

Sl. Name of State/ 2003-04 2004-05
No. ) Actual Actual
Beneficia-  Beneficia-

ries ries

1 2 3 4
1. Andhra Pradesh 69427 107562
2. Arunachal Pradesh 8190 *13347
3. Assam 57850 15117
4. Bihar 1796 1785
5. Gujarat 162446 97923
6. Himachal Pradesh 2956 2810
7. Jammu and Kashmir 993 5783
8. Kamataka 31892 37468
9. Kerala 5200 5783
10. Madhya Pradesh 41649 55019
11. Maharashtra 55449 77923
12. Manipur 30274 31427
13. Meghalaya 41869 43962
14. Mizoram 17612 38368
15. Nagaland 27615 *31757
16. Orissa 39113 33623
17. Rajasthan 68404 73297
18. Sikkim 672 647
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Uttar Pradesh. The State-wise number of district-level
exhibitions/trade fairs organized/scheduled during 2005-
06 are given in the enclosed statement.

(c) The names of the districts selected by the KVIC
for organising trade fairs/exhibitions are being compiled.
Statement

State-wise details of number of districts proposed for
holding district level exhibitions

Sl State/Union Number of districts

1 2 3 4
19. Tamil Nadu 1545 2108
20. Tripura 6251 7438
21. Uttar Pradesh 468 5079
22. Waest Bengal 11135 20764
23. Andaman and Nicobar 111 184
Islands
24. Daman and Diu 19 24
25. Uttaranchal 9839 10277
26. Chhattisgarh 54645 46752
27. Jharkhand 8187 20452
28. Goa 262 557
Total 755869 787236
*Anticipated beneficiaries.

Trade Fairs in Rural Areas

1701. SHRI KAMLA PRASAD RAWAT: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) whether the Government proposes to organize
trade fairs in rural areas of the country especially in Uttar
Pradesh in order to promote agro and rural industries;

(b) if so, the details thereof, State-wise; and

(c) the names of districts in the country particularly
Uttar Pradesh selected for organizing trade fairs during
the current financial year, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) The Khadi and
Village Industries Commission (KVIC) has a target of
organizing 3 National, 6 Zonal, 16 State and 250 district
level exhibitions/trade fairs of khadi and village industry
(KV1) products in different parts of the country, including

No. Territory proposed for
holding district
level exhibitions
1 2 3
1. Andhra Pradesh 15
2. Assam 8
3. Arunachal Pradesh 2
4. Bihar 5
5. Chhattisgarh 10
6. Delhi 12
7. Gujarat 10
8. Goa 2
9. Haryana 10
10. Himachal Pradesh 2
11.  Jharkhand 5
12. Jammu and Kashmir 2
13. Karnataka 15
14. Kerala 10
15. Maharashtra 16
16. Madhya Pradesh 10
17.  Manipur 2
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1 2 3 [Translation]
Programme
18. Meghalaya 2 Total Literacy Prog
. 1703. KUNWAR MANVENDRA SINGH: Will the
19. Mizoram 2 -
Minister of HUMAN RESOURCE DEVELOPMENT be
20. Nagaland 2 pleased to state:
21. Orissa 5 (a) whether the Government proposes to introduce
' a scheme in the country with financialtechnical assistance
22. Punjab 12 from United Nations Educational Scientific and Cultural
23. Rajasthan 17 Organisation (UNESCO) for achieving total literacy
particularly in the rural areas of Uttar Pradesh;
24, Sikkim 2
(b) if so, the details thereof;
25. Tamil Nadu 25
(c) the areas identified for implementing this scheme,
26. Tripura 2 State-wise;
27. Uttaranchal 10 (d) the time by which this scheme is proposed to
be implemented; and
28. Uttar Pradesh 30
(e) the State-wise amount of funds allocated for
29. Waest Bengal 5 .
this purpose?
Total 250 THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
[English] PURANDESWARI): (a) No, Sir.

Ban on import of Soda Ash

1702. SHRI HARIN PATHAK:
SHRIMATI JAYABEN B. THAKKAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the State Government of Gujarat has
requested the Union Government to ban the import of
Soda Ash from American Natural Soda Ash Corporation;

(b) if so, the details thereof; and

(c) the steps taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESHY: (a) to (c) The
information is being collected and will be laid on the
Table of the House.

(b) to (e) Do not arise.
[English)
Appointment of Teachers

1704.. SHRI NIKHIL KUMAR CHOUDHARY; Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the Government has assessed the
requirement of teachers all over the States; if not, whether
the Government has conducted any State-wise survey in
this regard;

.(b) if so, the details thereof;

(c) whether any resolution was taken by the
Government in respect of teachers required upto eighth
class;

(d) if so, the details thereof alongwith the States
which has adopted this resolution;
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(e) whether the Government has any proposal to
take immediate action against those States which have
not adopted the resolution of the Government of india;

(f) it so, the details thereof, and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (g) The Xth Plan had projected a total
requirement of 10.66 lakh additional teachers during the
plan period for the primary and upper primary stages of
elementary education. Under Sarva Shiksha Abhiyan
(SSA), 7.72 lakh posts of additional teachers have been
sanctioned. States/UTs had recruited 4.92 lakh teachers
till 31st December, 2005 under SSA.

The cumulative progress in recruitment of teachers
under SSA has been siow in the States of West Bengal
(22% of sanctioned posts), Madhya Pradesh (56%) and
Jharkhand (56%). Recruitment of teachers was delayed
in some States on account of Assembly/Panchayat
elections (Bihar, Jharkhand and Uttar Pradesh) and Court
orders (Madhya Pradesh, Chhattisgarh and West Bengal).

[Translation]

Rural Mobile Phone Scheme of
Bangladesh

1705. SHRI ASHOK KUMAR RAWAT.:
SHRI SHISHUPAL PATLE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether internal security of India is getting
affected due to Bangladesh Mobile rural Phone Call
Scheme as reported in the Rashtriya Sahara dated
January 6, 2006;

(b) if so, the length in kilometers upto which signals
of Bangladeshi phones are available inside the Indian
territory;

(c) whether the Government has taken up the matter
with the Government of Bangladesh;

(d) if so, the reaction of the Government of
Bangladesh thereto;
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(e) whether the Government proposes to install
jammers along the border; and

(f) if so, the details thereof and the steps being
taken by the government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) The anti national elements, smugglers and other
miscreants active along both sides of the Indo-Bangladesh
Border use the Bangladesh mobile rural phone service.
These signals are available on the Indian side in places
upto several kilometers, depending upon the terrain of
the area.

(c) and (d) This matter has been taken up with the
Govemment of Bangladesh, in December, 2005. The
Government of Bangladesh has not yet responded in
this regard.

(e) No, Sir.

(f) Does not arise.

[English]
Foreign Direct Investment

1706. SHRI SURENDRA PRAKASH GOYAL:
SHRI AVTAR SINGH BHADANA:
DR. RAJESH MISHRA:
SHRI J.M. AARON RASHID:
SHRI ASADUDDIN OWAISI:
SHRI IQBAL AHMED SARADGI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has constituted a Group
of Ministers (GoM) on Foreign Direct Investment (FDI);

(b) if so, the details thereof alongwith the composition
of the Group;

(c) whether the meetings of GoM are regularly heid;

(d) if not, the reasons therefor alongwith the steps
being taken by the Government for the timely disposal of
the FDI cases;
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(e) whether the Group of Ministers (GoM) recently
held a meeting on Foreign Direct Investment (FDI);

(f) if so, the details thereof alongwith recommenda-
tions given by this Group; and

(g) the details of recommendations accepted by the
Government?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (g) A Group of Ministers (GoM) was
constituted to consider specific proposals related to review
of the Foreign Direct Investment (FDI) policy. Based on
the recommendations of GoM, decisions have since been
taken by the Government which have been notitied on
10-02-2006.

[Translation]
Vacant Posts In lliTs

1707. SHRI ASHOK ARGAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of posts of Teaching/Non-teaching
staff (lecturers) lying vacant in Indian Institute of Information
Technology (IlITs) particularly in HITM, Gwalior;

(b) if so, the time by which these are likely to be
filled-up;

(c) whether reservation rules relating to SC/ST have
been followed in filling of these posts;

(d) if so, the details thereof;

(e) the amount spent so far in setting up of IlITM,
Gwalior and the amount proposed to be spent further;

(f) whether the number of students there is sufficient;

(g) whether there is a shortage of lecturers in
proportion to the number of students; and

(h) if so, the details thereof alongwith the action
taken by the Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) At present 35 teaching posts and 15 non-
teaching posts are vacant in Atal Bihari Vajpayee-indian
Institute of Information Technology and Management,
Gwalior. :

(b) The Institute is taking action to fill-up the vacant
posts.

(c) and (d) IIT and M. Gwalior has informed that
they are following the rules relating to reservation for
SC/STs.

(e) The Government has released grants-in-aid of
Rs. 7805.08 lakhs under Plan and Rs. 1360.25 lakhs
under Non Plan to ABV-IlITM, Gwalior from 1997-98 till
date. The amount proposed to be granted to the Institute
for the financial year 2006-07 is Rs. 600.00 lakhs under
Plan and Rs. 463.00 lakhs under Non Plan.

(H The number of students at present is less than
the sanctioned strength in ABV-IIITM, Gwalior.

(g) and (h) The post of lecturers is not a Govemment
approved post in ABV-IIITM, Gwalior.

[English]
Amendment in Foreigner Act

1708. SHRI CHANDRA BHUSHAN SINGH:
SHRI ANANTA NAYAK:
SHRI DUSHYANT SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government proposes to amend
Foreigners Act;

(b) if so, the details in this regard;

(c) the reasons for bringing such amendment in
foreigners Act; and

(d) the extent to which the problem in deporting of
illegal migrants is likely to be solved by such amendments?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir.

(b) to (d) Do not arise.
[Translation]

Infiltration/Smuggling from Bangladesh

1709. PROF. VIJAY KUMAR MALHOTRA:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether large number of infiltrators are entering
in the country and smuggling goods from Bangladesh
through the goods train playing between India and

Bangladesh;

(b) if so, whether a large number of smuggled g
have been seized from the said train during a raid

conducted recently;
(c) if so, the details in this regt.sd;

(d) whether the Government has received any report
from BSF in this regard,;

(e) if so, the details thereof; and

(f) the action taken by the Government to check
such activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e)
Normally, infiltration from across the border takes place
clandestinely. It is difficult to determine the precise
magnitude of infiltration and smuggling of goods from
across the border. During January, 2006, the goods like
plastic materials, scrap, battery ash, CFC cylinders, palm
oil, cigarettes, zinc ore etc., worth Rs. 26,05,280/- were
seized in raids, jointly conducted by BSF, Customs and
State Police.

(f) To check smuggling of goods from across the
border, Government has taken a number of steps which
include:—

(i) Erection of Fencing all along the border;
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(i) Round the clock surveillance of the border by
patrolling;

(iif) Conduct special operations including naks/
ambushes;

(iv) Use of night vision devices;
(v) Establishment of floating BOPS; and

(vi) Upgradation of intelligence network.

Private Universities/Vocational Institutes

1710. SHRI SUNIL KUMAR MAHATO:
SHRI KASHIRAM RANA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has taken any action
against any Private University and Vocational Institutes

-who are not following the norms fixed by the Government;

(b) if so, the number and names of such Private
Universities and Institutes during last two years and the
matters on which action has been taken against them;
and

(c) the other remedial measures taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) Private Universities: According to the
information furnished by the University Grants
Commission (UGC), no complaint have been received
against any Private University enlisted in the list of
Universities maintained under Section 2 (f) of the UGC
Act, 1956.

Private Vocational Institutes: There is a procedure
for evaluation of Vocational Institutes, which are already
affiliated to National Council for Vocational Training .
(NCVT) and in case facilities are found inadequate, the
affiliation granted is withdrawn. A list of 25 Institutes, de-
affiliated by the NCVT during last two years is enclosed
as statement.

(Source: DGET, Ministry of Labour and Employment).
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Statement

Number and Names of the Institute's De Affilated during last 2 years

to Questions 120

Sl State and Address of Institute Deattiliation Date of
No. Meeting Date cases inspection
1 2 3 4 5
1. 29-6-2004 Chhattisgarh
AP-1 no., (1) R.N.S. Memorial Tech. Instt., Durg 5+1=6 January to
Chattisgarh-5 nos. . March 2004
(2) Survodaya ITC, Gunderdeni, Durg
(3) Sunrise ITC, Dhanora, Durg
(4) Adarsh ITC, Ramnagar, Supela, Durg
(5) Gramin Kalyan ITC, Aheri, Durg
Andhra Pradesh
(1) Kakatiya ITC, Paddappli Karim Nagar
2. 19-10-2004 Dr. Ambedkar ITC (Women), Jagda, 1 case July 2004
Orissa-1 no. Rourkela, Distt-Sundargarh
3. 31-01-2005 Orissa
Orissa-15 nos., (1) Private ITC, B-1 and 3, Industrial 15+1=16 June/luly 2004
Punjab-1 no. Estate, At+PO-Jharsuguda

(2) Council of Tribal Rural Development
ITC, Industrial Estate, Phulbani, Distt.
Kandhamal,

(3) Mardaraja Stenography Institute,
Khallikote, Distt.-Ganjam

(4) Private ITC, Finesse Beauty Parlour,
Plot No.-B/55, Sahid Nagar,
Bhubaneswar-751007

(5) Institute of Management and
Marketing Studies, Link Road,
Badambadi, Cuttack-753012

(6) Western Orissa ITC, At-
Jiridmali PO-Kamakhayanagar,
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4. 12-1-2006

Tamil Nadu-2 nos.

(7) NICE ITC, Plot No. 1184,
Bomikhal, Bhubaneswar-751010,
Distt.-Khurda, Orissa

(8) Jagannath Institute of Industrial
Training ITC, Bugdia, PO-
Chendipada, Distt.-Angul

(9) Private ITC of Rajendra Narayan
Institute of Technology, At + PO-
Narasinghpur, Distt.-Cuttack

(10) Indian Institute of Carreer of
information Technology ITC, AT+
PO-Main Road-Jeypore, Distt.-
Moraput

(11) Mahila Sikhaya Sadan ITC,
College Square, Cuttack, Pin 751003

(12) Mahatma Gandhi ITC, Ganjam
(13) Chaitali ITC, Keonjhar

(14) Capital ITC, Bhubaneswar
(15) Rural ITC, Kendrapara
Punjab

Baba Farid ITC, New Mukatsar Road,
Guru Harsahai, Distt.-Ferozepur

Tamil Nadu
(1) Chengalputtu ITC, Chengalpettu

(2) Sri Renugambal ITC, Polar Tq.

2 nos March 2005

Total

25 cases

[English]

Foreign Funding to Madarsas

survey regarding foreign funding to madarsas in border

States;

1711. SHRI P.S. GADHAVI: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether the Government has carried out any such survey,

areas of the country; particularly in Gujarat and Rajasthan

(b) if so, the facts in this regard and the outcome of
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(c) the names of the countries providing assistance
to these madarsas; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir.

(b) to (d) Does not arise.

Coir Industries

1712. SHRI SURESH KURUP: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the number of coir industries running under the
Scheme of Fund for Regeneraton of Traditional Industries;
and

(b) the details of the progress achieved in the Coir
Sector by the Scheme of Fund for Regeneration of
Traditional Industries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) The Coir Board,
in consultation with State Governments, has sent
proposals for 16 coir clusters in the States of Kerala,
Tamil Nadu, Andhra Pradesh, Orissa, Maharashtra,
Lakshadweep and Andman and Nicobar for possible
inclusion in the Scheme of Fund for Regeneration of
Traditional Industries. The number of coir industry units
under the scheme has not been finalized so far.

{Translation]

Awarding of Padma Bhushan and
Padma Shree

1713. SHRI ILYAS AZMI:
SHRI JASWANT SINGH BISHNOI:

Will the Minister of HOME AFFAIRS be pleased to
state: )

(a) the name of the persons who have been
honoured with Padma Vibhushan,, Padma Bhushan
and Padma Shree awards during each of the last three
years;
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(b) the procedure adopted by the Government for
awarding these awards; ‘

(c) whether the Union Government conduct any
enquiry of their own or through any other agency prior to
giving award to awardees;

(d) if so, the details and name of the agency;
(e) if not, the reasons therefor,;

(f) the name of the persons whose name were
considered for the above awards but were not found
suitable;

(g) the qualifications required for the aforesaid
awards and then composition of the Committee which
decides them; and

(h) the name of the authority which finalises the list
of awardees?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) The names of the persons who have been honoured
with Padma Awards during the years 2004 and 2005
and those who have been selected for Padma awards
for the year 2006 are given in the enclosed statement-I.

(b) In terms of the extant practice/guidelines,
recommendations for Padma Awards are invited every
year from State Governments/UT Administrations,
Ministries/Departments of the Government of India, Bharat
Ratna and Padma Vibhushan Awardees and Institutes
of Excellence. Nominations received from them and
others (including self recommendations) are placed before
the Padma Awards Committee for its consideration. The
committee's recommendations are submitted to the Prime
Minister and the President for approval.

(c) and (d) It is the practice to have discreet enquiries
carried out through top investigating/intelligence agencies
of the Central Government, namely, Intelligence Bureau,
Central Bureau of Investigation, Central Board of Direct
Taxes, Directorate of Revenue Intelligence and Central
Excise Intelligence and from Research and Analysis Wing
(in respect of foreigner) to ascertain if there is anything
adverse on record against any of the persons
recommended by the awards committee.
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14. Shri Madurai Thirumalai Nambi Seshagopalan

(e) Does not arise.

(f) A list of the persons considered for Padma 15. Dr. Smt. N. Rajam
Awards during the years 2004, 2005 and 2006 is enclosed .
16. Smt. Poomima Arvind Pakvasa
as statement-Ii.
17. Prot. ra Singh Johl
(g) Any person without any distinction of race, of. Sarda gh Jo
occupation, position or sex is eligible for the awards. In 18. Shri Soumitra Chatterjee
terms of the Statutes and Rules goveming the Padma ; b T "
Awards, Padma Vibhushan is awarded for exceptional 9. S hoppil Varghese Antony
and distinguished service, Padma Bhushan for 20. Shri Tiruvengadam Lakshman Sankar
distinguished service of high order and Padma Shri for _
distinguished service in any field. The Padma Awards 21. Shri Vishnu Prabhakar
Committee comprises three official members and four to 22 Shri Yoshiro Mori
six eminent persons nominated by the Prime Minister.
PADMA SHRI
(h) The awards are approved by the President.
23. Shri A. Hariharan
Statement-|
24. Prof. Anil Kumar Gupta
Awards Conferred in the Year—2004
25. Smt. Anju Bobby George
PADMA VIBHUSHAN
26. Shri Anupam Kher
1. Ms. Amrita Pritam
27. Dr. Arun Trimbak Dabke
2. Prof. Jayant Vishnu Narlikar
28. Dr. Ashwin Balachand Mehta
3. Justice (Retd.) Shri Manepalli Narayana Rao )
Venkatachaliah 29. Prof. Asifa Zamani
PADMA BHUSHAN 30. Shri Aubakir Dastanuly Nilibayev
4. Smt Alarmel Vall 31. Shri Bal Gangadhar Samant
. h hmi ini
5. Dr. (LT. Gen.) Bijoy Nandan Shahi 32. Shri Batchu Lutchmiah Srinivasa Murthy
. Pandit Bhaj ri
6. Just. (Rtd.) Chandrashekhar Shankar 33. Pa ajan Sopo
Dharmadhikari 34. Shri Bharathi Rajaa
7. Dr. (Prof.) Chennamaneni Hanumantha Rao 35. Smt. Bharati Shivaiji
8. Prof. Gopi Chand Narang 36. Dr. (Smt.) Dalip Kaur Tiwana
9. Prof. Govindarajan Padmanaban 37. Pt. Damodar Keshav Datar
10. Shri Gulzar 38. Dr. Devi Prasad Shetty
11. Late Shri Komal Kothari 39. Shri Dilip Kumar Tirkey
12. Dr. Krishna Srinivas 40. Ms. Flora Isabel MacDonald
13. Shri Madhav Vittal Kamath 41. Dr. Gopal Prasad Sinha
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42,
43.
44,
45.
46.
47.
48.
49,
50.
51.
52.

53.

55.
56.

57.

59.
60.
61.
62.

63.

65.

67.

69.

70.

Written Answers

Smt. Gowri Ishwaran
Smt. Gurmayum Anita Devi

Prof. Hamlet Bareh Ngapkynta

Shri Haridwaramangalam A. Kumarvel Palanivel

Prof. (Dr.) Heinrich Freiherr Von Stietencron
Shri Heisnam Kanhailal

Ms. K.M. Beenamol

Shri Kadri Gopalnath

Shri Kanhaiya Lal Sethia

Shri Kantibhai Baldevbhai Patel

Guru Keezhpadam Kumaran Nair

Prof. Kesava Paniker Ayyappa Paniker
Shri Krishn Kanhai

Dr. Kudli Nanjuda Ghanpathi Shankara
Dr. Kumarpal Desai

Dr. Lalji Singh

Shri Leeladhar Jagoodi

Shri Maguni Charan Das

Prof. Mamannamana Vijayan

Shri Manoranjan Das

Kumari Meher Jehangir Banaji

Shri Morup Namgial

Shri Nalini Ranjan Mohanty

Shri Nampally Divakar

Shri Neyyattinkara Vasudevan

Shri P. Parameswaran

Ms. Premiata Puri

Prof. Prithvi Nath Kaula

Shri Purshottam Das Jalota
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79.
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Smt. Queenie Rynjah

Shri Rahul Dravid

Prof. (Dr.) Rajan Saxena

Prof. Rajpal Singh Sirohi

Dr. Ramesh Chandra Shah

Yogacharya Sadashiv Prahlad Nimbalkar
Dr. Samuel Paul

Shri Satish Kumar Kaura

Dr. Sharad Moreshwar Hardikar

Smt. Sharayu Daftary

Dr. Shyam Narain Panday

-Dr. Siddhartha Mehta

Smt. Sikkil Natesan Neela

Smt. Sikkil Venkatraman Kunjumani
Shri Sourav Ganguly

Dr. Subhash Chand Manchanda
Smt. Sudha Raghunathan

Shri Sudhir Tailang

Prof. (Smt.) Sunita Jain

Pandit Surinder Singh

Dr. Surinder Kumar Sama

Dr. Syed Shah Mohammed Hussaini

Dr. (Smt.) Tatyana Yakovievna Elizarenkova

Dr. Tumkur Seetharamiah Prahlad
Guru Shri Veemnala Jayaram Rao

Dr. Vishweshwaraiah Prakash

Awards Conferred in the Year—2005

PADMA VIBHUSHAN

1.

Dr. Bal Krishna Goyal
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7.

8.

Written Answers PHALGUNA 16, 1927 (SAKA) to Questions

Shri Jyotindra Nath Dixit

Dr. Karan Singh

Prof. Marthanda Varma Sankaran Valiathan
Shri Milon Kumar Banerji

Dr. Mohan Dharia

Pandit Ram Narayan

Shri Rasipuram Krishnaswamy Laxman

PADMA BHUSHAN

9.
10.
1.
12.
13.
14,
15.
16.

17.

18.
19.
20.
21.
22.
23.
24,
25.
26.
27.

28.

Shri A. Ramachandran

Dr. Andre Betellle

Dr. Anil Kohli

Shri Azim Premiji

Shri Balraj Puri

Dr. Brijmohan Lall Munjal
Shri Chandi Prasad Bhatt
Shri Girish Chandra Saxena

Shri Gopichettipalayam Venkataramana lyer
Ramakrishna

Dr. Hari Mohan

Prof. Ifan Habib

Dr. Kiran Mazumdar Shaw

Shri Koduru Iswara Varaprasad Reddy
Prof. Kolli Srinath Reddy

Shri Madath Thekepat Vasudevan Nair
Prof. Mrinal Miri

Dr. Mrinal Datta Chaudhuri

Dr. Narasimhiah Seshagiri

Shri Probodh Chandra Manna Dey

Prof. (Ms.) Qurratulain Hyder

29.
30.
31.
32.
33.
34.
35.

36.

Dr. Sardar ‘Anjum’

Shri Syed Mir Qasim

Dr. Tarlochan Singh Kler

Shri Tumkur Ramaiya Satish Chandran

Prot. Valangiman Subramanian Ramamurthy
Shri William Mark Tully

Dr. Yash Raj Chopra

Dr. Yusuf Khwaja Hamied

PADMA SHRI

37.
38.
39.
40.
41,
42.
43.
44,
45,
46.
47.
48,
49,
50.
51.
52.
53.
54.
55.
56.

Shri Amin Kamil

Prof. Amiya Kumar Bagchi

Shri Anil Kumble

Shri Banwari Lal Chouksey

Prof. Bhagavatula Dattaguru

Shri Bilat Paswan ‘Vihangam'

Shri Chaturbhuj Meher

Dr. Cyrus Soli Poonawalia

Prof. Darchhawna

Dr. Dipankar Banerjee

Shri Gadul Singh Lama (Sanu Lama)
Ustad Ghulam Sadiq Khan

Smt. Gladys June Staines

Dr. Govindaswamy Bakthavathsalam
Shri Gurbachan Singh Randhawa
Kum. Hema Bharali

Ms. Indira Jaising

Prof. Jagtar Singh Grewal

Dr. Jitendra Mohan Hans

Shri K.C. Reddy
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57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
7.
72.
73.
74,
75.
76.
77.
78.

79.

81.

83.

85.

Wiitten Answers MARCH 07, 2008 to Questions 132
Smt. Kavita Krishnamurti Subramaniam 86. Shri Sushil Sahai

Guru Kedar Nath Sahoo 87. Raasacharya Swami Ram Swaroop Sharma
Smt. Komala Varadan 88. Smt. Theilin Phanbuh

Smt. Krishnan Nair Santhakumari Chithra 89. Shri Vasudevan Gnana Gandhi

Smt. Kumkum Mohanty 90. Dr. Veer Singh Mehta

Shri Kunnakudi Ramaswami Sastri Vaidyanathan 91. Smt. Yumlembam Gambhini Devi

Rev. (Dr.) Lalsawma Awards, Conferred in the Year—2006

Prof. Madappa Mahadevappa PADMA VIBHUSHAN

Prof. Madhu Sudan Kanungo 1. Shri Adoor Gopalakrishnan

Shri Mammen Mathew 2. Shri Charles Correa

Shri Manas Chaudhuri 3. Shri Colathur Rama Krishnaswamy Rao Sahib
Shri Manuel Santana Aguiar alias M. Boyer 4. Ms. Mahasveta Devi

Ms. Mehrunnisa Parvez 5. Dr. (Ms.) Nirmala Deshpande

Shri Muzaftar Ali 6. Dr. Norman E. Borlaug

Shri Nana M. Chudasama 7. Prof. Obaid Siddiqui

Dr. Narendra Nath Lavu 8. Prof. Prakash Narain Tandon

Dr. Paneenazhikath Narayana Vasudeva Kurup 9. Justice Visheshwar Nath Khare

Shri Pullela Gopi Chand

Shri Punaram Nishad

Shri Puran Chand Wadali

Ms. Rachel Thomas

Lt. Col. Rajyavardhan Singh Rathore
Shri Shahrukh Khan

Smt. Shameem Dev Azad

Dr. Shantaram Balwant Mujumdar
Smt. Shobhana Bhartia

Shri Sougaijam Thanil Singh

Dr. Srikumar Banerjee

Ms. Sunita Narain

PADMA BHUSHAN

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.

Shri A.K. Hangal

Ustad Abdul Halim Jaffer Khan
Shri Arjan Singh

Shri Deepak S. Parekh

Mrs. Devaki Jain

Dr. (Smt.) Dinesh Nandini Dalmia
Pr. Dusan Zbavitel

Shri Ganga Prasad Birla

Ustad Ghulam Mustata Khan

Mr. Gregory Bongard-Levin

Late Dr. Gunter Kruger
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21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42,
43.
44,
45,

46.

Written Answers

Shri Hira Lall Sibal

Dr. Jaiveer Agarwal

Air Commodore Jasiit Singh

Prof. Kalapathi Ganapathi Subramanyan
Shri Kamleshwar Prasad Saxena

Dr. Kewal Kishan Talwar

Shri Konidala Chiranjeevi

Shri Kunnath Puthiyaveetil Padmanabhan Nambiar
Prof. Lokesh Chandra

Prof. Madhav Gadgil

Prof. Moolamattom Varkey Pylee

Shri Nandan M. Nilekani

Prof. Natuviimatom Srinivasan Ramaswamy
Shri Pavani Parmeswara Rao

Late Smt. Porayath Leela

Shri Puthenveetil Sankar Nair Appu

Shri Ramakanta Rath

Ustad Sabri Khan

Ms. Sai Paranjpye

Dr. (Smt.) Shanno Khurana

Shri Shashi Bhushan

Shri Subramanian Ramadorai

Shri Tarun Das

Dr. V. Shanta

Prof. Vijay Shankar Vyas

Dr. Vijaypat Singhania

PADMA SHRI

47.

48.

Sheikh Abdul Rahman Bin Abdullah Al-Mahmoud

Ms. Ajeet Cour

PHALGUNA 16, 1927 (SAKA)

49.

51.
52.

53.

55.

57.
58.
59.
60.
61.
62.
63.

65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.

76.

to Questions

Dr. Anil Prakash Joshi

Shri Aribam Shyam Sharma

Dr. B. Palaniappan

Shri Bahadur Singh

Shri Bonbehari Vishnu Nimbkar
Dr. D. Chinnaiah

Smt. Fatma Rafiq Zakaria

Smt. Gayatri Sankaran

Dr. Ghanashyam Mishra

Prof. Hakeem Syed Zillur Rahman
Dr. Harbhajan Singh Rissam
Swami Hari Govind

Dr. Harsh Kumar Gupta

Dr. llena Citaristi

Shri Jatindra Nath Chaudhry
Prof. (Dr.) Kamal Kumar Sethi
Smt. Kanaka Srinivasan

Shri Kashmiri Lal Zakir

Shri Kavungal Chatunni Panicker
Prof. Laltluangliana Khiangte
Prof. (Dr.) Lothar Lutze

Smt. Madhumita Bisht

Shri Madhup Mudgal

Ms. Mangte Chungneijang Mary Kom
Shri Mehmood Dhaulpuri

Ms. Mehmooda Ali Shah

Shri Melhupra Vero

Prof. (Dr.) Mohan Kameswaran

Shri Mohan Singh Gunjyal
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78.
79.
80.
81.
82.

83.

85.
86.
87.
88.
89.
90.
9.
92.
93.
94,

95.

97.
98.
99.
100.
101.
102.
103.
104.
1085.

106.

Written Answers

Smt. Mrinal Pande

Prof. Narendra Kumar

Shri Pankaj Keshubhai Udhas
Shri Prasad Sawkar

Shri Prithipal Singh Bedi

Dr. R. Balasubramanian

Shri Rajendra Kumar Saboo
Ustad Rashid Khan

Dr. S. Sivaram

Miss Sania Mirza

Dr. Sanjeev Bagai

Dr. Seyed Ehtesham Hasnain
Smt. Shahnaz Husain

Ms. Shobana Chandrakumar
Shri Shree Lal Joshi

Guru Shyama Charan Pati
Prof. Sitanshu Yashaschandra
Ms. Sucheta Dalal

Dr. Sudha Murty

Sister Sudha Varghese

Smt. Sugathakqmari

Shri Suresh Krishna

Dr. (Smt.) Surinder Kaur

Dr. Suwalal Chhaganmal Bafna
Prot. Tehemton Erach Udwadia
Dr. Tsering Landol

Prof. Upendra Kaul

Smt. Vasundhra Komkali

Dr. Yashodhar Mathpal

MARCH 07, 2006

to Questions

Statement-ll

136

List of Persons considered for Padma Awards—2004

1.

2.

10.
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

23.

24.

25.

27.

Sanjeev Shri Abhyankar

Bhadragiri Sant. Sri Achyuthadas

Pratibha Ms. Agarwal

Satish Vasant Shri Alekar
Satish Shri Anand

Shobha Ms. Awasthi
Shameem Dev Smt. Azad
Shabana Smt. Azmi
Amitabh Shri Bachchan
Sharan Rani Smt. Backliwal
Jaidev Shri Baghel

K. Shri Balachander
Devdas Shri Banjare

H.G. Shri Basavannachar
Gurmeet Ms. Bawa

M. Shri Bhakthavatsala

Shri Bharathirajaa
Gopalakrishna Sheni Shri Bhat
Rohini Smt. Bhate

Jyoti Shri Bhatt

Bhikhubhai Shri Bhavsar
Rekha Smt. Chakraborty
Chaman Singh Shri Chaman
Geeta Smt. Chandran
Mohan Shri Chandrasekaran
Soumitra Shri Chatterjee

Dr. Chaturbhuj
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28.
29.

31.

32.

33.

35.
36.

37.

39.
40.
41.
42,

43.

45.
46.

47.
49.
51.

52.

53.

g

Written Answers PHALGUNA 16, 1927 (SAKA) to Questions
Anil Dr. Chaudhary 56. Veenai Smt. Gayathri
Debu Pandit Chaudhuri 57. Subhash Shri Ghai
Konidala Shri Chiranjeevi 58. Nemai Shri Ghosh
Krishnan Nair Santhakumarn Smt. Chithra 59. Yaryun Sahu Shri Gomango
Amaratunga Arachige Maurice Dias @ Shri 60. Kadri Shri Gopalrath
Chitrasen 61. Sampuran Singh Shri Gulzar
Laxmi Kumari Smt. Chundawat 62. Hans Raj Shri Hans
Ustad Zia Fariduddin Shri Dagar 63. Shri Rariharana
R. Fahimuddin Khan Ustad Dagar 64. Kamal Shri Hassan
Manoranjan Shri Das 65. G.V. Shri lyer
Maguni Charan Shri Das 66. Ravindra Shri Jain
Buddhadev Shri Dasgupta 67. Virendra Kumar Shri Jain
Damodar Keshav Pt. Datar 68. Purshottam Das Shri Jalota
Mahendra Prasad Shri Dehariya 69. Ms. Kamalini
Ramchandra Anant Dr. Dekhane 70. Bhavaraju Prof. Kamesh
Yashvant Pt. Deo 71.  Krishn Shri Kanhai
Laxman Narsinhrao Dr. Deshpande 72. Heisnam Shri Kanhailal
Yashoda Smt. Devi 73. S. Shri Kanniappan
Bowa Smt. Devi 74. Maheshkumar Mithalal Shri Kanodia
Karpoori Smt. Devi 75. A. Kumari Kanyakumari
P. Anjali Smt. Devi 76. Jeetendra Shri Kapoor
V.P. Shri Dhananjayan 77. Prabhakar Pandit Karekar
Shanta Smt. Dhananjayan 78. Gita Dr. Kasturi
Thiruppampuram Raju Shri Dhandapany 79. Bhawani Shankar Pandit Kathak
Mehmood Shri Dhaulpuri 80. Waman Shri Kendre
B.S. Shri Dwarakish 81. Asha Smt. Khadilkar
S.M. Shri Gangadharachary 82. Rashid Ustad Khan
Rajendra Pandit Gangani 83. Dilshad Ustad Md. Khan
Puttaraja Pandit (Dr.) Gavai 84. Shah Rukh Shri Khan
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85.

87.

89.
90.
91.
92.
93.
94.

95.

97.

98.

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111,
112

113.

Written Answers

Gulam Sadiq Shri Khan

Safi Ahmad Ustad Khan
Shamim Ahmed Ustad Khan
Ghulam Mustafa Ustad Khan
Suruj Bai Smt. Khande
Anupam Shri Kher

K. Shri Khosa

Komal Shri Kothari

Dinkar Shri Kowshik

Natarja Shri Krishnamoorthy
A. Smt. Krishnaveni

Dharam Singh Shri Kulaste
R.P. Prasanna Shri Kumar
Virendra Shri Kumar

Padma Sampath Ms. Kumaran
V. Smt. Kunjumani

R. Shri Kuppanna

Smt. Lakshme

Anant Pandit Lal

C. Smt. Lalitha

Kunjibettu Shri Laxmana

P. Smt. Leela

K.S. Sethu Shri Madhavan
Geeta Ms. Mahalik

Vikash Pt. Maharaj
Goklotsavji Pt. Maharaj
Mohan Prof. Maharishi

Y. Gee. Shri Mahendra

Subhash Chander Shri Malhotra

MARCH 07, 2006

114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127.
128,
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
139.
140.
141.

142.

to Questions

Rajashekar Pandit Mansur
Syed Shri Manzooruddin

S.R. Ms. Marikkannu

Prem Shri Matiyani

Munni Kumari Smt. Meenu
Nandanbhai Shri Mehta
Deepak Shri Mehta

Rajendra Shri Mehta

Nina Smt. Mehta

Suman Prasad Shri Mehta
Rajan Shri Mishra

Shyam Das Pandit Mishra
Sajan Shri Mishra

Malvika Ms. Mitra

V. Venkateshan Shri Mohan
Viswanathan Nair Shri Mohanlal
Madhup Shri Mudgal

Pranab Shri Mukerii

Durgadas Prof. Mukhopadhay
L. Shri Munnuswamy

Nedunuri Krishna Shri Murthy
Mikkilineni Radhakrishna Dr. Murthy
Shri Nagesh

Jayaprada Smt. Nahata

P. Madhavan (Madhu) Shri Nair
Kalamandalam Ramankutty Shri Nair
K.R. Kumaran Shri Nair

M.T. Vasudevan Shri Nair

Evoor Damodaran Shri Nair

140
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143.
144.
145.
146.
147.
148.
149,
150.
151.
152.
153.
154.
155.
156.
157.
158.
159.
160.
161.
162.
163.
164.
165.
166.
167.
168.
169.
170.

171.

Written Answers

Mavelikara K. Velukkutty Prof. Nair
Ms. Nalini

M.N. Shri Nambiar

Morup Shri Namgial

Shovana Ms. Narayan

Udit Shri Narayan

T. Shri Narayanan

P.K.V. Late Shri Narayanaswamy
Omkar Prasad Shri Nayyar

N. Smt. Neela

Idris Shri Nizami

A.K. Shri Palanivel

Piyush Shri Pandey

Pratibha Miss Pandit

Rakesh Shri Pandit

Kavungal Chathunni Shri Panicker
Kavalam Narayana Shri Panikkar
Shivan Shri Paswan

Kanti Bhai Shri Patel

Sushila Rani Smt. Patel

Pranab Kishore Shri Shri Patnaik
Sunanda Kumari Patnaik
Dhirendra Nath Shri Pattnaik
Anuradha Smt. Paudwal

Yash Pandit Paul

Ajay Pandit Pohankar

Bala Saheb Shri Poochhwale
Pratibha Ms. Prahlad

Pushpa Dr. Prasad

PHALGUNA 18, 1927 (SAKA)

172.
173.
174.
175.
176.
177.
178.
179.
180.
181.
182.
183.
184.
185.
186.
187.
188.
189.
190.
191.
192.
193.
194,
195.
196.
197.
198.
199.
200,

to Questions

G.B. Rajendra Shri Prasad
Babasaheb Shri Purandare
M.G. Shri Radhakrishnan

R. Ms. Radikaa

Sudha Ms. Raghunathan
Sudharani Prof. Raghupathy
Chander Singh Shri Rahi
Maharaj Krishen Shri Raina
T.R. Shri Rajagopal
Ranganayaki Smt. Rajagopalan
N. Dr. Smt. Rajam

M.N. Smt. Rajam
Subramanyam Shri Rajaram
Mavelikkara S.R. Pillai Shri Raju
Sharada K. Ms. Raju

Palala Radha Krishna Shri Raju
A. Shri Ramachandran

D. Dr. Ramanaidu

D. Shri Ramanujam
Annavarapu Shri Ramaswamy
Kala Ms. Ramnath

Jayaram Guru Rao

K. Raghavender Shri Rao
Gollapudi Maruti Shri Rao
Korada Narasimha Shri Rao
Gummadi Venkateswara Dr. Rao
Vanashree Smt. Rao

Guru Mayadhar Shri Raut

Radha Smt. Reddy
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143  Written Answers

201.
202.
203.
204.
205.
206.
207.
208.
209.
210.
211.
212.
213.
214.
215.
216.
217.
218.
219.
220.
221.
222.
223.
224,
225.
226.
227.
228.

229.

Raja Shri Reddy

Kanak Dr. (Smt.) Rele

Baisar Shri Sabar

Bhabendra Nath Late Dr. Saikia
Rajeshwari Smt. Sainath

Kumar Shri Sanu Bhattacherjee

S. Smt. Sarada

M. Shri Saravanan

Vedantam Satyanarayana Dr. Sarma
C. Smt. Saroja

Burra Subrahmanya Shri Sastry
Lakshmi Narayana Shri Sattiraju
Prakash Narain Pt. Saxena

Shekhar Shri Sen

Navaneetham Padmanabha Dr. Seshadri
Madurai T.N. Shri Seshagopalan
Mohsin Shri Shaikh

Jadugar Samrat Shri Shankar

V. Shri Shankar

Vijaya Smt. Shanthi

Kishan Shri Sharma

Bhanwar Lal Girdharilal Shri Sharma
Bharat Shri Sharma’

Bishan Das Shri Sharma

Deoki Nandan Shri Sharma

Aditi Ms. Sharma

Amar Nath Dr. Sharma

Ravi Shri Sharma

Shyam Shri Sharma

MARCH 07, 2006

230.
231.
232.
233.
234.
235.
236.
237.
238.
239.
240.
241.
242,
243.
244,
245
246.
247.
248.
249.
250.
251.
252,
253.
254,
255.
256.
257.

258.

to Questions

Lallu Prasad Shri Sharma
Mrs. Sheela

Kripal Singh Shri Shekhawat

144

Sattanathapuram Venkataraman Shri Shekher

Bharati Smt. Shivaji

P.B. Dr. Shreenivos

Brian Shri Silas

Jay Narain Shri Singh
Surinder Shri Singh
Sougaijam Thanil Shri Singh
Gajendra Narain Shri Singh
Devi Shri Singh

Guru Banamali Prof. Sinha
Beohar Ram Manohar Shri Sinha
Vinjamuri Smt. Sita Devi
Sonam Shri Skalzang
Bhajan Pandit Sopori

N.C. Smt. Soundaravalli
C.V. Shri Sridhar

R.K. Shri Srikantan

Kesiraju Shri Srinivas
Kanaka Smt. Srinivasan
Kuntgod Vibhuti Shri Subanna
Janaki Smt. Subramaniam
M. Shri Subramanyachar
Parveen Smt. Sultana
Pulapaka Smt. Susheela
Suresh Pandit Talwalkar

Waman Shri Thakre
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259.
260.
261.
262.
263.
264.
265.
266.
267.
268.
269.
270.
271,
272.
273.
274.
275.
276.
277.
278.
279.
280.
281.
282.
283.
284.
285.
286.

287.

Written Answers

T.M. Shri Thiagarajan

K.P. Shri Udayabhanu
Puroshottam Shri Upadhyaya
Hari Shri Uppal

Narasimhalu Pt. Vadavati
Kunnakudi R. Shri Vaidyanathan
S.R.D. Shri Vaidyanathan
Alarmel Ms. Valli

Komala Smt. Varadan

T.E. Shri Vasudevan
Neyyattinkara Shri Vasudevan
Prakash Shri Verma
Kalyanikutty Ramachandran Smt. Vijaya
Lakshmi Ms. Vishwanathan
Kantilal Girdharlal Shri Vora
Om Shri Vyas

Suresh Shri Wadkar

Kailash Chandra Shri Agarwal
Subhash Chandra Shri Agarwal
Jaikishan Shri Aggarwal

Madhu Smt. Agrawal

Bala Ram Shri Ahirwar

S.P. Singh Shri Ahluwalia
Khaliq Shri Ahmed

Jagdish Shri Babla

P.J. Shri Bagilthaya

Nand Kishore Shri Bagrodia
Parveen Shri Bahl

Laxmandas Daryanomal Shri Bajaj

PHALGUNA 16, 1927 (SAKA)

288.
289.
290.
291.
292.
293.
294.
295.
296.
297.
298.
299.
300.
301.
302.
303.
304.
305.
306.
307.
308.
309.
310.
311.

312.

313.

314,

315.

316.

to Questions

Ranbir Maj. Gen. (Retd.) Bakhshi
Shri Meher Banaji

Samrendra Nath Late Maj. Banerjee
Anil Shri Bhandari

Bhairoon Singh Dr. Bhati

Ela Smt. Bhatt

Mahenderji Shri Bhutada

Gafulbhai Mohammedbhai Shri Bilakhia
Ravindranath Dr. Calyampoondi
Jyotshna Rani Smt. Chakrabarty
Vijay Kumar Shri Chaudhari

Pradip Kumar Shri Chaudhuri

Bapu Bhau Shri Chavan
Nemichand Bhikchand Dr. Chhajed
Tsewang Shri Choster

Nana Shri Chudasama

llaram Late Shri Das

Madhu Pandit Swami Dasa

Ajay Shri Dateraviji

Thakorebhai Balvantrai Shri Desai
Mohan Shri Dharia

Narayan Vishnu Shri Dharmadhikari
Govind M. Dr. Gare

William H. (Bill) Shri Gates

Ashish Shri Gautam

Ram Kumar Shri Goel
Sharatchandra Dr. Gokhale

Ram Kishan Shri Gupta

Gaya Prasad Shri Guru

148
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317.
318.
319.
320.
321.
322.
323.
324.
325.
326.
327.
328.
329.
330.
331.
332.
333.
334.
335.
336.
337.
338.
339.
340.
341.
342.
343.
344.

345.

Written Answers

M.|. Shri Habibullah

Younis Masih Shri Hans
Chhangte Lal Shri Hminga

Verna Elizabeth Watre Mrs. Ingty
Bhikuram Shri Jain

Rikhab Chand Shri Jain
Narayanhari S. Dr. Jiwarajka

Anil Prakash Dr. Joshi

Subhas K. Dr. Kakhandki
Rajendra Puckraj Shri Kathariya
Jagan Nath Shri Kaul

Laxman Das Shri Keswani
Iftekhar Shri Khan

Umesh Chand Shri Kiran
Mandakini Smt. Krishnamurthy
Prabhakar Kashinath Shri Kunte
Farida Dr. Lambay

Mahavir Das Shri Mahanth
Dasrath Shri Manjhi

Narayan Karwarkar alias Shri Marathe
Prem Singh Shri Marko

Ashok Kumar Shri Mattu

Ashok Shri Mehta

Gutha Dr. Muniratnam

Sambha Shiva Shri Murthy
Batchu Lutchmiah Srinivasa Shri Murthy
Sudha Smt. Murthy

Kunwar Singh Dr. Negi

Poomima Arvind Smt. Pakvasa

MARCH 07, 2006

346.
347.
348.
349.
350.
351.
352.
353.
354.
3585.
356.
357.
358.
359.
360.
361.
362.
363.
364.
365.
366.
367.
368.
369.
370.
371.
372.
373.

374.

to Questions

Jagdish Chandra Shri Paliwal
Devinder Singh Shri Panag

Niranjan Shri Pandya

Sarat Chandra Sri Panigrahi
Yamuna Shri Paswan

Ishwarbhai Jivarambhai Shri Patel
Atulbhai Pramodchandra Dr. Pathakji
Chempazhanthy Unni Shri Pilla
Goonl Ruspom Mrs. Plumber
Sarwanand Kaul Late Premi

S. Dr. Radhakrishnan
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Rabari Vajabhai @ Vaja Bhagat Shri Rajabhai

Shobhana Smt. Ranade

Nakhate Vithal Shri Rao

Salem Manjundiah Subba Shri Rao
Govind Singh Prof. Rathore

V.S. Dr. Rishi

Nanik Shri Rupani

Queennie Mrs. Rynjah

Madan Mohan Shri Sabharwal
Rajendra Kumar Shri Saboo

Vinod Kumar Singh Shri Sankhwar
K. Shri Santhanam

Vinai Kumar Shri Saxena
Chandulal Bhagwaniji Shri Selarka
Kranti Shri Shah

Vijaykumar Swarupchand Dr. Shah ‘
Hemraj Shri Shah

Mohan Lal Shri Sharma
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375.
376.
377.
378.
378.
380.
381.
382.
383.
384.
385.
386.
387.
388.
389.
390.
391.
392.
393.
394,
395.
396.
397.
398.
399.
400.
401.
402.

403.

Written Answers

Balmiki Shri Sharma
Naval Kishore Dr. Sharma

Damru Nath Shri Sharma

Hangala Mantegow Shri Da Shivanna

Lalit Kishore Lal Dr. Shrivastav
Ramesh Prasad Shri Shrivastava
Nihal Ahmad Shri Siddiqui
Ramasray Dr. Singh

Parasram Bakaram Shri Sonekar
Damal Kandadai Shri Srinivasan
Chandra Mohan Shri Srivastava
Gladys Mrs. Staines

Kanubhal Hasmukhbhai Shri Tailor
Usha Smt. Thakur

Kanhaiya Shri Tripathi

Shanta Smt. Trivedi

Mohan Lal Shri Tulsian

Kanta Behan Smt. Tyagi

Biharilal Shri Vaid

Kirtikumar Manishankar Dr. Vaidya
Swamy Vairagyananda

Savithri Smt. Vaithi

Mar. Sebastian Shri Valloppilly
C.S. Shri Veeraraghavan
Jitendra Kumar Shri Verma
Munshi Singh Shri Yadav

Aziz Mushabber Justice Ahmadi
A.N. Dr. Ambo

Panna Lal Late Shri Barupal
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404.
405.

406.

408.
409.
410.
411,
412,
413.
414,
415.
416.
417.
418.
419.
420.
421,
422.
423.
424
425.
426.
427.

428.

429,
430.

431,

432.

407.

Shri P.S. Bedi

M. Fathima Justice Beevi

P.N. Justice (Retd.) Bhagwati
Lalit Shri Bhasin

George Herbert Walker Shri Bush
Madan Mohan Dr. Chopra

to Questions
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Chandrashekhar Shankar Shri Dharmadhikari

Surya Prakash Shri Gupta
Richard N. Shri Haass

S.E. Late Shri Hassnain

Bimal Dr. Jalan

Edward M. Shri Kennedy

H.R. Justice Khanna

Flora Ms. Macdonald
Vijaykumar S. Justice Malimath
Annapuma Smt. Moharana
Yoshiro Shri Mori

Surendrabhai Shri Patel
Rajendra Narayan Shri Patil
Shivajirao Shri Patil

Patibandla Chandrasekhara Dr. Rao
Nittoor Srinivasa Shri Rau
Vaidyanathan Gauri Dr. Shankar
Hiralal Shri Sibal

Karan Dr. Singh

Ram Surat Justice Singh
Rajendra Sardar Singh

L.M. Dr. Singhvi

Elattuvalapil Shri Sreedharan
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433. Madan Mohan Shri Tayal 462. Keki Hormusiji Dr. Gharda
434. K.T.S. Shri Tulsi 463. A. Prof. Gnanam
435. M.N. Justice Venkatachaliah 464. Vasant Ranchhod Dr. Gowariker
436. Sudhir Chandra Justice Verma 465. Narinder Kumar Prof. Gupta
437. Jhamatmal Shri Wadhwani 466. Harsh K. Dr. Gupta
438. K. Premraj Shri Yadav 467. Seyed Ehtesham Dr. Hasnain
439. Girish Saran Dr. Agarwal 468. Javad Kuttikaran Shri Hassan
440. Madaboosi Santanam Prof. Ananth 469. Bhavarlal Shri Jain
441. Harbans Lal Shri Bajaj 470. Babu Nand Kishore Shri Jaisalmeria
442. Rakesh Shri Bakshi 471. Sardara Singh Prof. Johl
443. M.R. Shri Basharapandian 472. Iftikar Shri Kadri
444.  Jai Rattan Shri Bhalla 473. Ravi Upendra Shri Kanitkar
445. Radhey Shyam Shri Bharti 474. Satish Kumar Shri Kaura
446. Vijay Pandurang Dr. Bhatkar 475. Raghbir Singh Shri Khandpur
447. Sujit Kumar Dr. Bhattacharya 476. C.L. Prof. Khetarpal
448. Norman E. Dr. Borlaug 477. Vedikattil Dr. Koshy
449. Ramalinga Raju Shri Byrraju 478. Rukmani Dr. (Mrs.) Krishnamurthy

450. KL.Dr. Chadha 479. Raghunath Anant Dr. Mashelkar

451. Sudnhangsu Sekhar Shri Chakraborty 480. Vishnath Sahai Late Dr. Mathur

452. Avinash Dr. Chandra 481. Goverdhan Prof. Mehta

453. K.S.R. Shri Char 482. Chandra Shri Mohan

454. Vijay Kumar Prof. Chaudhary 483. Nalini Ranjan Shri Mohanty

455. .S. Dr.
S5. B.S. Dr. Chauhan 484. Pronab Kumar Shri Mondal

456. Kasturi Prof. Datta
asturi Pr 485. V.S.N. Shri N. Murthy

457. Gautam Radhakrishna Dr. Desiraju . o )
486. Chandrathil Gouri Krishandas Dr. Nair

458. Nampally Shri Divakar
pally 487. Kunnath Puthiyaveetil Padmanabhan Shri
459. Venkataraman Dr. Ganapathy Nambiar

460. H.P. Prof. Garg 488. Jayant Vishnu Dr. Narlikar

461. Prem Lal Dr. Gautam 489. Percival Shri Noronha
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490.
491.
492.

493.

494,

495,
496.
497.
498.
499.
500.
501.
502.
503.
504.
505.
506.
507.
508.
509.
510.
511.

512.

513.
514,
515.

516.

517.

518.

Govindarajan Prof. Padmanaban

Ramesh Chandra Prof. Pant

Tumkur Seetharamaiah Dr. Prahlad

Vishweshwaraiah Dr. Prakash
Yogendra Shri Prasad
Moolamattom Varkey Dr. Pylee

Anumolu Dr. Ramakrishna

Valangiman Subramanian Prof. Ramamurthy

Varaprasad Shri Reddy
Suman Dr. (Mrs.) Sahai
Sushil Shri Sahai

Sudarshan Kumar Shri Salwan
M. Prof. Satappa

J.P. Dr. Semwal
Narasimhiah Dr. Seshagiri
Sekhar Chandra Dr. Set

K.N. Dr. Shankara

Manju Dr. (Mrs.) Sharma
Bhagat Ram Dr. Sharma
Arun Kumar Prof. Sharma
Vinod Prakash Dr. Sharma
Panjab Dr. Singh

Lalji Dr. Singh

Prem Pal Dr. Singh

Gajendra Bahadur Dr. Singh
Pawan Kumar Dr. Singh
Surendra Bahadur Shri Singh

Harishchandra Prasad Dr. Singh

_Rajpal Singh Prof. Sirohi
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518.

521.

523.
524.

525.

527.
528.
529.
530.
531.
532.
533.

534.
535.
536.
537.
538.
539.

541.

542.

543.

454,

547.

526.

to Questions

Ajay Kumar Prof. Sood

Rajni Kant Dr. Tewari
Arun Kumar Prof. Tiwari
Dinesh Prasad Shri Verma
Mathukumalli Dr. Vidyasagar
Mamannamana Prot. Vijayan
Goriparthi Narasimha Raju Shri Yadav
M.M. Shri Agarwal

Anil D. Shri Ambani

Sakthivel Shri Arumugam
Thomas J. Shri Bata

Jagannath Shri Bawri

Basant Kumar Shri Birla

Atul Shri Chandra

Kanwal Ms. Chaudri

Pralhad Shri Chhabria
Purushottam Das Shri Chitlangia
Sharayu Smt. Daftary

Sharbari Smt. Datta
Hasmukhbhai Gaurishankar Shri Dave
Anuradha Smt. Desai

Ramgopal M. Shri Dujodwala
Jimut Bahan Shri Dutta

Arun Shri Firodia

Subhash Shri Goyal

Swapan Shri Guha

N.S. Shri Gujral

Yusuf Khwaja Dr. Hamied

Ashok Kumar Shri Jain
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548.
549.
550.
551.
552.
553.
554.
5565.
556.
557.
558.
559.
560.
561.
562.
563.
564.
565.
566.
567.
568.
569.
570.
571.
572.
573.
574.
575.

576.

Melamprambil Kurian Shri John
Ram Shri Kohli

Rohit C. Shri Mehta

Kapil Brig. (Dr.) Mohan

Brij Mohan Lall Shri Munjal
Battina Sushil Kumar Dr. Naidu
C.P. Krishnan Capt. Nair
Krishna Pillai Raveendranathan Shri Nair
D.M. Dr. Nanjudappa

Suresh Kumar Shri Neotia
Monhan |. Dr. Patel

Mohammad Asad Shri Pathan
Laxman Ramchandra Dr. Patil
Cyrus Soli Dr. Poonawalla

N.S. Prof. Ramaswamy
Gongallé Sanjeeva Shri Reddy
S.S. Habibur Shri Rehman
Subrata Shri Roy Sahara

V.G. Dr. Santhosam

K.P. Shri Singh

Binod Kumar Shri Singh

Hari Shankar Shri Singhania
Ramadorai Shri Subramanian
Uppiliappan Shri Sundararajan
Shailendra Kumar Dr. Tamotia
E.T. Shri Varghese

Ravindra Shri Varma

S. Dr. Vedaraman

John Frances Shri Weich Jr.

MARCH 07, 2006

577.
578.
579.
580.
581.
582.
583.
584.
585.
586.
587.
588.
589.
590.
591.
592.
593.
594.
595.
596.
597.
598.
599.
600.
601.
602.
603.
604.
605.

to Questions

Suresh H. Dr. Advani

Virendra Kumar Dr. (Prof.) Agarwal
Amar Dr. Agarwal

S.P. Shri Agarwal

Ram Prakash Dr. Agarwal
S.P. Dr. Aggarwal

Krishan Kumar Dr. Aggarwal
Suresh Kumar Dr. Agrawal
Jameel Dr. Ahmad

Hakim Anwar Prof. Ahmad
Igbal Singh Dr. Ahuja

Ghulam Qadir Dr. Allagaband
Premanand M. Dr. Ambali
Sanjeev Dr. Bagai

Satinder Pal Singh Dr. Bakshi
G. Dr. Bakthavathsalam
Ravinder Kumar Dr. Bali

P.K. Dr. Banerjes

Digambar Dr. Behera

Surya Prof. Bhan

Rajinder Pal Singh Dr. Boparai
Satish Prof. Chandra

Samar Dr. Chatterji

Anil Dr. Chaturvedi

Priya Kumar Dr. Chaube

K.M. Dr. Cherian

Shivkaran Sharma Vaidya Chhangani
Rajiv K. Dr. Chugh

Arun Trimbak Dr. Dabke
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607.
608.
609.
610.
611.
612.
613.
614.
615.
616.
617.
618.
619.
620.
621.
622.
623.
624.
625.
626.
627.
628.
629.
630.
631.
632.

633.

Written Answers

Tarakanta Dr. Das

Bhagwan Vaidya Dash
Pradeep Kumar Dr. Dave
Narahar S. Dr. Deodhar
Mahesh R. Dr. Desai

Bhola Nath Dr. Dhawan

G.P. Prof. (Dr.) Dubey

S. Tony Dr. Femandez
Sahebrao Marotrao Dr. Fusey
Kamala Dr. Ganesh

N.K. Prof. Ganguly

Shanti Dr. (Smt.) Ghosh

Dr. Maligail Ramakrishna Dr. (Smt.) Girinath
Chandra Prakash Dr. Govila
Bal Krishan Dr. Goyal
Narmada Prasad Prof. Gupta
Laxmi Chand Dr. Gupta
Ashok Kumar Dr. Gupta
Ahmad Abdul Dr. Hai

J.M. Dr. Hans

Sharad Moreshwar Dr. Hardikar
Belle Monappa Prof. Hegde
Indira Dr. (Prof.) Hinduja
Ashok Dr. Jhingan

Mabhipati M. Shri Joshi
Hariram Dr. Juhunjhunwala
J.G. Dr. Kannappan

Sunil Dr. Kapoor

Chandra Kant Shri Katiyar
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635.
636.
637.
638.
639.
640.
641.
642.
643.
644.
645.
646.
647.
648.
649.
650.
651.
652.
653.
654.
655.
656.
657.
658.
659.
660.

662.
663.

to Questions

Upendra Prof. (Dr.) Kaul
Chaman Lal Dr. Kaul
Ramakant K. Dr. Keni

H.L. Dr. (Col.) Kher

Jugal Dr. Kishore

Tarlochan Singh Dr. Kier
Anil Dr. Kohii

Ashok Dr. Kukade

A. Suresh Dr. Kumar

A. Sampath Prof. Kumar
M.K. Moose Dr. Kunhi

P.N. Vasudeva Dr. Kurup
Sanjiv Dr. Malik

Subhash Chand Dr. Manchanda
Nityanath Vasant Dr. Mandke
N. Dr. Mathrubootham
Ashwin B. Dr. Mehta

V.S. Prof. Mehta

Siddhartha Dr. Mehta

Kabi Prasad Dr. Mishra
Anoop Dr. Misra

Manoj Kumar Prof. (Dr.) Mitra
S. Chikka Dr. Moga

M.C. Dr. Nahata

Vijay Kumar Shri Naik

V.M.C. Narayanan Shri Namboodiri
S.S. Dr. Narasanagi

H.S. Dr. Narayanan

V.S. Prof. (Dr.) Natarajan

188
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664. Ganesh Narayan Shri Nayak 693.
665. Yalagadda Prof. (Dr.) Nayudamma 694.
666. Anita Dr. (Smt.) Panda 695.
667. Narendra Kumar Dr. Pandey 696.
668. Narendra Jivanial Dr. Pandya 697.
669. C.S. Dr. (Col.) Pant 698.
670. Lalit Mohan Dr. Pant 699.
671. Devendra Dahyabhai Dr. Patel 700.
672. Krishna Mohan Prof. Pathi 701.
673. Jose Chacko Dr. Periappuram 702.
674. M.B. Dr. Pranesh 703.
675. Vijay Kumar Shri Puri 704.
676. Sundara Nadar Arul Dr. Raj 705.
677. Premanand Shantaram Dr. Ramani 706.
678. R.V. Dr. Ramani 707.
679. A. Venkoba Dr. Rao 708.
680. Kutikuppala Surya Dr. Rao 709.
681. Pasupuleti Hanumantha Dr. Rao 710.
682. Gullapalli Shri Rao 711.
683. Leo Dr. Rebello 712.
684. Chillakuru Muthu Krishna Prof. (Dr.) Reddy 713.
685. Middolu Ramakrisna Dr. Reddy 714,
686. Sarbeswar Dr. Sahariah 715.
687. Gurmukh Sajanmal Dr. Sainani 716.
688. Surinder Kumar Dr. Sama 717.
689. B.K.S. Dr. Sanjay 718.
690. Prof. Rajan (Dr.) Saxena 719.
691. Bijoy Nandan Dr. (Lt. Gen.) Shahi - 720.
692. T.V. Dr. Shanmugam 721.

to Questions

Rajeev Dr. Sharma

Shriram Prof. Vaidya Sharma
Parmanand Dr. Sharma
Lakshmi Kant Shri Sharma
Garud Dhwaj Vaid Sharma
Dhananjaya Prof. Sharma
Rajesh Dr. Sharma

Devi Prasad Dr. Shetty
Kananjar Raghurama Dr. Shetty
Jagannath S. Shri Shinde

Dr. (Prof.) Shreenivas

M.P. Dr. Shrivastava

Laishram Nabakishore Shri Singh
Trilochan Dr. Singh

Utpal Kant Dr. Singh
Awadhesh Kumar Dr. Singh
Ishwar Shri Singh

Om Prakash Shri Singh

Bhim Sen Dr. Singhal

Ram Sharan Dr. Sinha

Gopal Prasad Dr. Sinha

P. Dr. Somasundaran

Kailash Prasad Dr. Srivastava
Saroj Dr. Srivastava
Swayambar Prasad Dr. Sudrania
M.A. Dr. Sukkur

Kewal Kishan Dr. Talwar

Raijiv Dr. Tandon

Prakash Narain Prof. Tandon
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722.
723.
724.
725.
726.
727.
728.
729.
730.
731.
732.
733.
734.
735.
736.
737.
738.
739.
740.
741.
742.
743.
744,
745.
746.
747.
748.
749.

750.

Written Answers

Hem Kumar Prof. Tewari

Ashok Kumar Dr. Thakur

S. Dr. Thankayyan

K. Raghavan Shri Thirumulpad
Hargovind Laxmishanker Shri Trivedi
Amar Dev Dr. Uniyal

G. Dr. Velayudhan

C.U. Dr. Velmurugendran

Mohsin Dr. Wali

Surendra Singh Prof. (Dr.) Yadav
P.T. Shri Abraham

Shreedhar Shesha Shri Adi

Syed Manal Shah Prof. (Dr.) Alquadri
Sardar Dr. Anjum

Suresh Dr. Awasthi

Allauddin @ Dilkash Shri Badayuni
E. Dr. Balagurusamy

Prof. Anjan Kumar Dr. Baneriji
Hukam Chand Dr. Bharill

Ved Shri Bhasin

M. Hamidullah Dr. Bhat

S.M. Dr. Bhatia

P.V. Venkata Krishna Shri Bhatta
Madhukar Shri Bhave

Kumar Dr. Bimal

Raj Shri Budhiraja

Nazar Dr. Bumey

Dhyanesh Narayan Prof. (Dr.) Chakrabarti

Satish Shri Chandra
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751.
752.
753.
754,
755.
756.
757.
758.
759.
760.
761.
762.
763.
764.
765.
766.
767.
768.
769.
770.
771.
772.
773.
774.
775.
776.
777.
778.

779.

Ramesh Shri Chandra
Purshottam Lal Dr. Chaturvedi
Madhukar Rao Shri Chaudhary
R.V.M. Shri Chokkalingam
Shayama Dr. (Mrs.) Chona
Kanaksen Shri Deka

Kumarpal Shri Desai

Ram Swaroop Dr. Dixit
Virendra Kumar Dr. Dubey
Kapil Deva Shri Dvivedi
Tatyana Yakovievna Ms. Elizarankova
Francis Shri Fanthome
Jagdish Shri Gandhi
Laxminarayan Dr. Garg
Bhawani Shankar Shri Garg
Hari Pratap Dr. Gautam

T‘apan Dr. Ghosal

Pabitra Kumar Shri Ghosh
Vidya Nanda Swami Giri

Ram Prakash Shri Goel
Sitanath Dr. Goswami

Jai Bhagwan Dr. Goyal

Vidya Vinod Dr. Gupt

Anil K. Prof. Gupta

Chandra Bhan Dr. Gupta
Mohammad Iqrar Shri Hussain
Syed Shah Mohammed Shri Hussaini
Gowri Smt. Ishwaran

Mani Dr. Jacob

to Questions
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780.
781.
782.
783.
784.
785.
786.
787.
788.
789.
790.
791.
792.
793.
794,
795.
796.
797.
798.
799.
800.
801.
802.
803.
804.
805.
806.
807.

808.

Liladhar Shri Jaguri

Sunita Prof. Jain

Shanti Dr. Jain

Sampat Raj Dr. Jain

D.P. Marwaha @ Jigar Shri Jalandhri
Adya Charan Acharya Jha

Ram Adhar Dr. Joseph

T. Shri Kalasalingam

Balbhadra Shri Kalyan

Madhav Vithal Kamath
Chennaveera Shri Kanavi

T.S.K. Shri Kannan

Madhu Sudan Prof. Kanungo
Jagan Nath (Late) Shri Kapur
Vamanrao Shri Kardak

Qamar Banu Abdul Dr. (Ms.) Karim
S.K. Dr. Karimkhan

Joginder Singh Shah Dr. Kashmiri
Sunder Lal Dr. Kathuria

Prithvi Nath Prof. Kaula

Brij Narain Shri Kaushik

Jai Narayan Dr. Kaushik
Ferdinand Rev. Dr. Kayavil

Israil Prof. Mohd. Khan

Vishnu Shri Khare

Krishna Murari Singh Shri Kisan
Bhadriraju Dr. Krishnamurti
Ravindra Dr. Kumar

N. Vajra Prof. Kumar

MARCH 07, 2006

809.
810.
811.
812.
813.
814.
815.
816.
817.
818.
819.
820.
821.
822.
823.
824.
825.
826.
827.
828.
829.
830.
831.
832.
833.
834.
835.

837.

to Questions

Narendra Shri Kumar

R.N. Shri Lakhotia

Banwari Dr. Lal

Jetho Dr. Lalwani

Surjit Singh Shri Lamba
Dominique Shri Lapierre

Gregory M. Bongard Prof. Levin
Bhaskeranand Shri Lohani

Vijay Prof. Mahajan

Ramesh Chandra Shri Mahrotra
Shantaram Balwant Dr. Majumdar
Stalin Dr. Malhotra

N. Purushothama Shri Mallaya
James Shri Mclsawma

Laxman Bapu Shri Mane

Agam Prasad Prof. Mathur
Ashok Shri Mehta

Keshav Shri Meshram

Maya Nand Prof. (Dr.) Mishra
Krishna Nand Shri Misra

Krishna Shri Mitra

Bhalchandra Prof. (Dr.) Mungekar
M. Shri Muthuswami

Ame Shri Naess

N. Prof. Nagappa

Parameswaran Thankappan Shri Nair
Gopichand Prof. Narang

Hamiet Bareh Prof. Ngapkynta

Aubakir Dastanuly Shri Nilibayev
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838.
839.
840.
841.
842.
843.

845.
846.
847.
848.
849.
850.
851.
852.
853.
854.
855.
856.
857.
858.
859.
860.

861.

863.

865.

Yashwant Shri Padhye
Maitreyi Smt. Padmanabhan
G.C. Prof. Pande
Tribhuwan Dr. Pandey
Shyam Narain Dr. Pandey
K. Ayyyappa Dr. Paniker
Gangadhar Dr. Pantawane
S. Solomon Shri Pappiah

P. Shri Parameswaran

Y.G. Rajalakshmi Dr. (Mrs.) Parthasarathy

Mehrunnisa Ms. Parvez

Surjit Shri Patar

Prasanna Kumar Dr. (Prof.) Patasani
Krishna Shri Patil

Samuel Dr. Paul

Salahuddin Mohammad Pervez
Nirmalkumar J. Prof. (Dr.) Phadkule
A.F. Dr. Pinto

Bimla Smt. Poddar

S. Sukumaran Shri Potti

Vishnu Shri Prabhakar

Virender Shri Prabhakar

Sri Nandan Dr. Prasad

D.P.N. Shri Prasad

A.B.K. Dr. Prasad

Yogesh Dr. Praveen

Amrita Ms. Pritam

Pushthakamane Harihara Shri Priya

Premiata Ms. Puri

PHALGUNA 18, 1927 (SAKA)

867.
868.
869.
870.
871.
872.
873.
874.
875.
876.
877.
878.
879.
880.
881.
882,

883.

885.

887.

88s.

890.
891.

892.
893.
894.
895.

to Questions

Manohar Shri Puri

Khushal Singh Dr. Purohit

J.S. Prof. Rajput

Vitthalsing Mahipatsing Shri Rajput
Usha Mrs. Ram

Ch. Hanumantha Dr. (Prof.) Rao
Amudalapalli Venkata Subba Dr. Rao
Sanjay Rajaram Shri Raut

N. Subbu Dr. Reddiar

Bezawada Gopala Late Shri Reddy
C. Narayana Shri Reddy

S.D. Rohmetra

Dietmar Prof. Rothermund

Ram Bachan Dr. Roy

Ajai Shri Saitia

Jayantrao Shri Salgaonkar

Bal Shri Samant

M.M. Late (Dr.) Sankhdher
Chaman Lal Prof. Sapru
Devkinandan Shri Saraswat
Rajdeep Dilip Shri Sardesai
Madugula Nagaphani Dr. Sarma
Emani Sita Rama Dr. Sarma

R. Surya Prakasa Shri Sastry
Girish Chandra Dr. Saxena
Kunwar Bahadur Shri Saxena
Kanhiya Lal Shri Sethia

Ramesh Chandra Shri Shah

Ulunthurpettai Shri Shanmugam
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896.
897.
898.
899.
900.
901.
902.
903.
904.
905.
906.
907.
908.
909.
910.
911.
912.
913.
914.
915.
916.
917.
918.
919.
920.
921.
922.
923.

924.

Written Answers

Bhagwatikumar Hargovind Shri Sharma
Hanuman Prasad Shri Sharma
Som P. Ranchan Prof. Sharma
Devi Dutt (Prof.) Dr. Sharma
Radha Krishan Dr. Sharma

Ram Murti Prof. Sharma
Shashidhar Dr. Sharma

Priya Vrat Prof. Sharma

Neelam Smt. Sharma

S.C. Dr. Sharma

B.P.T. Vaghish Dr. Shastri

Satya Vrat Dr. Shastri

G.S. Dr. Shivarudrappa

Vijay Dutt Shri Shridhar

Vinod Kumar Shri Shukla

Suleman Prof. Muhammad Siddiqui
Yedla C. Shri Simhadri

Swadesh Bahadur Shri Singh

Th. Nabakumar Dr. Singh

Hari Raj Prof. Singh

Prem Shri Singh

Daya Prakash Shri Sinha
Dhamidhar Prasad Dr. Sinha

K.M. Shri Sreedharan

Krishna Shri Srinivas

Heinrich Freiherr Von Prof. Stietencron
S.A. Shn Subramaniam

S. Prof. Subramanian

Lalitha Smt. Sundaram
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925.
926.
927.
928.
929.
930.
931.
932.
933.
934.
935.
936.
937.
938.
939.
940.
941.
942.
943.
944,
945.
946.
947.
948.
949.
950.
951.
952.

953.

to Questions

Shyam Shri Sunder

K.S. Narasimha Dr. Swamy

Sudhir Shri Tailang

Govind Shri Talwarkar

Aroon Dr. Tikekar

Dalip Kaur Dr. Tiwana

Shashi Shekhar Dr. Tiwari

Kamlesh Datta Shri Tripathi
Ramshankar Shri Tripathi

Lata Ms. Vaidyanathan
Mangalappallil Chacko Shri Varghese
Pavan K. Shri Verma

Bilat Paswan Shri Vihangam

Tarun Shri Vijay

Dayakrishan Dr. Vijayvargiya

Asha Rani @ Shakuntla Smt. Vohra
Asifa Prof. Zamani

Manuel Shri Aaron

Desh Prer?n Shri Azad

Arjuna Bhogeswar Shri Baruah
Kalayathumkuzhi Ma{hew Ms. Beenamol
Abhinav Shri Bindra

Harishchandra Madhavrao Shri Birajdar
Ravindra Nath Prof. Chaturvedi
Nathu Ram Shri Choudhary

Saloo Shri Choudhary

Bula Ms. Chowdhury

Moolchand Shri Chowhan

Gurmayum Anita Smt. Devi
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954.
9585.
956.
957.
958.
959.
960.
961.
962.
963.
964.
9685.
966.
967.
968.
969.
970.
971.
972.
973.
974.
975.
976.
977.
978.
979.
980.

981.

Written Answers

Roque Shri Dias

Sushil Shri Doshi

Rahul Shri Dravid

Sylvanus Shri Dungdung
Sourav Chandidas Shri Ganguly
Anju Bobby Ms. George
Edmund Shri Hillary

Sanjay Shri Jagdale

Suresh Shri Kalmadi

Harish Shri Kapadia

P. Shri Krishnamoorthy
Balbir Singh Shri Kullar

Anil Shri Kumble

Ramesh Shri Kusale
Mallaiah Shri Mahadeva
Yasin Shri Merchant
Bhupesh Kumar P. Shri Modi
S.C. Shri Naganandaswamy
Prem Shri Nath

Sadashiv Shri Nimbalkar
Thattil Varunny Shri Pauly

N. Shri Ramachandran

Gurbachan Singh Shri Randhawa

Shantha Ms. Rangaswamy
Syed Jalaluddin Shri Rizvi
Gopal Shri Saini
Amulya Shri Sen

Sunil Dutt Late Shri Sharma

Yaswant Prabhakar Late Shri Sidhaye 1011.
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983.
984,
985.
986.
987.
988.
989.
990.
991.
992.
993.
994.
995.
996.
997.
998.
999.
1000.
1001.
1002.
1003.
1004.

1006.
1007.
1008.
1009.

1010.

Harbinder Shri Singh

Shakti Shri Singh

Randhir Shri Singh

Gurbux Shri Singh
Pritamrani Smt. Siwach
Surinder Singh Shri Sodhi
Rachel Ms. Thomas
Ramesh Shri Tikaram

Dilip Kumar Shri Tirkey
Manohar Shri Topno
Inivalappil Mani Shri Vijayan
Shri T.V. Antony

Udai Shanker Shri Awasthi
Bipin Dr. Behari

Puran Kumar Dr. Chhetri
Birbal Dass Shri Dhalia
Kanwarpal Singh Shri Gill
Kanayalal T. Shri Golani
Rajesh Shri Gupta

Amitabh Shri Gupta

Arvind S. Shri Inamdar
Dinesh Chandra Shri Jugran
Rameshwar Nath Late Shri Kao
Gautam Shri Kaul

Mohinder Singh Shri Malik
Laxman Prasad Shri Mandarwal
Harish Chandra Shri Pant
Gulabrao Dharmu Shri Pol

K.K. Late Shri Rangole

to Questions
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1012.
1013.
1014,
1015.
1016.
1017.
1018
1019.
1020.
1021.
1022.
1023.
1024.
1025.
1026.
1027.
1028.
1029.
1030.
1031.
1032.
1033.
1034.
1035.
1036.
1037.
1038.

1039.

Written Answers

T.L. Shri Sankar

Balmiki Prasad Shri Singh
Bhupinder Dr. Singh

Kunwar Vijay Pratap Shri Singh
Joginder Shri Singh

Chandrika Prasad Shri Srivastava
Parveen Ms. Talha

Bhola Nath Shri Tiwari

Madan Mohan Shri Upadhyay
Habib Shri Ahmad

Rama Mrs. Anand

Narayana Vithalasa Shri Bankapur
Ranijit Shri Bhargava

Dilip Prof. Biswas

Bikram Keshari Roy Prof. Burman
Surakshit Dr. Goswami

Syed Igbal Prof. Hasnain
Vishwanath D. Prof. (Dr.) Karad

S. Chinny Dr. Krishna

S.K. Shri Misra

Afzal Peer Khwaja Nizami

Lalit Dr. Pande

Jameelbhai Mohd. Haneef Shri Rangrez
Gouru Thirupathi Shri Reddy
Ramchandra Gopal Shelar @ Shri Shelarmama
Shiva Varan Dr. Shukia

Dayanand Shri Vishvakarma

Ghanshyam Shri Vyas
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to Questions 172

List of Persons Considered for Padma Awards—2005

1.

2.

10.
11.
12.
13.
14,
15.
16.
17.
18.
19.
20.

21.

23.
24.
25.
26.
27.

Shri Manuel Santana @ M. Boyer Aguior
Shri S. Ganesa Aiyar

Shri Ajit Kumar Akela

Shri Muzaffar Ali

Shri Badri Nath Arya

Pandit Rabindra Atibudhi

Smt. Shameem Dev Azad

Shri Talat Aziz

Smt. Nadira Zaheer Babbar

Shri Amitabh Bachchan

Simt. Sharan Rani Backliwal

Shri Anandi Prasad Badal

Shri Sattiraju Lakshmi Narayana Bapu
Pandit Balvant Rai Gulab Rai Bhatt
Shri Sobha Brahma

Shri Bharat Sharma Byas

Smt. Manjusree Chatterjee

Pandit Devabrata (Debu) Chaudhuri
Smt. Kanwal Chaudri

Shri Konidala Chiranjeevi

Smt. Krishnan Nair Santhakumari Chithra

Shri Amaratunga Arachige Maurice Dias @
Chitrasena

Shri Yash Chopra

Dr. Birendranath Datta

Dr. Laxman Narsinh Deshpande
Ms. Vinjamuri Seetha Devi

Smt. P. Anjali Devi
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28.

29.

31.
32.
33.

35.

37.

39.
40.
41,
42

43.

45.
46.
47.
48.
49.

51.

52.

53.

55.

Written Answers

Shri Thiruppampuram Raju Dhandapany
Shri Mehmood Dhaulpuri

Shri Guruvayur Dorai

Shri R. Ganesh

Shri S.N. Gangadharachary

Dr. Puttaraj Gavai

Ms. E. Gayathri

Shri Subhash Ghai

Shri Yaryun Sahu Gomango
Smt. Maya Govind

Shri Hans Raj Hans

Shri Kamal Hassan

Shri Isaignani Haiyaraaja

Shri Bulu Imam

Smt. Jayanthi

Shri Madras A. Kannan

Pandit Prabhakar Karekar

Smt. Surinder Kaur

Ustad Ali Ahmad Hussain Khan
Shri Shah Rukh Khan

Ustad Ghulam Mustafa Khan
Dr. S.K. Kareem Khan

Ustad Abdul Halim Jafter Khan
Shri Nataraja Krishnamoorthy
Dr. S. Krishnaswamy

Smt. Padma Sampath Kumaran
Shri R. Kumaresh

Shri Kanayi Kunhiraman

Smt. C. Lalitha
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57.
58.
59.

61.
62.
63.

65.

67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.

82.

85.

to Questions

Smt. P. Leela

Smt. Nithyasree Mahadevan

Smt. Geeta Mahalik

Shri Khagen Mahanta

Shri Goswami Gokulotsavji Maharaj
Pandit Vikash Maharaj

Smt. Shilpi Jasuben Manhar

Shri Syed Manzooruddin

Prof. Jerry Massey

Dr. Yashodha Mathpal

Smt. Munni Kumari Meenu

Shri Chaturbhuj Meher

Shri Suman Prasad Mehta

Pandit Shyam Das Mishra

Dr. (Ms.) Malabika Mitra

Shri Mehar Chand Mittal

Shri Fazal Mohammad @ Nannhe Miyan
Shri Madhup Mudgal

Shri Pranab Mukerji

Shri Nedunuri Krishna Murthy

Shri Achanta Venkata Ratnam Naidu
Shri M.T. Vasudevan Nair

Ms. Shovana Narayan

Pandit Ram Narayan

Late Shri K. Viswanath Naryanaswamy
Shri Narendra Singh Negi

Shri Puna Ram Nishad

Smt. Sushila Rani Patel

Pandit Ajay Pohankar
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86.
87.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99.
100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
11,
112
113.

114,

Whritten Answers

Shri Gangadhar Pradhan

Dr. (Smt.) Pushpa Prasad

Shri Babasaheb Purandare

Smt. Veenai Ranganayaki Rajagopalan
Dr. P. Radhakrishna Raju

Shri A. Ramachandran

Smt. Padmini Ramachandran
Smt. Shylaja Ramiji

Smt. Phulan Rani

Prof. Kondapally Seshagiri Rao
Shri P.V. Rama Rao

Prof. Aekka Yadagiri Rao

Smt. Vanashree Rao

Dr. Gummadi Venkateswara Rao
Dr. Balantrapu Rajanikantha Rao
Smt. G. Padmaja Reddy

Dr. (Smt.) Kanak Rele

Shri Pyare Mohan Sahay

Guru Kedamath Sahu

Late Dr. Bhabendra Nath Saikia
Smt. C. Saroja

Shri Kaikala Satyanarayana

Dr. Nookala China Satyanarayana
Dr. Navaneetham Padmanabha Seshadri
Shri Raghunath Seth

Shri Jadugar Samrat Shankar
Shri Gangopadhyay Shantiranjan
Shri Kishan Sharma

Pandit Lallu Prasad Sharma
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115.
116.
117.
118.
119.
120.
121.
122.
128.
124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
139.
140.
141.
142.

143.

to Questions

Shri Sharavan Kumar Sharma

Swami Ram Swaroop Sharma
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Shri Pasumarti Venugopala Krishna Sharma

Dr. Amar Nath Sharma

Smt. Smita Rajesh Shastri

Dr. P.B. Shreenivos

Shri Baramn Lal Shrivas

Shri Brian Silas

Shri Tejpal Singh

Shri Rajkumar Singhaijit Singh
Shri Sougaijam Thanil Singh
Shri Shiv Singh

Prof. Guru Banamali Sinha
Smt. N.C. Soundaravalli

Shri R.K. Srikantan

Shri Kesiraju Srinivas

Smt. Kanaka Srinivasan

Dr. Vaidyanathan Ganapati Sthapati
Shri Shimoga Subbanna

Shri Kuntgod Vibhuti Subbanna
Shri V.K. Subramanian

Dr. (Ms.) Saraswati Sundaresan
Smt. Pulapaka Susheela

Shri Annavarapu Rama Swamy
Shri Vaman Thakare

Shri Pankaj Udhas

Shri Manhar Udhas

Shri Kunnakudi R. Vaidyanathan

Shri Prakash Verma



177  Written Answers

144,

145.
146.
147.
148.
149.
150.
151.
152.
153.
154.
1565.
156.
157.
158.
159.
160.
161.
162.
163.
164.
185.
166.
167.
168.
169.
170.
171.

172.

Shri Basant Sahu Vikas

Shri Kantilal Girdharlal Vora

Shri Puran Chand Wadali

Shri Piare Lal Wadali

Pt. Narasimhalu Wadavati

Shri Suresh Wadkar

Shri Hiralal Yadav

Smt. Chindula Yellamma

Shri Chakelathu John Yesudasan
Smt. Gambhini Devi Yumlembam
Dr. B. Sivanthi Adityan

Shri Kailash Chandra Agarwal
Shri Jaikishan Aggarwal

Shri Bala Ram Ahirwar

Shri S.P. Singh Ahluwalia

Shri Suwalal Chhaganmal Bafna
Shri Laxmandas Bajaj

Maj. Gen. (Retd.) Shri Ranbir Bakhshi
Ms. Runa Banerjee

Dr. Sheela Barthakur

Late Shri Panna Lal Barupal

Shri Anil Bhandari

Smt. Hema Bharali

Pandit Tej Ram Bhardwaj

Shri Onkar Nath Bhargava

Shri Tej Lal Bharti

Shri Chandi Prasad Bhatt

Shri Dina Nath Chaudhri

Dr. Nemichand Bhikchand Chhajed

PHALGUNA 16, 1927 (SAKA)

173.
174.
175.
176.
177.
178.
179.
180.
181.
182.
183.
184.
1865.
186.
187.
188.
189.
190.
191.
192.
193.
194.
195.

196.

197.

198.

199.

200.

to Questions

Shri Nana Chudasama
Late Shri llaram Das

Shri Mohan Dharia

Shri Parvatrao Dhote

Shri Nanak Singh Diler
Late Shri H. Mariyappa Gangadharaiah
Shri Ram Kumar Goel

Dr. Muniratnam Gutta

Shri M.I. Habibullah

Shri Somanahally Honnaiah
Miss Sehba Hussain

Shri V.S. Krishna lyer

Shri Bhikhu Ram Jain

Dr. Ram Adhar Joseph

Shri Lalit Kumar Joshi

Smt. Manorama Joshi
Pandit Shiv Dutt Joshi

Shri Narayan Karwarkar @ Marathe
Shri Laxmandas Keswani
Shri Khamliana

Shri Shonlien Kiloung

Ms. Madhavi Kuckreja

Dr. Amod Kumar

Shri Bihari Lakda

Rev. Dr. Lalsawma

Shri Dominique Lapierre

Smt. Hemlata Lavanam

178

Shri Madhavanadha @ Nadadhoor Simhan S.V.

Madhavan
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201.
202.
203.
204.
205.
206.
207.
208.
209.
210.
211,
212.
213.
214,
215.
216.
217.
218.
219.
220.
221.
222.
223.
224.
225,
226.
227.
228.

229.

Written Answers

Shri Alamijit Singh Mann

Shri Younias Masih

Shri Anand Mohan Mathur

Smt. Mamta Mishra

Dr. Gopalrao Mahadev Modak
Smt. Sudha Murthy

Dr. K. Narasimhan

Dr. Kunwar Singh Negi

Smt. Rita Panicker

Shri Ishwarbhai Jivrambhai Patel
Shri Surendra Motibhai Patel

Dr. Atul Pramodchandra Pathakji
Shri Basagouda Patil

Smt. Theilin Phanbuh

Shri B.S. Raman Pillai

Late Shri Basavaiah Rachaiah
Shri Chintalapati V.P. Murthy Raju
Acharya Ramamurti

Shri R. Eswar Rao

Shri Salem Manjundiah Subba Rao
Dr. Jaidev Singh Retola

Shri Rajendra Kumar Saboo

Shri Sushil Sahai

Shri Motilal Sahu

Shri Harkirat Singh Sandhu

Shri Sangthankima

Shri Jethalal Hirji Savia

Sant Baba Balbir Singh Mewal

Dr. Vijaykumar S. Shah

MARCH 07, 2006

230.
231.
232.
233.
234.
235.
236.
237.
238.
239.
240.
241.
242
243.
244,
245.
246.
247.
248.
249.
250.
251.
252.
253.
254.
255.
256.
257.
258.

to Questions

Shri Mohan Lal Sharma

Dr. (Smt.) Krishan Kanta Sharma
Shri Ramesh Prasad Shrivastava
Dr. Anuj Pratap Singh

Shri Kandadai Damal Srinivasan
Shri Chandra Mohan Srivastava
Smt. Gladys Staines

Smt. Saraswathi Subbaiah

Smt. Kancharla Sugunamani

Dr. Rajiv Tandon

Dr. Narinder Singh Tiwana

Shri Kanhaiya Tripathi

Shri C.S. Veeraraghavan

Dr. RK. Verma

Shri Ponugumatla Vishnumurthy
Shri Milon Kumar Benerji

Shri Prabhakar Dharkar

Shri B.B. Gooroong

Late Shri S.E. Hassnain

Justice Shri Vijaykumar S. Malimath
Shri Ramjilal Meena

Shri Anantrao Pashte

Shri Shivajirao Patil

Shri Syed Mir Qasim

Shri Ramarao

Shri Gongalla Sanjeeva Reddy
Justice Shri Ram Surat Singh

Dr. Karan Singh

Late S. Gurcharan Singh Tohra
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259.
260.
261.
262.
263.
264.
265.
266.
267.
268.
269.
270.
271.
272.
273.
274.
275.
276.
277.
278.
279.
280.
281.
282.
283.
284.
285.
286.

287.

Written Answers

Shri K.T.S. Tulsi

Dr. Vasudev K. Aatre

Dr. K.T. Augusti

Dr. Kirpal Singh Aulakh

Shri Rakesh Bakshi

Dr. Dipankar Banerjee

Dr. Srikumar Banerjee

Shri Jai Rattan Bhalla

Dr. Samir K. Brahmachari

Dr. K.L. Chadha

Prof. Ramesh Chandra

Prof. (Dr.) Bhagavatula Dattaguru
Dr. Gautam Radhakrishna Desiraju
Shri Krishnappa M. Gadad

Shri Vasudevan Gnana Gandhi
Dr. Prem Lal Gautam

Dr. Dushyent Gehlot

Prof. Manapurathu Verghese George
Dr. Keki Hormusiji Gharda

Shri Jayanta Kumar Ghosh

Dr. Vasant Ranchhod Gowariker
Dr. Harsh Kumar Gupta

Dr. Seyed Ehtesham Hasnain
Shri Bhavarial Jain

Shri Nand Kishore Jaisalmeria
Prof. Saroj Kumar Jha

Shri Thyagarajan Kandaswamy
Prof. Madhu Sudan Kanungo

Prof. (Dr.) Sarvagya Singh Katiyar
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288.
289.
290.
291.
292.
293.
294,
295.
296.
297.
298.
299.
300.
301.
302.
303.
304.
305.
306.
307.
308.
309.
310.
311.
312.

313.

314,
315.
316.

to Questions

Dr. Raghbir Singh Khandpur

Shri Krishna Murari Singh Kisan

Dr. Radhakrishnan Koppillil

Dr. (Smt.) Rukmani Krishnamurthy
Prof. Muthusamy Lakshmanan

Dr. Mahadevappa Madappa

Shri D.S. Malik

Dr. Raghunath Anant Mashelkar

Dr. Jagadis Chandra Misra

Dr. Subrahmaniam Nagarajan

Shri Anil Manibhai Naik

Dr. Chandrathil Gouri Krishandas Nair
Dr. Ranganath Navalgund

Dr. Prem Chand Pandey

Dr. Apathukatha Sivathanu Pillai

Dr. Devangi R. Prafulichandra

Prof. Madabusi Santanam Raghunathan
Dr. Baldev Raj

Prof. Alladi Ramakrishnan
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Prof. Valangiman Subramanian Ramamurthy

Prof. M.R. Satyanarayana Rao
Shri K.V.S.S. Prasad Rao

Dr. S. Ravichandran

Shri Varaprasad K. Reddy

Dr. William Selvamurthy

Dr. Narasimhiah Seshagiri
Shri Paras Nath Sharma

Dr. (Smt.) Manju Sharma

Smt. Kiran Majumdar Shaw
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317.
318.
319.
320.
321.
322.
323.
324,
325.
326.
327.
328.
329.
330.
331.
332.
333.
334.
335.
336.
337.
338.
339.
340.
341.
342.
343.
344.

345.

Written Answers

Dr. Pawan Kumar Singh

Dr. Prem Pal Singh

Prof. Bikash Chandra Sinha
Dr. Swaminathan Sivaram
Prof. Ajay Kumar Sood

Dr. Alok Kumar Srivastava
Shri G. Sundararajan

Dr. Rajni Kant Tewari

Shri Lanu Toy

Prof. (Dr.) Amar Dev Uniyal
Shri Goriparthi Narasimha Raju Yadav
Shri Anil D. Ambani

Shri Thomas J. Bata

Smt. Rajni Bector

Smt. Uzra Bilgrami

Shri Pralhad Chhabria

Shri Tarun Das

Smt. Anuradha Desai

Shri P. Gopinathan

Dr. Yusuf Khwaja Hamied
Dr. Jamshed Jiji Irani

Shri Adesh C. Jain

Late Shri Revi Karuna Karan
Shri Suresh A. Keswanli
Shri Ram Kohli

Shri S. Kotrabasappa

Shri Pascoal Jose Menezgs
Shri Irshad Mirza

Dr. Brijmohan Lall Munjal
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346.
347.
348.
349.
350.
351.
352.
353.
354.
355.
356.
357.
358.
359.
360.
361.
362.
363.
364.
365.
366.
367.
368.
369.
370.
371.
372.
373.
374.

to Questions

Shri M. Lachiasetty Vasudeva Murthy
Capt. C.P. Krishnan Nair

Shri Ganesh Narayan Nayak
Shri Suresh Kumar Neotia

Shri S.P. Oswal

Shri Deepak Parekh

Dr. Mohan |. Patel

Shri Karsanbhai Khodidas Patel
Shri Mohammad Asad Pathan
Dr. Cyrus Soli Poonawalla

Dr. Mullapudi Harischandra Prasad
Shri Azim Premiji

Shri Subir Raha

Shri B. Ramalinga Raju

Shri Subrata Roy Sahara

Shri Narayanan Vaghul

Shri E.T. Varghese

Dr. S. Vedaraman

Dr. Suresh H. Advani

Dr. Satya Pal Agarwal

Dr. Krishan Kumar Aggarwal
Dr. Igbal Singh Ahuja

Dr. Premanand M. Ambali

Vaid Garud Dhwaj Sharma Ayurvedacharya

Dr. Sanjeev Bagai

Dr. G. Bakthavathsalam

Dr. Digambar Behera

Prof. (Dr.) Maharaj Kishan Bhan

Dr. Rajinderpal Singh Boparai

184
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375.
376.
377.
378.
379.
380.
381.
382.
383.
384.
385.
386.
387.
388.
389.
390.
391.
392.
393.
394.
395.
396.
397.
398.
399.
400.
401.
402.

403.

Written Answers

/

Dr. Sunil Kumar Bose

Dr. Hari Singh Chandel

Prof. (Dr.) Harpinder Singh Chawla
Vaidya Shivkaran Sharma Chhangani
Dr. Devappagowda Chinniah

Dr. Tarakanta Das

Vaidya Bhagwan Dash

Dr. Suresh Chandra Dash

Dr. Mahesh R. Desai

Prof. (Dr.) Hirendra Lal Dhar

Dr. Tony Fernandez

Dr. Sahebrao Marotrao Fusey

Dr. Maligail Ramakrishna Girinath
Dr. Coluthur Gopalan

Dr. Alampur Saibaba Goud

Dr. Manga Shiviingam Gowd

Dr. Bal Krishan Goyal

Dr. Ashok Kumar Gupta

Dr. Laxmi Chand Gupta

Dr. Ashok Kumar Hemal

Dr. Vivek Jawali

Dr. B.B. Jha

Dr. Narayanhari S. Jiwarajka

Shri Mahipati M. Joshi

Prof. (Dr.) Hariram Juhunjhunwala
Dr. Subhash Krishnarao Kakhandki
Dr. R.N. Kalra

Prof. (Dr.) J.G. Kannappan

Dr. Chaman Lal Kaul
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404.
405.
406.
407.
408.
409.
410.
411,
412.
413.
414
415.
416.
417.
418.
419,
420.
421,
422
423.
424,
425.
426.
427.
428.
429.
430.
431,

432.

to Questions

Prof. (Dr.) Upendra Kaul

Prof. Hakim Syed Khaleefathullah
Dr. Jugal Kishore

Dr. Tarlochan Singh Kler

Dr. Anil Kohli

Prof. (Dr.) Vijay Kohli

Dr. J. Ramaswami Krishnamoorthy
Dr. Ajay Kumar

Dr. M.K. Moose Kunhi

Dr. P.N. Vasudeva Kurup

Prof. (Dr.) Ahmed Ali Madanur
Dr. T.V. Mariappa

Dr. N. Mathrubootham

Prof. Veer Singh Mehta

Dr. S. Chikka Moga
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Shri Hakim Syed Md. Sharfuddin Qadri Mujibi

Shri V.M.C. Narayanan Namboodiri
Dr. V.S. Gounder Natarajan

Dr. Nayudamma

Dr. Umashankar Nigam

Prof. (Dr.) Bhuvaraghan Palaniappan
Dr. Narendra Kumar Pandey

Dr. Sureshwar Pandey

Dr. Vishwanathapura Parameshvara
Dr. Radhe Shyam Pareek

Dr. Devendra Dahyabhai Patel

Prof. Krishna Mohan Pathi

Dr. Jose Chacko Periappuram

Dr. Namperuriialsamy Perumalsamy
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433.
434,
435.
436.
437.
438.
439.
440.
441,
442,
443,
444,
445,
446.
447,
448,
449
450.
451,
452,
453
454,
455,
456.
457.
458.
459.
460.

461.

Written Answers MARCH 07, 2008
Dr. Narotam Chand Puri 462.
Prof. Hakeem Syed Zillur Rahman 463.
Prof. (Smt.) Karimpat Mathangi Ramakrishnan 464.
Dr. Paidipeddigari Ranganadham 465.
Dr. A. Venkoba Rao 466.
Dr. Kancherla Ravindranath 467.
Prof. K. Srinath Reddy 468.
Dr. Duwvuru Nageshwar Reddy 469.
Dr. Pushpendra Nath Renjen 470.
Dr. Sundara Nadar Arul Rhaj 471.
Dr. Belavadi Thippeswamy Rudresh 472.
Dr. Hans Raj Prem Sachdev 473,
Dr. Sarbeswar Sahariah 474.
Dr. Gurmukh Sajanmal Sainani 475.
Dr. M. Sambasivan 476.
Prof. (Dr.) Bhupendra Kumar Singh Sanjay 477.
Prof. Dhananjaya Sharma 478.
Prof. Vaidya Shriram Sharma 479.
Dr. Rajeev Sharma 480.
Dr. Madhusudan Sharma 481.
Vaidya Ram Kumar Shastri 482.
Dr. Kananjar Raghurama Shetty 483.
Shri Jagannath Sakharam Shinde 484.
Prof. (Dr.) Shreenivas 485.
Prof. (Dr.) M.P. Shrivastava 486.
Dr. Anupam Sibal 487.
Dr. Kshetrimayum Chourjit Singh 488.
Dr. Ram Sharan Sinha 489.
Dr. Kailash Prasad Srivastava 490.

to Questions 188

Dr. Devesh Chandra Srivastava

Dr. Gangapatnam Subramanyam
Prof. Prakash Narain Tandon

Dr. Ashok Kumar Thakur

Dr. Jeewan Singh Titiyal

Prof. (Dr.) Niranjan Tripathy

Dr. Hargovind Trivedi

Prof. (Dr.) Martanda Varma Sankaran Valiathan
Dr. G. Velayudhan

Dr. Panniyampalli Krishna Warrier
Shri Babulal Murmu Adibasi

Shri Devi Prasad Pandey Adig

Prof. B. Sheik Ali

Dr. Sardar Anjum

Dr. Nellai Arulmani @ S. Arumugam
Shri Sayyed Ashfak Hussein @ Ashfak Rasulpuri
Shri Ibraheem Ashk

Professor Amiya Kumar Bagchi

Shri Hazari Lal Bansal

Shri Chandrakant Keshavlal Baxi
Dr. Nanda Kumar Bera

Dr. Hukam Chand Bharill

Shri Madhukar Bhave

Dr. Kumar Bimal

Smt. Jyoti Bose

Prof. Lokesh Chandra

Shri Harihar Prasad Chaturvedi
Begum Syeda Naseem Chishti

Prof. Darchhawna
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491.
492,
493.
494,
495.
496.
497.
498.
499,
500.
501.
302.
503.
504.
505.
506.
507.
508.
509.
510.
511.
512.
513.
514,
515.
516.
517.
§1 8.

519.

Shri Kanaksen Deka

Prof. V.P. alias Bahusaheb Deulgaonkar
Dr. Surendra Kumar Dubey
Dr. Kapil Deva Dvivedi

Prof. Kolakaluri Enoch

Shri Frnacis Fanthome

Ms. Kaneez Fatima

Shri Sudhakar Gaidhani

Shri Jagdish Gandhi

Dr. Laxminarayan Garg

Dr. (Smt.) Pratibha Garg

Dr. Hari Gautam

Dr. Ved Ghai

Shri Ram Prakash Goel

Dr. Jagtar Singh Grewal

Dr. Vidya Vinod Gupt

Prof. Irfan Habib

Shri Mujtaba Hussain

Shri Mohammad Iqrar Hussain
Pandit Adya Charan Jha

Shri Laxmikant Joshi

Shri Jagdhish Joshila

Shri Amin Kamil

Prof. Chennaveera Kanavi

Dr. (Miss) Kamar Banu Karim
Rev. Dr. Ferdinand Rev. Kayavil
Dr. Laltiuangliana Khiangte
Shri Mathoor Krishnamurti

Dr. Ravindra Kumar
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520.
521.
522.
523.
524.
525.
526.
527.
528.
529.
530.
531.
532.
533.
534.
535.
536.
537.
538.
539.
549.
541.
542.
543.
544.
445,
446.
447.

448.

to Questions

Shri M. Lakshman

Dr. R. Lakshmipathy

Shri Gadul Singh Lama

Prof. G.M. Bongard Levin

Shri Igbal Majid

Shri N. Purushothama Mallaya
Shri Gopathi Mannarmannan

Dr. Awantika Prasad Marmat
Prof. Agam Prasad Mathur

Dr. Bhanu Shankar Mehta

Shri Alok Mehta

Dr. Chandrakant H. Mehta

Dr. (Smt.) Prakashini G. Menon
Shri Prasanta Bibekananda Mishra
Shri Afzal Mohammed

Dr. Shantaram Balwant Mujumdar
Dr. Gajanan Shastri Musalgaonkar
Shri Palai Narayanan Nair

Prof. S. Guptan Nair

Dr. H. Narasimhaiah

Shri Shishupal Singh Nirdhan

Dr. D. Padmanaban

Dr. Bhrigu Nath Pandey

Dr. Tribhuwan Pandey

Dr. Gangadhar Pantawane

Prof. Solomon Fappiah

Prof. Ashok Parthasarathi

Ms. Mehrunnisa Parvez

Shri Sarbaranjan Parya

180
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449.
450.
551.
552.
553.
554.
565.
556.
557.
558.
559.
560.
561.
562.
563.
564.
565.
566.
567.
568.
569.
570.
571.
572.
573.
574.
575.
576.

577.

Written Answers

Shri Surijit Patar

Prof. (Dr.) Nirmalkumar J. Phadkule
Shri Rama Dwarakanath Pingley
Shri Shuk Deo Prasad

Dr. Yogesh Praveen

Dr. Shiban Krishan Raina

Shri Vitthalsing Mahipatsing Rajput
Shri K.N. Subba Rao

Dr. N. Subbu Reddiar

Shri Khaleel Ur Rehman

Dr. (Kum.) Kanchan Lata Sabarwal
Shri Rajdeep Dilip Sardesali

Dr. Nagaphani Sarma

Shri Suresh C. Shah

Shri Satish Sharma

Shri Seshendra Sharma

Dr. Durga Prasad Sharma

Dr. Ram Murti Sharma

Dr. Bhagwatikumar Hargovind Sharma

Dr. Shashidhar Sharma

Dr. Sreenivasa Chandramouiishwara Sharma

Dr. Ganga Dutt Shastri

Shri Keshavram Kashiram Shastri

Shri Sijagurumayum Nilabir Sharma Shastri

Dr. G.S. Shivarudrappa
Dr. (Smt.) Rita Shukla
Prof. Hari Raj Singh
Dr. Davinder Jit Singh

Shri Rup Naryan Sonkar

MARCH 07, 2006

578.
579.
580.
581.
582.
583.
584.
585.
586.
587.
588.
589.
590.
591.
592.
593.
594.
595.
596.

597.

599.
600.

602.
603.
604.

605.

598.

601.

to Questions

Dr. Lalit Kishore Lal Srivastava
Shri S.A. Subramaniam

Dr. Shri Shivakumara Swamilji
Professor Romila Thapar

Dr. Aroon Tikekar

Shri Mutua Tomba

Dr. Shiv Shankar Tripathi

Dr. Jitender Udhampuri

Shri Mullapudi Venkataramana
Dr. Vishwanath Prasad Verma
Shri Damodar Swaroop Vidrohi
Shri Krishan Kumar Vidyarthi
Shri Bilat Paswan Vihangam
Late Shri Shyamnarayan Vijayavergiya
Dr. Mahendra Pal Yadav

Dr. Banwari Singh Yadu

Shri Limba Ram Ahari

Shri Desh Prem Azad

Shri Hishey Tshering Basi

Shri Nathu Ram Choudhary
Shri Devendra

Shri Baljit Singh Dhitlon

Shri Sushil Doshi

Shri Sylvanus Dungdung

Shri Pullela Gopichand

Shri Mohammed Kaif

Smt. Rohini Nilkanth Khadilkar
Col. Gulam Mohammad Khan

Shri Vijay Kumar
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607.
608.
608.
610.
611.
612.
613.
614.
615.
616.
617.
618.
619.
620.
621.
622.
623.
624.
625.
626.
627.
628,
629.
630.
631.
632.
633.
634.

636.

Wiritten Answers

Shri Ramesh Kusale

Shri Yasin Merchant

Shri Bhupesh Kumar P. Modi
Shri Prem Nath

Shri Harbhajan Singh Palaha
Shri Gurbachan Singh Randhawa
Maj. Rajyavardhan Singh Rathore
Shri Amulya Sen

Shri Randhir Singh

Shri Bahadur Singh

Ms. Rachel Thomas

Shri Manohar Topno

Shri Nandlal Shivial Yadav

Shri T.R. Satish Chandran

Shri Birbal Dass Dhalia

Shri Triloki Nath Dhar

Shri Tateng Sherab Gyaltshen
Shri Shiva Jaamdar

Late Shri Rameshwar Nath Kao
Shri Shravan Kumar

Shri Marangattu Joseph Kurian
Dr. Noor Mohammad

Shri K.C. Reddy

Shri Girish Chandra Saxena

Dr. Naresh Chandra Saxena
Dr. Ramasray Singh

Shri Baimiki Prasad Singh

Miss Parveen Talha

Shri Subhash Chandra Agrawal

PHALGUNA 16, 1827 (SAKA)

636.
637.
638.
639.
640.
641.
642.
643.
644.
645.
646.
647.
648.
649.
650.
651.
652.
653.
654.
655.
656.
657.
658.
659.
660.
661.
662.
663.

to Questions

Smt. Madhu Agrawal

Shri Habib Ahmad

Shri Naryanasa Vithalasa Bankapur
Dr. Ranijit Bhargava

Prof. Dr. K. Chockalingam

Dr. Bhojraj Dwivedi

Shri Abhishek Jain

Shri Ingit Kumar Mukhopadhyay
Shri R. Narayanan

Late Shri Rajendra Singh Shekhawat
Dr. Raahul Shukia

Dr. Shiva Varan Shukla

Shri Billy Arjan Singh

Shri Ghanshyam Vyas

Shri Dev Anand

Shri Kalaimamani R. Kuppanna Bagavathar

Shri Shankar Gouda Bettadur
Shri Sheni Gopalakrishna Bhat
Shri Mithun Chakraborty

Prof. C.V. Chandrasekhar

Ms. Sangeeta Dash

Shri V.P. Dhananjayan

Smt. Shanta Dhananjayan
Shri Prakash N. Dubey

Shri B.K. Govindasamy

Ms. Kamalini

Ustad Ghulam Sadiq Khan
Shri Madan Mohan Mahapatra

Shri Bipra Charan Mohanty

194
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665.
666.
667.
668.
669.
670.
671.
672.
673.
674.
675.
676.
677.
678.
679.
680.
681.
682.
683.

685.

687.
688.
689.
690.
691.
692.
693.

Written Answers

Smt. Kumkum Mohanty

Shri P. Munireddy

Shri Kalamandalam Ramankutty Nair
Ms. Nalini

Shri T. Narayanan

Shri Raghunath Panigrahi

Dr. Dinanath Pathy

Kumari Sunanda Pattnaik

Shri G.B. Rajendra Prasad

Shri B.R. Rajagopalan

Shri Durga Charana Ranbir

Shri Raja Reddy

Smt. Radha Reddy

Pandit Prabhudev Sardar

Shri Aribam Shyam Sharma
Shri Valayapatti A.R. Subramaniam
Shri Ramesh Thaakar

Smt. Komala Vardan

Ms. Lakshmi Viswanathan

Shri Ramesh Bhai

Shri Gopalakrishna Char

Shri Manijit Singh Dahiya

Shri Arvind A. Deshpande

Shri Rajendra Kumar Jain

Dr. Gyan Prakash Kachhahari
Shri Jagan Nath Kaul

Rev. Dr. Kuriakose Kunnacherry
Dr. Sanjiv Malik

Shri Kavalli Mallanna

MARCH 07, 2008

694.
695.
6986.
697.
698.
699.
700.
701.
702.
703.
704.
705.
7086.
707.

708.

709.
710.
711.
712.
713.
714,
718.
716.
717.
718.
719.
720.

721.

1o Questions 198

Smt. Annapurna Moharana
Father Varghese Palathingal
Late Shri Sarwanand Kaul Premi
Prof. N.S. Ramaswamy

Dr. A.S. Rama Rao

Shri Bansilal Rathi

Shri Madan Mohan Sabharwal
Shri Vikramkijit S. Sahney

Shri Damodar Sahoo

Shri V.R. Gowri Shankar

Shaikh Abdul Rehman Bin Abdullah Al Mahmoud
Dr. Jogesh Chandra Rout

Shri Banwarilal Chouksey

Prof. H.P. Garg

Late Shri Charles Edouard alias Le Corbusier
Jeann

Prof. Siba Prasad Mishra

Shri Shiban Raina

Dr. Anumolu Ramakrishna

Dr. M.R. Srinivasan

Dr. K.V. Sundaram

Prof. (Dr.) Hebbalalu Ramarao Viswanath
Shri Vijay Goverdhandas Kalantri
Dr. N. Mahalingam

Shri Nanik Kisharam Rupani

Dr. Shailendra Kumar Tamotia
Dr. Sujit Kumar Bhattacharya
Prof. (Dr.) Bhabani Sankar Das

Dr. Narahar Shankar Deodhar
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722.
723.
724
725.
726.
727.
728.
729.
730.
731.
732.
733.
734.
735.
736.
737.
738.
739.
740.
741.
742.
743.
744,
745.
746.
747.
748.
749.

750.

Written Answers

Prof. (Dr.) Thenumgal Poulose Jacob
Dr. Mukesh Jetley

Dr. Om Prakash Kapoor

Dr. Ravi Ratan Kasliwal

Prof. (Dr.) A. Sampath Kumar

Dr. Kabi Prasad Mishra

Prof. Mahesh Chandra Misra

Prof. V. Mohan

Dr. Hari Mohan

Dr. N. Prabhu Dev

Dr. Ramanathan Venkata Ramani
Dr. B. Ramana Rao

Dr. Parth Sarthi Sharma

Dr. Sahajanand Prasad Singh

Dr. Om Prakash Singh

Dr. Shanti Kumar Sogani

Dr. H. Sreenivasaiah

Prof. (Dr.) Krishna Varadachari Thiruvengadam
Dr. Hemant Balkrishna Tongaonkar
Dr. Maya Ram Uniyal

Dr. V.G. Vaidya

Dr. Mohsin Wali

Dr. Harsh Wardhan

Prof. (Dr.) Surendra Singh Yadav
Shri P.T. Abraham

Shri Aziz Bumey

Prof. Madhusudan Anant Chansarkar
Shri Rajendra Prasad Das

Prof. (Dr.) Gaganendra Nath Dash

PHALGUNA 16, 1827 (SAKA)

751,
752,
753.
754.
755.
756.
757.
758.
759.
760.
761.
762.
763.
764.
765.
766.
767.
768.
769.
770.
771.
772,
773.
774.
775.
776.
777.
778.
779.

to Questions 198

Prof. Kishore Gandhi

Dr. Tapan Ghosal

Prot. (Dr.) Krishan Kumar Goswami
Shri Abuzar Abbas Khan

Shri Narendra Kumar

Shri Jayanta Mahapatra

Prof. R.P. Misra

Shri Shehanshah haider Nagqvi

Shri S.N. Pandita

Shri Nilamadhav Panigrahi

Prof. (Dr.) Kare Narain Pathak

Dr. Yusufkhan Mohamadkhan Pathan
Prof. Biswajeet Pattanayak

Shri Mohammad Salahuddin Pervez
Shri Ramakanta Rath

Prof. (Dr.) D.D. Sharma

Dr. Kirpal Singh

Dr. Maheep Singh

Dr. Dhamidhar Prasad Sinha

Shri Kailash Vajpeyi

Shri Kashmiri Lal Zakir

Shri Roque Dias

Shri Bhupinder Singh Suri

Shri Shankar Mahadev Bidari

Shri Harendra Nath Das

Shri Kempaiah

Shri Lalit Mansingh

Shri Beladamadu Gangadhar Jyothiprakash Mirji

Shri Om Prakash Rathor
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780.
781.
782.
783.
784.
785.
786.
787.
788.
789.
790.
791.
792.
793.
794,
795.
796.
797.
798.
799.
800.
801.
802.
803.
804.
805.
806.
807.

808.

Late Dr. M.S. Randhawa

Shri K. Shivaramu

Smt. Rama Anand

Prof. Syed Igbal Hasnain

Shri G. Sultan Mohideen

Shri Vijay Nandan Kumar Pathak
Shri John Wakefield

Shri R. Aarvamudachariar

Shri Prashant Damle

Ms. Kala Ramnath

Ms. Kavita Subramaniam Krishnamurti
Shri Rasipuram Krishnaswami Laxman
Dr. (Smt.) Jaya Arunachalam

Dr. Sunil Kapoor

Dr. M.R. Raju

Smt. Indira Jaisingh

Shri Harbans Lal Bajaj

Dr. Mrinal Datta Chaudhuri

Dr. Bhai Mohan Singh

Dr. Kiritkumar Mansukhilal Acharya
Or. Jaiveer Agarwal

Dr. R.P. Aggarwal

Dr. V. Bharathan

Dr. Narendra Jivanial Pandya

Dr. Parmanand Sharma

Dr. Lavu Narendranath

Dr. Shiv Kumar Sarin

Dr. J.M. Hans

Prof. Minoru Hara

MARCH 07, 2008

809.
810.
811.
812.
813.
814.
815.
816.
817.
818.
819.
820.
821.
822.
823.
824.
825.
826.
827.
828.
829.
830.
831.
832.
833.

to Questions

Prof. Suhas Prabhakar Jog
Shri Giriraj Kishore

Prot. Tapan Ray Chaudhury
Shri Gajanan Verma

Smt. Indira Goswami

Dr. Maha Nand Sharma
Shri Vikram Seth

Smt. Qurratulain Hyder
Shri Balraj Puri

Shri Mrinal Miri

Shri Manas Chaudhuri
Shri Sunil Khiinani

Shri Abhay Chhaijlani

Dr. Andre Beteille

Shri Mammen Mathew
Smt. Shobhana Bhartia
Shri William Mark Tully
Shri Anil Kumble

Prof. ishar Singh Chauhan
Shri G.V. Ramakrishna
Shri S.R. Sankaran

Shri Om Prakash Agrawal

Ms. Sunita Narain

200

Shri Probodh Chandra Dey alias Manna Dey

Shri Jyotindra Nath Dixit

List of Persons Considered for
Padma Awards—2006

Shri K. Shamaraya Acharya
Shri C. Parameshwara Acharya
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10.
1.
12.
13.
14.
18.
16.
17.
18.
19.

21.
22.
23.
24,
25.
26.
27.

28.

2

31.

Written Answers

Dr. (Smt.) Pratibha Agrawal
Shri Vishnu Narain Agrwal
Shri Igbal Ahmed

Smt. Amal Allana

Shri Satish Anand

Dr. Prabha Atree

Smt. Shabana Azmi

Smt. Nadira Zaheer Babbar
Dr. Mohan Babu

Shri Amitabh Bachchan

Shri R. Kuppanna Bagavathar
Shri Mirza Mohammed Ali Baig
Shri Sobar Baisar

Shri Devdas Banjare

Shri Sattiraju Lakshmi Narayana Bapu

Shri Shankar Gouda Bettadur
Shri Puran Bhaat

Shri Sharanappa Master Bhajantri
Shri Sheni Gopalakrishna Bhat
Shri Daji Bhatavadekar

Smt. Rohini Bhate

Shri Lal Singh Bhati

Pandit Balvant Rai Gulab Rai Bhatt
Pandit Tarun Bhattacharya

Smt. Shyamala G. Bhave

Pandit Kumar Bose

Shri Sobha Brahma

Shri Bhaskar Chandavarkar

Ms. Shobana Chandrakumar
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32.
33.

35.
36.
37.
38.
39.

40.

41.
42

43.

47.

48.

49.

51.

52.

53.

55.

57.

59.

45.

Prof. C.V. Chandrasekhar

Pandit Anindo Chatterjee

Pandit Devabrata (Debu) Chaudhuri
Shri Jonnalagadda Gurappa Chetty
Shri Konidala Chiranjeevi

Dr. (Smt.) lleana Citaristi

Shri Mantu Chandra Das

Smt. Sangeeta Dash

to Questions

202

Shri Mangadurchokkalingam Devanesan @

Deva
Smt. Bindhyabasini Devi

Smt. P. Anjali Devi

Shri Thiruppampuram Raju Dhandapany

Dr. (Smt.) Kumkum Dhar

Shri Mehmood Dhaulpuri

Shri Omkar Dhawan

Shri Naseem Dullaha

Shri Suresh Dutta

Shri Sunderial Satyanarayan Gangani
Shri Rajendra Gangani

Dr. Puttaraj Kavi Gavai

Smt. E. Gayathri

Dr. (Ms.) Soma Chakravarty Ghosh
Pandit Shankar Ghosh

Shri Yaryun Sahu Gomango

Shri Kadri Gopalnath

Shri Kalamandalam Gopli

Shri Jatin Goswami

Late Shri H.L. Nage Gowda
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60.
61.
62.
63.

65.
66.

67.

69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.

83.

85.
86.
87.

Written Answers

Ms. Sumitra Guha

Shri A.K. Hangal

Smt. Pushpa Hans

Shri Hans Raj Hans

Ms. Rekha Jain

Shri Shyamanand Jalan

Pandit Brij Bhushan Kabra

Ms. Aloka Prava Kanungo
Miss A. Kanyakumari

Shri Girish Kasarvalli

Shri Bansi Kaul

Ustad Ghulam Mustafa Khan
Ustad Mohd. Dilshad Khan
Ustad Sabri Khan

Ustad Hafeez Ahmed Khan
Ustad Abdul Halim Jaffer Khan
Shri Mohammed Yusuf Khatri
Shri Ismail Suleman Khatri
Smt. Vasundhra Komkali

Shri Soorya Nataraja Krishnamoorthy
Prof. T.N. Krishnan

Dr. S. Krishnaswamy

Smt. Padma Sampath Kumaran
Shri Jai Prakash Lakiwal

Smt. C. Lalitha )
Shri Hayat Mohammed Langa
Smt. P. Leela

Smt. Geeta Mahalik

Shri Khagen Mahanta
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89.
90.
91.
92.
93.

95.

96.

97.

98.

99.
100
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111.
112.
113.
114
1185.
116.
117.

to Questions

Swami Hari Govind Maharaj
Dr. Abdul Majeed

Shri Ananta Malakar

Ms. Sudha Malhotra

Shri Syed Manzooruddin
Shri Babu Lal Marotia

Dr. Yashodhar Mathpal

Shri Kailash Chandra Meher
Shri Rajendra Mehta

Shri Bharath Balachandra Menon
Pandit Uma Shankar Mishra
Prof. Sharift Mohammed
Shri Raghunath Mohapatra
Shri Madhup Mudgal

Shri Pranab Mukeriji

Shri Aithur Munikrishna:

Shri Bhimrao Fakkirappa Murgod

204

Shri Ghattamaneni Sivarama Krishna Murthy

Shri Gopinath Muthukad

Shri P.K. Narayanan Nambiar
Ms. Shovana Narayan

Shri Haji Nasiruddin

Shri J.M. Nelson

Shri Shyam Kant Nigam

Shri idris Nizami

Shri Ram Sahay Pande

Shri Shiv Charan Pandey
Shri Kavungal Chathunni Panicker
Shri Nilamadhav Panigrahi
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118.
119.
120.
121.
122.
123.
124,
125.
126.
127.
128.
129.
130.
131.
132.
133.
134,
13S.
136.
137.
138.
139.
140.
141,
142.
143.
144,
145.

146.

Shri Kavalam Narayana Panikkar
Smt. Sushila Rani Patel

Shri Jeram Patel

Shri Dhirendra Nath Pattnaik
Shri Sudarsan Pattnaik

Shri Virendra Prabhakar

Shri Gangadhar Pradhan

Smt. Prathibha Prahlad

Shri Gaddebabu Rajendra Prasad
Shri Jagdish Prasad

Shri Prasanna

Shri Lashi Nath Pujapanda

Shri Sarat Chandra Pujari

Prof. (Smt.) Sudharani Raghupathy

Shri Chander Singh Rahi

Shri B.R. Rajagopalan

Shri Kapu Rajaiah

Smt. Indra Rajan

Shri S.R.G. Rajanna

Dr. Rajkumar

Smt. Padmini Ramachandran
Shri Nataraj Ramakrishna

Dr. Daggubati Ramanaidu

Dr. Thiruvarug Natesan Ramani
Smt. Bombay Jayashri Ramnath
Shri Durga Charan Ranbir
Guru Shri Mayadhar Raut

Shri Ajit Keshari Ray

Smt. G. Padmaja Reddy
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147.
148.
149.
150.
151.
152.
153.
154,
155.
156.
157.
158.
159.
160.
161,
162.
163.
164.
165.
166.
167.
168.
169.
170.
171.
172.
173,
174,

175.

to Questions

Dr. (Smt.) Kanak Rele

Shri S.R.G. Sambandam

Smt. K.J. Sarasa

Pandit Mohinder Sarin

Shri P.V.G. Krishna Sarma
Smt. C. Saroja

Shri Prasad Sawkar

Shri Chand Narain Saxena

Shri Sushil Kumar Saxena

Shri D.R. Singh Seepal

Shri Raghunath Seth

Shri Jadugar Samrat Shankar
Shri Gurumyum Gourakishor Sharma
Dr. Jyoti Swaroop Sharma

Shri Narendra Sharma

Pandit Lallu Prasad Sharma
Shri Mahesh Chand Sharma
Smt. Smita Rajesh Shastri

Shri Aruva Koragappa Shetty
Shri Vithal Shinde

Shri Rajaram Keshavrao Shinde
Or. P.B. Shreenivos

Shri U. Shrinivas

Shri Elangbam Joychandra Singh
Shri Rajkumar Singhjit Singh
éhri Tejpal Singh

Shri Amar Singh

Guru Hari Charan Sinha

Shri Inguva Sitaramaiah



207

176.
177.
178.
179.
180.
181.
182.
183.
184.
185.
186.
187.
188.
189.
190.
191.
192.
193.
194.
195.
196.
197.
198.
199.
200.
201.
202.
203.

204.

Whitten Answers

Shri Kesiraju Srinivas

Smt. Kanaka Srinivasan

Shri Pannuru Sripathy

Shri Shimoga Subbanna

Prof. K.G. Subramanyam

Dr. (Smt.) Suma Sudhindra

Shri Rakesh Upadhaya Sugandh
Kum. Thiyam Suryamukhi Devi
Smt. Pulapaka Susheela

Shri Habib Ahmed Khan Tanvir
Shri Avinash Vittal Rao Thakare
Shri Vaman Thakare

Shri Ratan Thiyam

Shri K.P. Udayabhanu

Shri Manhar Udhas

Shri Madhukar Rao Wasing
Shri Heera Lal Yadav

Smt. Chindua Yellamma

Shri Chakelathu John Yesudasan
Shri Jaikishan Aggarwal

Shri Kailash Chandra Agrawal
Major Hari Pal Singh Ahluwalia
Shri Monuram Ahom

